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LEGISLATIVE ASSEMBLY.

Wednesday, 4th September, 1935. '

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

QUESTIONS AND ANSWERS.

ABSENCE oF Lapies WAITING RoOMS ON STATIONS ON THE BURDWAN-HOWRAR
SecTiON OF THE EasT INDIAN RAILWAY.

84. *Mr. Amarendra Nath Chattopadhyaya : {2) Are (overnment
aware that there are no arrangements for ladies waiting rooms at the
stations on the Burdwan-Howrah section of the East Indian Railway 1

(b) Do Government propose to remove this want by putting wooden
sereens in the waiting halls for the present ?

Mr. P. R. Rau: (a) Yes.

(b) The East Indian Railway are considering a programme for the
provision of ladies waiting rooms at certain stations during the next
three years.

RECRUITMENT OF DEPRESSED CLASSES IN THE CENTRAL SERVICES.

85. *Rao Bahadur M. O. Rajah : With reference to the A. P. I. news
published in the Mcdras Ma:l, dated the 13th May, 1935, will (overnment
be pleased to state :

(a) the progress of recruitment of depressed classes in the various
central services ; and

(1) the number of depressed class candidates recruited for the
different departments of the Government of India services
since July, 1934 ?

The Honourable Sir Henry Oraik : (a) Information for years before
1934 is not availuble, as the annual statements showing the communal
composition of the various services have not hitherto contained a column
to show the number of members of the depressed classes. For 1934 and
following years the figures will be given in the statements prescribed in
connection with the Instructions Supplementary to the Resolution of the
4th July, 1934. A copy of these Instructions has been placed in the
Library of the House.

(b) T presume the Honourable Member has in mind the recruitment
to the Ministerial Staff of the Government of India Secretariat and
( 217 )

L173LAD A



278 LEGISLATIVE ASSEMBLY. [4TH SEP. 1935.

Attached Offices. So far as the First and Second Divisions are concerned,
none of the candidates on the current list of approved candidates has
claimed to belong to the depressed classes,

As regards the Third Division the list of approved candidates, now
current, showed one candidate belonging to a depressed class, and he has
been nominated to a permanent vacancy.

DEeLuI Civin StaTioNn NoTrrigD ARea COMMITTEE.

86. *Mr. M. Asaf Ali: (a) Will Government be pleased to state :

(i) if it is not a fact that under section 241 (3) of the PPunjab
Municipal Aet II of 1933, no area with more than 10,000
inhabitants can be declared a Notified Arca Comumiitee ;

) and _

(44) if the Delhi Civil Station Notified Area has more than 15,000

inkuabitants %

() Are Government prepared to take steps to remove this anomaly ¢

8ir Girja Shankar Bajpai: (a) (¢). Yes.

(4i) The population of the Civil Station Notified Area according to
the last eensus (1931) was 16,349,

(b) Government are not aware of any legal anomaly.

- Mr. M. Asaf Ali : Considering the fact that a notified area can only
be constituted on the basis of 10,000 population, is it not an anomaly
that this notified area should eontinue to exist in spite of the fact that
the population has gone up to 16,000 ?

8ir Girja Shankar Bajpai: The legal position is that an area can-
not be constituted into a notified area if its population exceeds 10,000,
but it is optional for the loeal authority or Government concermed to
ecancel the notification if the population exceeds 10,000. It is not obli-
gatory on the Local Administration.

~Mr. M. Asaf Ali : Will Government cancel this notification now 1

8ir Giz‘ja. S8hankar Bajpai : That is a matter really for the Chief
Commissioner of Delhi to consider in the first instance.

.- " Mr., M. Asaf Ali: Are Government aware that there are no elected
members on this Notified Area Committee 1

Bir Girja 8hankar Bajpai : That is perfectly true. ‘According to the
provisions of the law, members have to be only appointed.

Move or THE OFFICES OF THE ARMY HEADQUARTERS To DELHI DURING WINTER.

87. *Mr. M. Asaf Ali: (a) Is it a fact that the offices of the Army
Headquarters are, under the present system of move of offices to Delbi
for the winter months, classified into migratory and non-migratory cate-
gories and that cstablishments of certain offices, or parts thereol, are made
to stay at Simla and undergo the rigours of winter from year to year ?

(b) Is it a fuct that all the grades of the migratory establishments
draw a monthly allowance, called Dethi Camp Allowance, on a scale of

»
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about 30 per cent. of pay, whereas no winter allowance is granted to
certain grades of non-migratory establishments retained in Simla ?

(¢) Is it a fact that the basis of grant of allowances is that théy are
intended to cover additional expenditure of a specified natur: and should
not be a source of profit to the recipient !

(d) Is it a fact that the same rates of Delhi Camp Allowance are
at present drawn by single and married persons of the Army leadyuarters
establislhiments; wlhereas in the case of Simla house rent allowance admis-
sible {o the Civil Secretariat establishments and Local Allowance admissible
to the establishments of the Military Accountant General, there sre different
scales for single and married persons 1

(e) Is it a fact that there is at present no differentiation in the
scales of Delhi Camp Allowance between the establishmenis of Army
Headquarters who are allotted Government quarters in Simla on a rental
of ten per cent. of pay for the summer season and the establishments who
hire private residential accommodation on payment of year's rent in
Simla ¢

(f) Ts it a fact that before the winter season of 1929-30 Delhi Con-
veyance Allowance was drawn by Superintendents of Army Headquarters
on the scale of Rs. 100 per mensem and that it was reduced to Rs. 50 per
mensem from that winter season, on the ground that it was found
excessive 1

(g) In it a fact that the seale of Delhi Camp Allowancs admissible to
the establishments of attached offices of the Government of Indwa is lower
than that sanctioned for establishments of Army Headquarters and that
the maximum scale for the former is about Rs. 60 against Rs. 100 per
mensem for the lalter !

(h) 1s it a fact that Government proposed 10 grant with effect from
the winter season 1934-35 adequate winter allowance to all the grades
of the establishments by readjustment of Delhi-Simla allowances on an
equitable basis ?

(1) Is it a fsct that the proposed revised scales of Delhi-Simla allow-
ances were worked out by an expert retrenchment officer in the Army
Department on definite data ?

(i) Is it a faet that representations were made before the issue of
Govecnment orders by migratory establishments, urging' prescriptive
claim to the existing rates of Delhi Camp Allowance and that Government
have not given effect to the proposed revised scales of Declhi-Simla
allowances from the winter of 1934-35 1

(k) If the answers to the preceding parts be in the affirmative, will
Government please lay on the table of this House the file dealing with
the subject, and expedite the issue of revised scales of Delhi-Simla allow-
ances for Army IHeadquarters establishments on an equitable Lasis ?

(1) Do Government also propose to consider the question of making
some sort of provisivn in the system of move of Army Headquarters offices
to Delhi for the winter months to afford a chance to the non-migratory
establishments, of moving down to Delhi by turn ?

M. G. B. F, Tottenham : The information furnished by the Honour-
able Member in the first seven parts of this question is substantially

L178LAD A2



280 LEGISLATIVE ASSEMBLY. [4TH SBP. 1936,

correct and I do not, therefore, propose to reply to them in detail. [
will refer the Honourable Member, if he so desires further information,
to previous questions and answers on the same subject.

As regards the next four parts, the Honourable Member or his
informant, appears to have had access to certain confidential files in the
Army Department but to have given a very inaccurate account of the
discussions contained therein.

The answer to part (l) is in the negative.

Mr. M. Asaf Ali : May I know, Sir, if the non-migratory European
officers find it rather economical to stay here in Simla during the winter
and that is why the clerical staff has to be kept in Simla ¢

Mr. G. R. F. Tottenham : No, Sir. I do not think that is the case.
1 do not think they find it very economical to stay in Simla during the
winter.

Mr. M. Asaf Ali : Are there educational facilities provided for the

children of the Indian non-migratory staff in Simla who have to stay
here in winter ?

Mr. G. R. F. Tottenham : Does the Ilonourable Member mean any
special educational facilities ?

Mr. M. Asaf Ali : I mean any ordinary educational facilities.

Mr. G. R. F. Tottenham : I should like to have notice of that ques-

tion. I do not know how far the schools in Simla remain open during
the cold weather.

Mr. M. Asaf Ali : T may inform the Honourable Member that there
are no schools available during winter here. Would that be a hardship
for these people or not !

Mr. G. R. F. Tottenham : If there are no schools, certainly that
would be a hardship.

Mr. M. Asaf Ali : Do Government propose to provide any edu-
cational facilities or compensate these people in some other way !

Mr. G. R. F. Tottenham : The whole question is under consideration
at present, of the numbers who remain in Simla and the numbers
who go down to Delhi. T do not think we can take any special steps
1o provide educational facilities for those who remain in Simla.

Mr. M. Asaf Ali : Is it not possible to shift all these people to Delhi
permanently ?

Mr. G. R. F. Tottenham : We have made caleulations about that, and
I believe it would cost a very large sum of money to bring down to

Delhi the whole of the establishments of Army Headquarters who now
remain in Simla.

Mr. M. Asaf Ali : It will cost the Government just the same if all
of them remain in Delhi.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

BriTisE Troops IN INDIA.

.. .88 *Mr. M Asaf Al : (a) Will Government be pleased to state
3t it is a fact that . '

»
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(¢) the British troops in India are, under the Cardwell system,
gart and parcel of corresponding units in the United King-
om ;

(i) one-lhird of the British Army is permanently kept in India
at India’s expense ; and

(#4) the total strength of the standing Army in the United Kingdom
15 158 thousand in the United Kingdom and 58 thousand in
India, besides Reservists and Territorials ¢

(b) What is the limit of the Army prescribed for (¢) United Kingdom,
and (4t) India, under (1) the Peace Treaty and (2) Article 8 of the Con-
vention of the League of Nations, and will Government please lay on the
table the communications periodically sent under Artiele 8 of the Con-
veniion {

(¢) What is the present ratio between Indian and non-Indian officers
and other ranks in ;

(1) Royal Artillery (different branches separately, especially I'ield
Artillery and Light Artillery) ;

(2; Royal Air Force ;

(3) knginecers Corps ;

(4) Tanks Corps ;

(5) Signals Corps ;

(6) Adjuten{ General’s Branch ;

(7) Quartermaster General’s Branch ;

(8) Master General, Ordnance Branch ;

(9) General Staff Branch ;

(10) Roiiway Reserve Regiment ; and ,
(11) The Post and Telegraph Nucleus !

(d) Will Government be pleased to lay on the table a complete list
of the Indian troope now serving outside India ?

(e) Will Government state what is the total annual eost of the British
troops to India, particularly taking into consideration the cost of :

() the ecclesiastical establishment maintained for the troops ;

(#1) the strategic railways, especially those maintained for convey-
ing Dvitish troops from ports direct to the frontiers ;

(1) strategic telegraphs and telephones ; and
{iv) capitation charges, oversea allowances, pensions, contributions
towsrds the payment to the Reservists ¢
Mr. G. RB. F. Tottenham : (a) (i). It wonld be more correct to say
that British troops in India are linked to corresponding unmits, arms, ete.,

of the British Army in the United Kingdom in order to simplify the
process of recruiting and drafting, rather than that they are part and

parecel of other units.
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. (4i) and (i%3). The actual strength of the standing Army of Great
Brituin, exclusive of Reservists and Territorials, is 209,754. This number
is distributed as follows :

United K.m,g'dom . . 117,591
India . - .. 57,554
Colonies .. .. . 34,609

209,754

From this it will be seen that approximately 27 per cent. of the British
regular army is in India.

su. (0) No limit to the strength of the army, either for the United
Kingdom or for India, is prescribed either by the Treaty of Versailles or
by the Cevenant of the League of Nations. In this connection I would
refer the Honourable Member to the reply I gave to his unstarred
question No, 48 on the 22nd February, 1935. The information conveyed
by both His Majesty’s Government and the Government of India to the
Loague of Nations as regards the strength and armaments of their forces
tnder Article 8 of the Covenant is contained in the Armaments Year
Rook published by the League, a copy of which is available in the Library
of the House.
(¢) and (d). I lay two statements on the table.

(e) The Defence Service Estimates are not framed in such a way as
to make it possible to separate accurately the figure of cost of British
troops, hut it has been estimated that it amounts to about Rs. 13 erores.
I would add that, whatever may be the correct view regarding the charg-
ing of the loss on the so-called strategic railways, ete., to those Estimates,
this item of expenditure has nothing to do with the presence of British
troops in India.

. SrarEmEnT No. I
Ratio between Indian and non-Indian officers and other ranks.
Indian. Non-Indian.

I (1) Field Artillery (R. A.) .. . . 1 35
Field Artillery (Indian) . . . 24 1
Mountain Artillery (including Light Bstterlu) 9 1
Horse Artillery .. .. . .. 1 3
Heavy Artillery 1 1

(2) Royal Air Foros o .. 1 19-5
(3) Engineer Corpe .. e .. . 81 1
(4) Tank Corps . .. . . 0 1
(6) Signal Corps . .. . .. 1.7 1
(6) Adjutant General's Branch .. ‘e . 1 40
(7) Quartermaster General’s Branch . .. 1 40
(8) Master General of the Ordnance Branch . 0 38

"' (9) Geoeral Staff Branch .. N 1 70

" (10) Railway Ressrve Regiment .. .. Not yet in existence.

(11) The Post and Telegraphs Nucleus .. .. 'There is no such nnclm



QUESTIONS AND ANSWERS. 283

BrarEmMENT No, IL
List of Indion units sorving outside India.

1st Battalion, 8th Punjab Regiment .. .. Hong Kong.
2nd Battalion, 20th Burma Rifles .. . Malay Htates.
The Hong Kong Mule Corps .. . Hong Kong.

Mr. M. Asaf Ali : What about (¢) (1) to (c) (11) ¥ The Honour-
able Member has omitted to answer that.

Mr. G. R. F. Tottenham : T have said that a statement is laid on
the table.

Mr. M. Asaf Ali : 'May I know what the ratio is ¢ I cannot put any
supplementary questions unless I know what the answer is.

Mr. G. R. F. Tottenham : I will read out the statement.

Ratio between Indian and non-Indian officers and other ranks.
Indian, Non-Indian.,

(1) Field Artillery (R. A.) .. . . 1 8.5
Field Artillery (Indian) .. . .. B4 1
Mountain Artillery (including Light Batteries) 9 1
Horse Artillery .. . .. 1 ]
Heavy Artillery . 1 1

Mr. President (The Honourable Sir Abdur Rahim) : Surely it is not
necessary to recite all these numerous fizures now. They cannot be of
much value to the House, unless sufficient time is allowed for consider-
ing the implications of these figures.

Some Honourable Members : They are of great use to the House.

Mr. President (The Honourable Sir Abdur Rahim) : A statement
like this ought to be laid on the table of the House.

Mr. M. Asaf Ali : May I know the figures relating to parts (6), (7),
(8) and (9) of part (¢) of my question ! That is to say, about the four
Branches of the Army Headquarters !

Mr. G. R. F. Tottenham : The figures refer to the ratio between
Indian and non-Indian officers and other ranks.

Mr M. Asaf Ali: I want the figures about officers particulariy.
The Honourable Member need not worry about the ranks.
Mr, G. R. F, Tottenham : I am afraid I have not got separate
figures. I have got figures for both.
Indian. Non-Indian.

(6) Adjutant General’s Branch . .. 1 40

(7) Quartermaster General’s Branch .. 1 40
(4) Master General of the Ordnance Branch 0 88
1 70

(9) General Btaff Branch

But I must explain that there are a large number of Indian
civilian elerks on the establishments of these Branches. The figures I
have given just now refer merely to Indian officers and other ranks.
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Mr. M. Asalf Ali: Is it a fuet that, in the Master General of
Ordnance Branch, until recently, an Indian used to perform the duties
of the Personal Assistant to the Master General {

Mr. G. B. F. Tottenham : I do not think that question arises out of
this. In any case, I should want notice of any question asking for
details about particular officers employed in particular branches.

Mr. 8. Batyamurti : With reference to the answer to part (a) (1),
may I know whether the 57,554 British soldiers are at the disposal of
the British War Office or whether they are, while serving here and while
they are being paid by us, at the disposal of the Government of India {

Mr. G. R. F. Tottenham : They are at the disposal of the Govern-
ment of India.

Prof. N. G. Ranga : But the Government of India are at the dis-
posal of the British War Office.

Mr. M, Asaf Ali : May I know if it is a fact that there are three
sections of the army ‘‘ Covering Troops’', ‘‘Field Army’’ and
‘‘ Internal Security Troops '’ 1 What is the ratio among these 1t

Mr. G. R, F. Tottenham : That information is, I think, already con-
tained in a pamphlet which we supplied to Honourable Members of this
House. I cannot repeat the ratio from memory, but I would be glad to
supply the Honourable Member with a copy of the pamphlet from which
he will he able to get the information required.

MECHANIBATION OF BRITISH AND INDIAN ARMY.

89 *Mr. M. Asaf Ali: (¢) Will Government please state the
relative extent of the mechanisation of British and TIndian Army,
especially in respect of the artillery ?

(b) Is it not a faet that the equipment of the Indian section of the
Artillery is half of the equipment of the British Artillery ?

(¢) Does India pay for the equipment and mechanisation of the
British iroops !

Mr. G. R. F. Tottenham : (a) (i) Cavalry—Two British cavalry
regiments, one in the United Kingdom and one in Egypt, have been con-
verted into armoured car regiments. No mechanisation of cavalry regi-
ments has taken place or is contemplated in India.

(14) Royal Artillery—Of 18 Field Brigades, Royal Artillery, in
ngl.md four are mechanised. Of the ten Field Brigades, Royal Artil-
lery, in India, two are mechanised. The Field Brigade, Indian Regiment
of Artillery, is not mechanised.

Two Horse Artillery Batteries, one in the United Kingdom and one
in Egypt, have been mechanised. Trials are being carried out in India
to find a suitable type of vehicle for the mechanisation of Horse Artillery
batteries in this country.

All Medium Artillery both in the United Kingdom and in India are
mechanised.

(#if) Infantry.—Experiments are being carried out in England with
mechanised first line transport Yor Infantry Battalions.. No such mech-
anisation is contemplated in India.
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(7v) Royal Tank Corps—All units are mechanised.

(v), Engineers.—In the United Kingdom the tendency is to mechanise
the Divisional Engineers entirely. In India the corresponding units are
only mechanised to such limited extent, as is suited to local conditions,

(vi) Signals—In both countries the mechanisation of signal units
has followed generally the degree of mechanisation in the formations
which they serve.

(b) Presumably the Honourable Member refers to the Field Brigade
of Indian Artillery. This Brigade, which is organised into four batteries
of four guns each, has armaments and vehicles on exactly the same scale
as a Royal Artillery Field Brigade of four batteries on the Indian estal-
lishment. .

(e) I[ndia pays for the equipment and vehicles of the units on its
establishment.

DisrosaL oF THE DISCARDED ARTICLES OF THE ARMY,

90. *Mr. M. Asaf Ali : What is usually done to dispose of discarded
aud out of date articles of equipment and particularly (a) weapons, (b)
surgical insiruments and other equipments of Army hospitals, and dis-
curded accoutrements, ete. ?

Mr. G. R. F. Tottenham : They are ordinarily disposed of by sale
to the hest advantage of the State either under local arrangements or
through the Director of Contracts, after any components which may be
of use to Government have been removed. Weapons and other lethal
stores are rendered useless before sale and are usually sold as scrap.

Prof. N. G. Ranga : Where are the stores sold § In India or
abroad 1

Mr. G. R. F. Tottenham : In India.

Pandit Lakshmi Kanta Maitra : When did the last sale take place !

Mr. G. R. F. Tottenham : They are held every year from month to
month.

APPLICATION OF THE PUNJAB SAHUKARA AcT To THE DELHI Provinca.

91. *Mr. M. Asaf Ali : (¢) Has Government’s attention been drawn
to the resolutions passed by the Delhi Province Rural Conference, held
on the 27th February, 1935 in village Bawana under the presidentship of
Surdur Vallabh Bhai Patel ¢

() What steps do Government propose to take in regard to the
grievances and demands eontained in these resolutions ?

(¢) Are Government prepared to aptﬁly the Sahukara Act, Punjab
{1934) to the Delhi Provinee to afford the rural population the relief
asked for by the said Conference ! '

8ir Girja Bhankar Bajpai : (a) Yes.
(b) A statement explaining the position is laid on the table.

(¢) The question is under eonsideration.
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BTATEMENT.

No. 1 (a). of Resolutions.—The abiana levied on wells is not a tax, but is an
element in the apportionment (bachh) of land revenue assessed by the Settlement
Officer. The villagers themselves have a large say in this apportionment.

No. 1 (b) of Resolutions—All grievances in this regard receive the careful atten-
tion of the Deput({ Commissioner in conjunction with the cunal authorities, who
endeavour to provide an equitable distribution.

No. 1 (o) of Resolutions.—Remission or suspension of land revenues, in
accordance with damage to crops, is always granted after each harvest. A sum as
large as Rs. 1,41,604, ie, about 75 per cent. of the total demand, was remitted on
account of damage done to crops by ﬁeary rains and floods in khurif, 1933,

No. £ of Resolutions.—The improvement of communications in the Delhi rural
area will be J)ushed forward as and when funds permit. In the eurrent financial year,
it is intended to spend Rs. 10,000 on repairs to Kachha roads.

No. { of Resolutions.—Attention is invited to thoe relevant portion of the- Honour-
able the Finance Member’s speech in this House on the 14th February, 1935, in com-
nection with Dr. Ziauddin Ahmad’s resolution on the revigion of the taxation policy
of the Government of India.

No. § of Resolutions.—There used to be a post office at Bawana, but it was closed
down on account of insufficient work. The possibility of reopening the office is oeing
cxamined. As regards the improvement of sanitation and the establishment of more
hospitals, ete., in the Delhi rural aren, it is the intention of the loecal Administration
to take suitable action as funds permit.

BaLe oF ErLectriCITY BY THE NEW DELH1 MunicipaL COMMITTEE TO THE
Derm Epectric SurpLy CoMPANY.

92. *Mr. M. Asaf Ali: (a) Are Government awars that the New
Delhi Municipal Committee has offered to sell electrie current to the Delhi
Electrie Supply Company at the rate of .4 anna per unit ¢

(b) What is the rate which Government pay to the Supply Cempany
and New Delhi Municipal Committee for electricity purchased for Gov-
ernment offices situated in Delhi and New Delhi 1

(¢) By whom was the plant in New Delhi installed, and is there
eny rcason why the tax-payer should be forced to pay such high rates
when the Commitiee sell current at .4 anna per unit to a foreizn concern ?

(d) Are Government aware that the Delhi Electric Suppiy (‘ompany
purchase current at low rates and supply it to Governmen: offices and

public in Old Delhi at rates which yield them an average profit of nearly
900 per cent. ¥

(e) Will Government state whether they are prepared to take step to
create a Joint Electric Supply Board with (1) Old Dethi Municipal Com-
mittee, (2) Joint Water Board, (3) New Delhi Mnnicipal Committee, and
(4) Notified Aves Committees: as its constituents, tn purchase electrie
current from New: Delhi Municipal Committee and distribnte it to the
various constituents at reasonable rates ¥ If not, why not ?

(f) Is it mot a fact that the Indian Electricity Aet does not permit
monopuly of eleetric supply ?

Sir Girja Shankar Bajpai : (a) If the Honourable Member refers to
negotiations for additional supply which Government understand are
in progress the answer is in the affirmative.

(b) A statement is laid on the table.
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(c) The plant was installed by the Government of India and trans-
ferred' to the 'New Delhi Municipal Committee in March, 1932, for due
financial consideration. Government are looking into the point raised
in the latter part of the Honourable Member’s question.

(@) Government are not aware of the exact rates of profit made by
the Company but the disparity between the rates at which they buy
current from the New Delhi Municipal Committee and those at which
they sell it to the consumer is being investigated.

(e) Government are advised that such an arrangement will involve
very considerable additional capital expenditure,

(f) No. The Act merely says that the grant of a licence to one person
shall not prevent the grant of another to another person for the same
area.

BTATEMENT,

The New Delhi Municipal Committee supplies -electricity to Government offices and
private congUiiers alike at four annag per unit, less 10 per cent. discount if paid
within a certain time, for light and fans ; and at two annas per unit for power. For
Government offices in Old Delhi, Government pay to the Electric Bupply B:mpnny on
a sliding scale of 4 to 6 annas per unit according to consumption ; up to 250 units 6
annas, 250 to 500 units 5 annas, 500 and over 4 annas.

RECRUITMENT FROM WITHIN DivISIONAL CIRCLES ON STATE RAILWAYS.

93. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state if they are aware of the policy of the Government nf India (1’osts
and Telegraphs Department) which provides for the recruitment of candi-
dates for service ordinarily from within the revenue division {

(b) If so, will Government be pleased to state whether they adopt
the same policy of reeruitment from within the respective divisional
circles on State Railways ¢ If not, why not ¢

{¢) Are Government aware that there arises dissatisfaction, specially
amongst the lower class of Railway servants, when they are unt placed
within the revenue circle of the Railways within which they reside ?

(d) Do Government propose to adopt such a policy on the Railways,
sv a8 to facilitate the incumbents to be placed in their respective revenue
divisions as has hcen done by the Posts and Telegraphs Departinent 1 I

vot, why not ?

Mr. P. B. Rau: (a)Yes.

(b) and (d). The Railway Department see no unecessity to restrict
recruitment in the manner proposed.

(¢) No.

Mr. Lalchand Navalrai : Of course the Railway Department may
not think it necessary. but may T know if there are any difficulties in

the way of adopting the suggestion made by me ?

Mr. P. R. Rau: Government see no advantage in accepting the
suggestion. . .

Mr. Lalchand Navalrai : Are there any difficulties in doing so, T
ask ? :
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Mr, P. R, Bau : I am replying that there are no advantages in doing
it.

Mr. Lalchand Navalrai : The Posts and Telegraphs Department is
an all-India service department, similarly the Railways are all-India.
When the Posts and Telegraphs Department have made that distinetion

in the matter of recruitment, what are the difficulties in the way of
railways doing it ?

Mr. P. R. Rau : Unless there are any advantages in the proposal,

I do not see any reason why the Government should ask the railways
to adopt the proposal.

Mr. Lalchand Navalrai : Will the Honourable Member please make
enquiries from the Divisional Superintendents and find out if it is
necessary to adopt my suggestion ?

Mr. P. R. Bau : I do not see any necessity for doing so.

Puxumsn OF CERTAIN ARTICLES BY THE DIRECTOR OF CONTRACTS THROUGH
TEE INDIAN STORES DEPARTMENT.

94, *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
stute if it is a fact that the Director of Contracts for military, purchases

articles, such as textile and machinery, through the Indisn Stores De-
partment ?

() If so. why does he not purchase oils, paints, soaps and hardware
items through the Indian Stores Department ¥

(¢) What is tLka good of having two organizations for purchases ?
Mr. G. BR. F. Tottenham : (a) and (b). The various Defence Ser-

vices have discretion to employ the agency of the Indian Stores
Department or that of the Director of Contracts to supply their require-
ments according as they consider the one or the other will best serve
their interests.

(¢) The questmn of having a single organisation capable of pur-
chasing, both in peace and war, all the requirements of the Central
Government has been repeatedly considered, and it has been decided
that the present system should be retained on grounds of efficiency.

INCLUSION OF CERTATN DETAILS IN THE JOURNAL I1S8UED BY THE DIRECTOR
oF CONTRACTS.

95. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state if it is a fact that the Indian Trade Journal cites all details, includ-
ing the quantity of articles purchased and the rate at ‘which they are
purchased, whereas the journal issued by the Director of the Contracts
shows only the description, name and the value of the article purchased,
but not the quaniity and the rate at which it is purchased ?

(b) If so. do Government propose to direct the Director of Contracts
to show the aforesaid details ¥ If not, why not !

Mr. G. R, F. Tottenham : (a) Yes, Sir.

(b) No. The practice on the Army side has for years past been to
limit the publication of details regarding contracts in the manner stated.
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This system works satisfactorily and is understood to be favoured by
most of the contractors, with whom the Director of Contracts has
dealings. Government, therefore, see no reason to alter it.

Mr. Lalchand Navalrai ;: 1s the Honourable Member aware that the
Indian Stores Department prepare the statistics and the lists in such a
manner as to show the price as well as the guality of article purchased,
go that it would be possible to find out if there is fraud ? Is the
Honourable Member going to adopt the same system in his Depart-
ment !

Mr. G. R. F. Tottenham : No, Sir. We see no reason to alter the
existing system adopted by the Director of Contracts,

Mr. Lalchand Navalrai : Does the Honourable Member know that
really no rates are given and no quantities are being given ?

Mr. G. R. F. Tottenham : As I said, the practice on the army side
has for years past been to limit the publication of details in the manner
stated by the Honourable Member.

PROVIDENT INSURANCE SOCIETIES IN SIND.

96. *Mr, Lalchand Navalrai : Will Government be pleased to state :

(a) how many provident insurance and funds sociclies have been
started in Sind during the last five years ;

(b) whether the attention of Government has been drawn to the
proceedings of the meeting held at Karachi on the 13th
Junuary at the Buyers and Shippers office in counection
with the working of these societies ;

(¢) whether Government intend taking any action to safeguard
the interests of subscribers to these funds ; if so, what ;

(d) whether it is a fact that Government have instituted an in-
quiry into the working of these provident insurance societies ;
if so, what the result of the inquiry is ; if not, whether
Government intend holding such an enquiry ;

(e) whether Government contemplate any legislation in eonnection
with such societies ; if so, what the nature of such a legis-
Iation is ; if not, what they propose to do in the matter ;
and

(f) whether it iz a fact that this is a Central subjcet and that the
Bombay Government have already brought this subject to
the attention of this Government and suggested amendment
ofkth(: Insurance Law ¢ If so, what steps have (Jovernment
taken !

The Honourable 8ir Muhammad Zafrullah Khan : (a¢) 71 provident
insurance societies.

(b) Yes.

(¢), (d), (¢) and (f). The law relating to the regulation of provident
insurance societies is contained in the Provident Insurance Soecieties
Act, 1912, which is administered by the Local Governments. The Govern-
ment of India have not made any enquiries into the working of the
societies in Sind but the Government of Bombay have drawn their
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attention to various unsatisfactory features attending the growth of
such societies in Sind and have also suggested amendment of the
insurance law. The matter is at present under the consideration o@ the
Officer on Special Duty appointed by the Government of India to
examine the desirability of amending the insurance law in India.

Mr. Lalchand Navalrai : May I inform the lHonourable Member. ...

Mr. President (The Honourable Sir Abdur Rahim) : The llonour-
able Member is not required to give information, but he should put his
question.

Mr. Lalchand Navalrai : May I know from the Honourable Member
if it is a fact that in Sind, sinee this enquiry has been going on, lakhs of
rupecs have been contributed to these Funds and that many of these
Funds are closing down and people are thereby being affected adverse-
ly ¢

The Honourable 8ir Muhammad Zafrullah Khan : The information
which the Honourable Member has supplied to me may be corrzet.

Mr. Lalchand Navalrai : May I, therefore, request that the matter
may be expedited !

The Honourable 8ir Muhammad Zafrullah Khan : Matters are
progressing as fast as they can.

Mr. B. Das : When is the Special Officer likely to report on the
amendment of the Insurance Act t

The Honourable Bir Muhammad Zafrullah Khan: I am afraid I
could not say.

Prof. N. G. Ranga : Is the Ilonourable Member aware of the fact
that similar unsatisfactory conditions prevail even in the Madras
Presidency !

The Honourable Bir Muhammad Zafrullah Khan : T have no infor-
mation.

ArLEGED HoSTILE ATTITUDE OF THE EAST INDIAN RAILWAY ADMINISTRATION
ToWARDS TrADE UNIONS,

97. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state if they have received a telegram from the East Indian Railway
Union, complaining of the hostile attitude of the Railway administration
towards trade unions !

(b) If so, how far are the grievances mentioned in the telegram true ?

(¢) What steps do Government propose to take to investigate the
complaints and give relief !

Mr. P. R. Rau: (a) Yes.

(b) and (¢). The matters referred to in the telegram are generally

within the competence of the Agent, East Indian Railway, to decide, and
the telegram has been referred- to him for disposal.

Mr. Lalchand Navalrai : Has the Honourable Member heard from
the Agent with respect to this matter ?

Mr. P. R. Ran : No, Sir. We did not ask for a reply.
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Mr. V. V. Giri : Are Government awarc that many workers who are
tak.mg an active part in the Trade Union movement on the East Indian
Railway have been victimised !

Mr. P. R. Rau : That does not arise out of this question.

FixaTioN oF THE TiME roR THE IssuE oF DEMAND NoOTICES OF INCOME-TAX.

98. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state if the Ceotral Board of Revenue have laid down any rule or given
any instructions to the Income-tax officers, fixing the reasonable maxi-
raum and minimum limit of time for giving a demand notice for payment
of ordinary and super income-tax under section 29 of the Incowme-tax Act ?

(b) Has the attention of Government been drawn to {he remarks of
the Cour{ of the Judicial Commissioner in Sind, condemniny the practice
of issuing notices of demand after a long time—in that case it having been
isgued after about two years ?

(¢) If the answer to part (a) be in the negative, do Government
propose, in view of the instances such as pointed out in part (b), to
make a rule fixing the time for the issue of demand notices under section
29 of the Income-tax Act ¢ If not, why not f

Mr. A. H. Lloyd : (a) No.
(b) Yes.

(¢) The Commissioner of Income-tax has applied for leave to appeal
against the order of the Judicial Commissioner in Sind referred to in
part (b) of the question. The point raised in this part of the guestion
will be considered by the Government when they have the result of the
appeal before them.

INCOME-TAX ASSESSMENTS RE-OPENED IN SIND.

99. *Mr. Lalchand Navalrai : Will Government be pleased to
state in how many cases in each Income-tax office in Sind, assessments
were re-opened under section 34, as having escaped notice. and after
how much time during the years 1933-34 and 1934-35, respectively 1
Will Government be pleased to lay on the table a statement thereof,
showing briefly the reasons for such re-opening Y

Mr. A. H. Lloyd : The information required is not on record and
could be compiled only at an expenditure of time and labour that would
not be justified by the value of the results.

APPEALS DECIDED BY THE ASSISTANT COMMISSIONER OF INCOME-TAX IN BIND.

100. *Mr. Lalchand Navalrai : Will Goverument bhe  pleased to
state the number of appeals decided by the Assistant Commissioner of
Income-tax in Sind in the year 1934-35 and the time taken in deciding
each appeal from the day of the institution of each of them 1

Mr. A. H. Lloyd : The number of appeals decided by the Assistant
Commissioner of Income-tax in Sind in the year 1934-85 was 1,529. As
regards the time taken in deciding each appeal, the information is not
on record and could be compiled only at an expenditure of time and
labour that would not be justified by the value of the results.
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Mr. Lalchand Navalrai : Is not the Honourable Member able to
find out from the judgments what time was taken !

Mr. A. H. Lloyd : By going through 1,529 proceedings, yes.

INcoME-TAX CASES IN SIND CALLED POR REVIEW BY THE COMMISSIONER OF
IncoME-TAX, BOMBAY,

101. *Mr, Lalchand Navalrai: Will Government be pleased to
state in how many cases the Commissioner of Income-tax, Bombay, called
for review cases from the Income-tax offices in Sind under section 33 of
the Income-tax Act in 1934-35, and after how much time fromn the day
of the decisions given by the respective Income-tax officers in Sind t

Mr. A H. Lloyd : Presumably the Honourable Member refers to
cases where the review was undertaken by the Commissioner of Income-
tax, Bombay, himself, without a representation from the assessee, for
the purpose of enhancing the assessment. There were only two such
cases. One of them was taken up after six months and the other eight
and a half months from the date of the decision given by the Income-tax
Officer concerned.

STATEMENT OF INCOME-TAX CASES LAID BEFORE THE COURT oF THE JUDICIAL
CoMMISSIONER IN SIND.

102, *Mr. Lalchand Navalrai : Will Government be pleased to
state in how many cases in all statements of cases were laid before the
Court of the Judicinl Commissioner in Sind under section 66 of the
Incowne-tax Act in the years 1933-34 and 1934-35, and with whut result 1

Mr. A. H. Lloyd : One in 1933-34 which was decided against the
Department and three in 1934-35 which have not yet been heard by the

Court.

AMENDMENT OF SEcTION 61 oF THE INDIAN INCOME-TAX ACT.

103. *Mr. Lalchand Navalrai : What steps do Government propose
tu take in order to amend section 61 of the Income-tax Act ! Ts it a fact
that the said scetion was proposed to be amended in the year 1929 but
was kept in abeyance pending further consideration ¢

Mr. A. H. Lloyd : 1 would refer the Honourable Member to my
answer to his question No. 1.

PLATFORMS AT OERTAIN STATIONS ON THE MADRAS AND SOUTHERN MAHRATTA
RaAtLwAY.

104, *Mr. M. Ananthasayanam Ayyangar: (a) Are Government
aware that the Gudur broad gauge platform on the Madras and Nouthern
Mahratta Railway is too low for passengers to get down and get up easily 1

(») Do (Government propose to raise the level of the platform for
the convenience of the passengers at Gudur, Thaduku and Vepagunta on
the Madras and Southern Mahratta Railway, broad gauge line ?

(¢) Are Government aware that the platforms at Gudur, Renigunta,
Katpadi and Arkonam are only partly covered and other  stations like
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Chittoor, Tirupati, etc., are not covered at all and great diffieulty is felt
by passengers during summer to get down in the hot sun !

(d) Do Government propose to put up coverings for the entire
ﬁlatforms at all important stations on the Madras and Southern Maliratta’
ailway ¢
Mr. P. R. Rau: (a¢) No. The platform is the standard height for
medium level platforms.

(b) It is the policy of Government to leave the allocation of funds
allotted for this purpose to the Agent, who is in touech with the
relative importance of stations and has the benefit of the advice of his
local advisory committee:

(¢) No. But Government have no reason to dispute the statements
made by the Honourable Member. '

(d) No. Imay add that the Madras and Southern Mahratta Railway
propose to have a partly covered platform at Tirupati.

Mr. M. Ananthasayanam Ayyangar : Are Government aware that
the Loeal Advisory Committee suggested and recommended that, so
far us Thaduku and Vepagunta are concerned, they should be covered
and the level of the platforms also should be raised Y

Mr. P. R. Rau : Possibly, Sir ; but it is a question for the Agent to
decide what is the best way of utilising the sums allotted to him for
this purpose.

Prof. N. G. Ranga : Will the Honourable Member kindly bring
this suggestion to the notice of the Agent {

Mr. P. R. Rau: I understood from the Ilonourable Member that
the suggestion had been brought to the notice of the Agent by his
Advisory Committee, :

BRINGING IN OF TRAINS NEAR THE PLATFORMS AT CERTAIN STATIONS ON THE
MADRAS AND SOUTHERN MAHRATTA RAILWAY.

105, *Mr. M. Ananthasayanam Ayyangar: (2) Are Government
aware that on many stations on the Madras and Southern Mahratta
Railway, such ag Chittoor, Puthalpet, Renigunta, ete.. when two trains
cross each other, one of the trains is stopped on the loop-line and pas-
sengers including old men, women and children with heavy luggage are
mnade to alight on the ground and cross the railway line at great incon-
vepience and risk ?

(4) Are Government prepared to issue instructions that all trains
should be brought near the platforms without exception and the passengers
inade to alight and get in from there 1

Mr. P. R. Rau: (a) The Agent. Madras and Southern Mahratta
Railway, states that at single line stations on the metre gauge, when two
passenger trains have to cross, the first train is, wherever possible,
received on the platform line and the second on another line. The
rules provide for the trains not being allowed to stop opposite each
other where this can be avoided. and require that the train on one line
must be drawn ahead of the other so that the rear brake van of one
train is at least 10 yards clear of the rear brake van of the other train.

L178LAD B
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When.- this is not possible, passengers are not allowed to alight between the
two trains or to pass between the vehicles of either train. The distance
from the footboards of vehicles to the ground is comparatively small,
and it is not considered that passengers are put to any inconvenience
or risk by being required to alight on the ground between two tracks
instead of one to the platform.

On the broad gauge, where two trains eross, both trains are taken
on to the platform line.

"(b) The acceptance of my Honourable friend’s suggestion would in-
volve considerable delay to passenger trains at stations at which such
trains cross, and Government are, therefore, unable to accept. it.

Mr. M. Ananthasayanam Ayyangar : Are Government aware that
at Chittoor, the district headquarters in Chittoor district in the Madras
Presidency, on the metre gauge line two trains stand on two different
lines, halt there for more than 15 minutes, and there is sufficient time
for both trains to come to the platform, but that still women and
children have to get down on the ground and cross the railway line
with heavy luggage at great risk ¥ I would ask the Houourable Mem-
ber to lay on the table what information he reeceived and what kind
of inquiry was made, after this question was put, to conclude that there
is absolutely no such inconvenience, when day after day we are feeling
the inconvenience.

Mr. P. R. Rau: I will send a copy of my Honourable friend’s
speech to the Agent of the Madras and Southern Mahratta Railway.

NoN-REpucTioN oF THE ExcisE DUuTY oON SALT MANUFACTURED FROM
SeA-WATER.

106. *Mr. M. Ananthasayanam Ayyangar: Will Government be
pleased to state why they have not reduced the excise duty on salt manu-
factured from sea-water as in the case of salt and saltpetre produced in
the Punjab and other mines in Northern India ?

‘Mr. A. H. Lloyd : Excise duty has not been reduced on salt produced
in the Northern India salt sources, as stated by the Honourable Member,
and there is no duty on saltpetre. Reduced rates of duty are levied on
salt and sitta educed in saltpetre refineries in Northern India. The con-
cession has been granted because educed salt is much inferior in quality
to ordinary salt. Sitta is so impure as to be unfit for human consump-
tion. Moreover the license fee for the manufacture of saltpetre includes
an elecment of duty on the educed salt.

Mr. M. Ananthasayanam Ayyangar : Is the Honourable Member
aware that in Anantpore and the Ceded Distriets of the Madras Presi-
dency, such inferior kind of salt is produced by the local men, and that,
with respect to that kind of salt, similar concessions should be allowed ?

Mr. A. H. Lloyd : I answered the question abcut Northern India..
I have no reason to believe that the salt produced in the area to which the
Honourable Member refers is of the sume inferior quality as that which is
educed in the production of salt in saltpetre refineries.

Mr. M. Ananthasayanam Ayyangar : Will the Honourable Member
kindly make inquiries, and, if he is satisfied, extend the concession 1
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.. Mr A H Lloyd: I do not think it is necessary to make such
inquiries,

Mr. M. Ananthasayanam Ayyangar : Is the Honourable Member
aware that in those districts there has beéen famine for over a year and
we have been repeatedly requesting that concessions should be given ?

Mr. A H. Lloyd : I do not think, Sir, that is relevant to the rates of
duty in Northern India.

Mr. M. Ananthasayanam Ayyangar : With respect to salt produced
in other parts of India, similar concessions are given as for salt produced
in Northern India. Therefore, this comes under that question. Will the
Honourable Member consider my suggestion after making inquiries ?

(No reply.)

ProMoTiON OF LoNGg StarLE AND MrIpDpLE STAPLE CoTTON IN INDIA.

107. *Mr, M. Ananthasayanam Ayyangar : (¢) Are Government
aware that in Brazil experiments on a large scale are being made for the
!Eroducllon of medium staple cotton for supply to the world markets and

ngland 7

(b) Are Qovernment aware that annually seven Lr01e:. worth of long
staple cotton are being imported into India from the United States of
America, snd if so, are any steps being taken in J'udm tn make her self-
sufficient in cotton ¥ If so, what 7-

~ (¢) Are any measures taken for the promotion of long staple and
widdle staple cotton in India, and if so, what are they ?

8ir Girja SBhankar Bajpai : (¢) Government are aware of a marked
increase in the production of cotion in Brazil in recent years.

(b) and (c). During the five years ending 1933-34 the average annual
imports into India of cotton from the United States of America wer:
valued at Rs. 14 crores. The largest imports were in 1932-33, worth
Rs. 4.84 crores. Liheral grants are made by the Indian Central Coiton
Committee to promote the more extensive cultivation and the marketing
of improved varieties in India and to make purc seed easily available to
the cultivators at a reasonable price and also for purposes of demonstra-
tion and propaganda. For a detailed account of the Committee’s activi-
ties I would refer the Honourable Member to the Comimittee’s latest report
for the year ending the 31st August, 1934, a copy of which is available
in the Library of the House. These measures have already met with much
BuCCess.

Mr. B. Das : Has the Honourable Member suggesterd to the Finanese
Department to put heavier duty on imported American cotton ! -

8ir Girja Shankar Bajpai : I think that if the Finance Department
were to take any such action, it would be a very severe blow mdeed 10
those mills in this ecountry which go in for the finer ecounts.

Mr. B. Das : What about the agriculturista who produce cotton in
India ? ' '

8ir Girja Shankar Bajpai : T have already informed tl-c House that
the Indian Central Cotton Committee is doing its duty by the agricul-
turists,

L173LAD B2
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Mr. M. Ananthagayanam Ayyangar : What is the quantity of middle
staple colton produced in India ¢

8ir Qirja Shankar Bajpai: I can give my Honourable friend the
figures for the year 1933-34 : staple one inch—25,000 bales : 7|8th inch
to one inch—1.346 million bales ; 5|8th to 13|16th inch—1.254 million
bales.

AMOUNT RAISED IN INDIA BY SUBSCRIPTIONS FOR THE SILVER JUBILEE
CELEBRATIONS.

108. *Mr, M. Ananthasayanam Ayyangar : (¢) What is the total
amount raised in India by subscriptions from the public and by contribu-
tions from the liocal and Central Governments for the Silver Jubilee cele-
brations ¥ What amount was spent out of it, and how was the balap~:
disposed of 1

(b) Are Government aware that an extract from an article in the
Munchester Guardian appeared in the Madras Mail, pointing out that the
Silver Jubilees of Queen Victoria and other Sovereigns were not celebrated
and that the celebration was unnecessary and expensive !

(¢) Are Government aware that in Madras and Delhi arrests were
nde of some persons for carrying on alleged anti-Jubilee propaganda ?

The Honourable 8ir Henry Oraik : (¢) I have no information in
regard to the amount raised or contributed, and expended, in the provinces.
The Government of India allotted a sum of two lakhs, all of which was
spent on the celebrations.

(b) T have seen an article in this sense in the Madras Mail of April
15th last, hut there is nothing in the article to show that it was extracted
from the Manchester Guardian. 1t was an article from a London cor-
respondent of the Madras Mail.

(¢) In Madras five persons were convieted under the Press Act in
connection with leaflets, some of a violent revolutionary character, in
which boycott of the Jubilee was advocated. In Delhi eight persons were
arrested in connection with the circulation of leaflets of a similar nature.
In all these cases action was justified not because the leaflets advocated
boycott of the Jubilee but because they were otherwise of a seditious
nature,

Mr. M. Ananthasayanam Ayyangar: As regards clause (a),
how is it difficult for the Honourable Member to colleet information re-
garding the total amounts raised in the several provinces {

The Honourable 8ir Henry Oraik : The difficulty is that there were
a very large number of local committees in the different provinces, un-
official committees, collecting subscriptions, and it would have entailed a
very large amount of correspondence to ascertain how much they collected
and how much they spent.

Mr. M. Ananthasayanam Ayyangar : Does the I{onourable Member
suggest that the Central Committee in each Presidency is itself not aware
of the amounts raised throughout that Presidency, and, if it is so aware,
how is it diffieult to collect statisties from eleven Presidency headquarters
and place them before this Honourable House 1
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The Honourable 8ir Henry Craik : I am not

; ! ) : aware whether the
Centlral Committees in each province are aware of what is collected by
purely local committees : I imagine they were not ; but, in any case, the
inﬂt:;:jt:r is one for the Local Governments, and not for the Government of

Mr. M. Ananthasayanam Ayyangar : Can it be u crore of rupees

approximately 1

The Honourable 8ir Henry Oraik : I cannot say.

_ Dr. N. B. Khare : Will Government send for the information re-
quired ¢
. The Honourable Bir Henry Oraik : I do not think it is of sufficient
1Importance.

Mr. M. Ananthasayanam Ayyangar : With reference to the arrests
made, is it seditious to say that India cannot afford to celebrate the Jubilee
at such enormous expense ?

Mr. President (The Honourable Sir Abdur Rahim) : That is asking
for an opinion.

Dr. Kbhan Bahib : Is the Honourable Member aware that in Dera
Ismail Khan, on the 5th of May, a Congress shopkeeper was beaten by a
Dera Ismail Khan Government Honorary Magistrate and the police came
there on the spot, but took no notice of it, because they wanted him to put
gﬁe flag on his shop in celebration of the Jubilee and he refused to do
i

lThe Honourable 8ir Henry Oraik : How does that arise out of my
reply 1

Dr. Khan Bahib : Because it is in connection with the Jubilee cele-
bration.

The Honourable 8ir Henry Oraik : It has nothing to do with the
collection of subseriptions.

Mr. Mohan Lal Saksena : Is the Honourable Memher aware of the
amount collected by the Central Committee at Delhi and how it has been
spent {

The Honourable 8ir Henry COraik : No : I have not the details.

Mr. A. H. Ghugnavi: Is it not a fact that only two British
sovereigns before His Majesty reigned long enough to reach the stage of
Silver Jubilee—one being Queen Victoria, and the other was one who
became a lunatic at the time ?

Mr, 8. S8atyamurti : On a point of order, Sir : how does thiy arise 1

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
does not think that arises out of the answer.

The Honourable 8ir Henry Oraik : I do not thiuk it arises, but I do
not think that the Honourable Member’'s statement is correct.

Mr. A. H. Ghugnavi: Is it not further the fact that the Silver
Jubilee Celebration was stopped by Queen Victoria on account of the
death of the Prince Consort, and that of the lunatic king did not take
place on aceount of his lunacy !

(No answer.)



298" " LEGISLATIVE ASSEMBLY. [4TE SBp. 1936.

INSTITUTION OF THE SYSTEM OF JoB ANALYSIS IN THE PosTs AND TELEGRAPHS
DEPARTMENT.

109. *Mr. M. Ananthasayanam Ayyangar : Are Government pre-
pared to institute the system of job analysis in the Posts and Telegrapha
Department for devising economy in expenditure .on the lines, suggested
by Mr. Pope regarding the Railway Administration ¢

The Honourable Mr. D. G. Mitchell : The organisaiion and "the
methods of work of the different hranches of the Indian Posts and Tele-
graphs Department have been examined from time to time since 1921 by
gix different committees with a view to secure all possible economy con-
sistent with efficiency, which is the objeet of the system of the job analysis.
Government do not, therefore, consider it necessary at present to institute
iJllx‘,:::)_f;h.er investigation of the nature contemplated by the Honourable Mem-

Mr. M. Ananthasayanam Ayyangar : Instead of carrying on the
alysis by separate committees, cannot it be concurrently done and
ormation gathered in the department itself ?

The Honourable Mr, D. G. Mitchell : The department is continually
cammg out & serutiny of the methods of work of its subordinate offices.

_‘CONSTI’I'UTIONAL ASPECT OF CERTAIN TERRITORIES IN BALUOHISTAN.

110. *8eth Haji Abdoola Haroon : (¢) Will Government be pleased
to state the Constitutional aspeet of the following territories in Baluch-
istan :

Las Bela, Bugti, Kharan, Makran, Brohi, Marri, and such other
tribal units ?

(b) Are these territories under the direct control .of British India or
eonpccted with the United Confederation of Kalat State §

(e) If the constitutional composition of the territories in question is
a different one than the two mentioned above, will Government be pleased
to describe the reality of the fact and throw light on it ¢

Mr, J. G. Acheson : So far as this question relates to tribal areas,
mamely, Marri and Bugti country, the information is as follows :

(a) The Marri and Bugti territories are tribal areas in the BSibi
Political Agency.

(b) These areas are not included in British India. They are tribal
areas under the Political control of the Government of India
through the Agent to the Governor General in Baluchistan
and the Political Agent, Sibi.

(¢) Does not arise,

The remaining areas are Indian State territory.

ALLOWANCES PAID TO THE TRIBAL SARDARS OF BALUOCHISTAN.

' 111, *Beth Haji Abdoola Haroon : (a) Will Government be pleased
to 'state ‘whether the tribal Sardars of Baluchistan, such as Marri, Bugti,
Kharan and other territories in Baluchistan, get rpont.hly allowances from
the Government of India for personal use ?

HE
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(2) Is it a fact that these Sardars, apart from the above mentioned
allowances, also get certain amounts for maintenance of their administra-
tion from the Government of India !

_(e) If the reply to parts (a) and (b) above be in the affirmaiive,
will Government be pleased to lay on the table a consolidated statement
gshowing therein yearly amounts paid to individual Sardars {

(d) Do the tribal Sardars of Marri and Bugti render any service to
the British India and if so, what kind of service ?

(e) Do the Sardars mentioned in part (d) get the above stated
allowances in virtue of some treaties made between them and Government,
:;1}()11 if so0, will Government please place copies of those treatics on the

e?

. Mr, J. G. Acheson : So far as tribal Sardars are oconcerned the
information is :

(a) Certain Sardars of Baluchistan draw monthly allowances from
Government and in return they are made responsible for the
tranquillity of their tribal areas. Some of them have to
maintain a specified number of tribal levies for this purpose.
When called upon to do so they serve as members of Jirgas.

(b) No, except in so far as the upkeep of levies and the duties
deseribed in the answer to part (@) ean be described as
‘maintenance of administration '.

(¢) A consolidated statement of such allowances is furnished.

(d) Of the Sardars whose names are shown in the consolidated
statemnent which is laid on the table, only four belong to
British Baluchistan and, therefore, to British India. They
render services to British India in the manner described in
the answer to part (a). The remainder do not render
any direct service to British India except that they serve on
Jirgas and that they keep order in their tribal areas which
has a direct effect on conditions in the neighbouring areas
of British India.

(e) There are no treaties but regular agreements with the Marris
and Bugtis, copies of which are laid on the table. There are
neither treaties nor agreements with other Sardars.
Kharan is a part of Indian State territory, regarding which
Government are not prepared to answer questions in this
House.

BTATEMENT BHOWING ALLOWANCES PAID TO SARDARS IN BALUCHISTAN.
Quetta Pishin District.

.‘ m'
K. 8. Sardar Ghulam Mohd. Tarin .. Do .. 1,800

Kalat and Chagaé District.

.. Ohagei Distriot.

“.. Sardar Mohd. Ali Khan Mengal .. . .. 18,260
Sardar Abdul Asziz Khen Badini . .. 9,600

. Bardar Mebrullah Khan Jamaldini .. = . ... . 0726

" Mir Chandan Khan Tarasezai Mengal .. S .. 1,440

o  ag  Sanjerani ... .\ . 28,800 i
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Loraloé Distrs "
BSardar fhahbaz Khan Wanechi . . .. 840
Sardar Habib Ullah Khan Belkhel ‘e .. . 960
Bardar Allah Dad Khan Jaffar . . .. 720
K. B. Bardar Bhah Ghazi Khan . .. .. 840
Bardar Sobha Khan Lehrzai .. . . . 960
K. B. SBardar Baz Mohd. Khan . .o ‘e 1,800
Bibi Distriot.
Marri Bervice (exeluding Kohlu and Ry. Bub- Dxm:on) .. 47,460
Bugti Bervice .. . .. 70,200
K. B. Bardar SBamundar Khan Barozai .. . . 1,320
K. B. Bardar Wahab Khan, M.B.E. . . . 1,380
K. 8. Murad Khan Baraagzai . .. .. 990
Bardar Rustam Khan Jamali .. .. . 600
Zhobd Distriot.
Bardar Bahadur S8ardar Mohd. Khan Jogezai . . 1,800
Sardar Bahadur Bardar Zarghun Khan Jogezai .. - 1,800

Agreement given by Sirdar Mihrullah Khan and the Chiefs of the Marri Tribe, to
Major Bir Robert Bandeman, K.C.8.I.,, Agent, Governor General, Baluchistan, at his
oamp at Quat on the 6th January, 1881.

We, Birdar Mihrulla Khan, Tumandar, Karram Khan, Chief of the Bijerani
section, Bakhtiyar Khan and Bobdar Khan, Chiefs of the i section, Nihal Khan
Jobarani, Mir Hazar, Gazani, Kote .l{han, Bijerani, 8heran, Kalwani, Batil, Shaheja,
Gul Mulu.mmad Chilgri, and other chiefs of the Marris, ag'ree as follows on the follow-
ing oconditions :

(1) The whole country shall remain at peace, and all the roads shall be kept
open without hinderance. If any evil-doing is perpetrated by the Marri
tribe in 8Bind, the Punjab, or any part of British territory, Government
is to have the right of stopping this mervice, and of cutting off all inter-
course with the tribe.

(2) When any theft is committed in British territory, or on the British roads,
the Tumandar and chiefs will immediately restore the stolen property.
If serious offences, such as murder or highway robbery, are committed
either within British territory or on trade roads, or in their neighbour-
hood, the Tumandar and Chiefs will be responsible for the production
of the actual offenders. If the Tumandar and Chiefs are not concerned
and are faithful in this, the Political Officer will nasist them in ca
ing out this condition ; but if it appears that the Tumandar and Ch";l
are in any way concerned in the erime, they will be themselves held
responsible,

(3) The Marri tribe shall have no claim to any additional pay on account of
protection of the railway or telegraph lines, and they shall prevent their
people doing any damage to these. The Government will, of course,
exercise its pleasure as to employing Marris or any others to carry posts,
or to act as telegraph line rniders.

(4¢) The condition on which the Birdar draws his pay is, that either he himself,
or his som, shall be present in attendanee on the Political Officer, as
long as he is in his own country on this duty he shall not receive amy
subsistence anllowance (for the attendance), but when he goes out of his
own country to Quetta, Hurnai, or Bibi, he shall reeeive usual
subsiatence allowance. -

(8) We (the Marri Chiefs) will produce lndividula to perform service to be.
approved of by the Government, and they shall be posted wherever Govern-
ment please within the Marri country or th the ecountry close t3 it. '
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(6) The Vakil and his two sowars shall, eo long as required remain in attendance
on the Agent, Governor Ueneral. When Agent, Governor General, does
fl‘:!tiee himself require him, he shall be in attendance om the Politioal

r.

(7) Whenever the Political Officer or the Agent, Governor General, summons the
Tumandar or any of the Chiets, he shall at once attend without making
excuses,

(8) Hostages, as specified in the separate list annexed, with one Ressaldar and
ten sowars, shall remain continually, till further orders, present at Bibi.
The Marri Ressaldar and sowars will be responsible for their productiom
daily before the Political Ofticer at Sibi. 'The hostages shall be changed
in regular turn in the manner specified in the list, with the permission
of the Politieal Officer, Bibi.

We will remain subjeet to the British Government, and will not wage war, ner
make any atiempt at intlicting retribution on any other people or tribe, without the
permission of Government,

We have written these words as our agreement and sunnud.
Beal of Birdar Mihrulla Khan.
Mark of Karram Khan, Bijerani,
Mark of Bakhtiyar Khan, Tingani.
Mark of Bobdar Tingani,
Mark of Nihal Khan, Laharani.
Mark of Mir Hazar, Gazani, Nozbandagani.
Mark of Kote, Bijerani.
Mark of Sheran, Kalwani,
Mark of Batil, Bhaheja.
Mark of Gul Mubammad, Chilgri.
Mark of Koti, Tingani.
Mark of Jamal, Tingani.
Witnesses.
(8d.) Mirdar Asad Khan, Raisani.
(Seal of) Mir Yar Muhammad, son of Sirdar Alladina Kurd.
(Beal of) Birdar Alladina Kurd.

Dated 6th Jonuary, 1935,

Terms regarding service, behaviour, and hostages agreed to by the Sirdars, Chiefs,
and Mucaddama of the Bugti Tribe.

Whereas Lieutenant-Colonel Reynolds, Politieal Agent, Lieutenant Jennings,
Officiating Assistant Agent to the Governor GGeneral, have, with the sanction of the
Agent, Governor General, planned the sorvice as shown in List 2 attached.

We, Mir Bhabaz Khan, eldest son of Birdar Ghulam Murtaza Khnn, and on his
bebalf, Gohram Khan, uncle of Kechi Khan, Bhambani, and on his behalf, Shah Alt
Mueaddam, Musori Bijar Nothani, Touriz Nothani, Rehan Nothani, Dilijan Nothani,
Rugha Kulpar, Futtuhul, Kulpar, Mirdost, Kulpar, Haidar Kulpar, Easab Kulpar,
“unu Kulpar, Barani Mundrani, Hobdar Khiazai, Futteh Khan Bhambani, and Ghuna

Khan, Bhambani, agree as follows :
i i i in in Jacobabad or
(1) That we will at once give six hoatages who will remain in Jaco
wherever the Agent, (Governor General, may order. They will be from the following
sections :

1 from the Musori sertion.
1 from the Nothani section.
2 from the Kulpar section. .
1 from the Mundrani seetion.
1 from the Shambani seetion.
They will be changed as per detail in the anmexed List No. 8.
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. - Une of the Bugti Birdar’s sons will also remain with the hostages, who will be
under his orders. He will be responsible for their daily reporting themselves to the
Political Agent in charge,

(2) If any of the Bugtis hereafter commit petty thefts, ete, within British
territory, the sirdar will at once recover the stolen property. But if the offence com-
mitted be such as murder, highway robbery or other serious offence, the offender will be
produced and made over to the Political ‘Igant. If more than reasonable delay occurs,

the hostage belonging to the criminal section will be kept in close custody until the
actual offender or offenders are produced.

(3) The amount u::ery will be the same as hitherto sanctioned by Government ;
but this will be disb in future only to those who are actually in performanes
of duty.

Detail of service has been given in the annexed list No. 2,

Mir Shabaz Khan, eldest son of Birdar Ghulam Murtaza Khan, will be recognized

a8 Hesaldar or commandant of the sowars, All the sowars will remain under his
orders.

Shabaz Khan will himself work under the direction of his father, but will, when
necessary, send out sowars to recover stolen cattle, ete. _

At present (Ghulam Murtaza Khan being ill, Bhabaz Khan will officiate as sirdar
of the Bugtis in addition to his own work ; when the former recovers, he will resume
the charge of his own duties.

(4) Une Jemadar, a Rind, if possible, with 12 Biluch Guide sowars, will, be
-stationed at Bibruk Dera to see that the terms of this agreement are properly executed.
If necessary, some of these sowars may be detached to Thusu to keep the Bhambanis
up to their agreement.

Kechi Khan and Gohram Khun will be held responsible for keeping the peace
on the part of the Shambani section, and Ghulam Murtaza Khan and Mir S8habaz Khan
on the part of the rest of the tribe.

(5) In future when any sirdars or mucaddams are sent for on Government duty
and out of their own district, they will receive subsistence allowance at the rate allowed
to the Marris.

When they are summoned, the number of the men to accompany them should
always be clearly stated by the summoning officer.

(6) 1f people of any smection refuse to obey the order of their sirdar, and the
girdar wishes them punished, Government will have this punishment carried out, on
the Assistant Agent, Governor (eneral’s ascertaining that the sirdar’s complaint is
true and that punishment is deserved. ’

(7) We, the sirdar and mucaddams, agree that in future we will remain subject
to the British Government, and will not wage war agninst Marris, Shambanis, or others
without the permission of Government.

(8) The hostages will be allowed to go when Government is satisfied, from the' oo&
behaviour of the tribe, that the arrangements are of a permanent character. his
peint to be decided by the Agent, Governor General

(9) When the sirdar or any of the chiefs are summoned by the Amsistant Agent,
dovernor (General, he shall at once attend without making excuses.

(8d.) Mir Shabaz Khan, son of Bugti Tomandar.
(8d.) Gohram Khan, uncle of Tumandar Bhambani.
(84.) Shah Ali, Musori Mucaddam.

(8d.) Bijar Khan, Nothani.

(8d4.) Touriz Khan, Nothani.

(8d.) Reban Khan, Nothani. .

(8d.) Dilijan Khan, Nothani

(84.) Rugha Khan, Kulpar,

(8d.) Futtohull, Kulpar.

(8d.) Mir Dost, Kulpar.

(8d.) Hyder, Kulpar,

(8d.) Easab, Kulpar.

(8d.) Zunu, Kulpar,

(8d.) Barani Mundrani."

(8d.) Bobdar Khiazai. :
(84.) Futteh Khan, Bhambani.
(84.) Gubnk Khan, Shambani,
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Witnesses,
(8d.) Nawab Imam Baksh Khan, Mazari.
(8d.) Birdar Assad Khan, Raisani.
(8d.) Naib Mulla Pirjan. "
Countersigned and approved, pending sanetion of Government.
(84.) E. REYNOLDS, Lieut.-Colonel,
Political Agent.
(8d.) B. H. JENNINGS, Lieut.-Colonel,
RE,
Offg. Assistant Agent, Governor General.

TERRITORIES OF KALAT STATE.

112. *Beth Haji Abdoola Haroon : (¢) Will Government he pleased
to state what territories of Kalat Btate are on lease ?

(b) Is it a fact that the expenditure on the administration of thesc
territories is heavy in comparison with their income, resulting in loss to
Government. and if so, what is the total amount of loss sustained cvery
year ¢

Mr. J G Acheson: (g) The following territorics of the Kalat
State are on lease :

1. Distriet and Niabat of Quetta.
2. Bolan Pass.

3. Distriet and Niabat of Nushki.
4. Niabat of Nasirabad.

The terms on which these territories have been given on lease are
stated in Agreements Nos. XIV, XXVI and XXVIIT published in
Aitcheson’s Treaties, Volume X1, 5th Edition, 1929,

(b) The loss sustained is as under :

1. District and Niabat of Quctta.—The figures for this area are not
available us the records of the Office of the Political Agent,
Quetta-Pishin, were buried in the earthquake and have not
yet been fully salvaged.

2. Bolan Pass.—The average deficit for the past three years in
round figures is Rs. 65,000 a year.

3. Dsstrict and Niabat of Nushki—The annual deficit is Rs. 58,000.

4. Nwabat of Nasirabad.—The average annual deficit for the three
years (1928-29 to 1930-31) prior to the opening of the
Khirtar Canal was ‘Rs. 62,000 a year. No reliable figures
after the opening of the Khirtar Canal are available as &
consolidated land revenue and water rate is being recovered
from the land-holders and no financial -adjustment between
the Baluchistan and Bombay Governments regarding the

.cost of the Khirtar Canal and its working has yet been
arranged. Development operations are still proceeding and
a considerable portion of the waste lands has still to be
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colonized. The mcome trom these lands is on the increase.
The deficit on the average of the past four years after the
opening of the Khirtar Canal has been reduced to Rs. 14,675
per annum subject to any adjustment referred to above.

PosiTioN oF THE PoLiTicAL AGENCY IN THE TERRITORIES OF YOB AND
KHATRANO IN BALUCHISTAN.

113, *Seth Haji Abdoola Haroon : Will Government be pleased to
state the real position of the Political Agency of the Government of India
in the territories of Yob and Khatrano (Baluchistan) and whether these
territories are permanently under British India, and if not, then what the
real position is ?

Mr. J. G. Acheson : It is presumed that the Honourable Member
refers to the Zhob and Loralai Political Agencies. These are not included
in British India but are tribal areas known as Agency territories legally
on the same footing as the tribal territory on the North-West Frontier,

CoNSTITUTIONAL CHARACTER OF THE SHAHI AND OTHER JIRGAS IN
BALUCHISTAN.

114. *8eth Haji Abdoola Haroon : (a) Will Government be pleased
to state the constitutional character of Shahi Jirga in Baluchistan, and
its powers, and in what capacity outsider Sardars and other representa-
tives participate in the said Shahi Jirga ?

(b) Will Government be pleased to state the constitutional character
of other local Jirgas of Baluchistan and their powers and responsibilities ?

(c) Will Government be pleased to state :

(¢) whether the Presidents of the Shahi and other Jirgas in
Baluchistan are nominated by Government or elected by their
members, and, in case they are nominated, the reasons for
the same and the qualifications required for such Presidents ;
and

(#) whether Government are prepared to allow the Jirgas to elect
their own Presidents instead of the Government’s nominee ?

Mr. J. G. Acheson : (¢) The Shahi Jirga is a Council of Elders
consisting of the Chiefs of the tribes in Baluchistan. The members of
the Jirga are appointed by the Aegnt to the Governor General. Import-
ant civil and criminal cases and questions of tribal customary law which
cannot be seitled by District and Joint Jirgas are referred to the Shahi
dirga for opinion. It is not understood exactly what is meant by ‘‘ Out-
sider Sardar ’’ but there is nothing to prevent the Agent to the Governor
General from nominating Sardars and others who are not normally mem-
bers of the Shahi Jirga to be members of that body to assist in their deli-
berations for special reasons.

(b) (f) District Jirgas are appointed by Political Agents from the
leading men of the various tribes in their districts. Such Jirgas deal
with cases within the district and they make recommendations according
to the customary law of the tribes concerned. Orders on their findings are

- passed by Political Agents. '
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(#) Joint Jirgas.—These Jirgas function in the same way as District
Jirgas but deal with cases which occur between residents of differeat
districts.

(ws) Inter-Provincial Jirgas—These Jirgas deal with cases which
occur between residents of Baluchistan and residents of the Punjab and
the North-Weat Frontier Province.

(¢) (¢) The Presidents of the Shahi and other Jirgas are nominated.
There are no special qualifications but the President of a Jirga has to see
that cases are heard promptly ; that the proceedings are correctly drawn
up and that the hearing is impartial. He must also have a thorough
knowledge of customary law and of jirga procedure. For these reasons
nomination is necessary.

(#) Government do not see any reason to make a change, for which
there has been no demand, in the existing system.

ALLEGED MoNoroLy oF NoN-SinNDaIS IN THE KarRAcHI GENERAL PosT OFFICE.

115, #*8ir Ghulam Hussain Hidayatallah: Will (Governinent be
pleased to state :

(a) whether their attention has been drawn to an article, with tle
heading ‘‘ Monopoly of Non-Scindhis in the Karachi General
Post Office "’, appearing in the Daily Alwahid, in its issue
ol the 14th March, 1935 ;

(b) if so, what action they have taken or propose to take in the
matter ; and

{e) if not, whether Government propose to make any enquiry or to
‘ take any action in regard to the subject matter of the
article ? '
The Honourable Mr. D. G. Mitchell : The attention of the Honour-
able Member is drawn to the reply given by Mr. Bewoor on :the 9th
April, 1935, to his identical starred question No. 1680.

DisTINCTION IN THE PAYMENT OF RAILWAY FARE BY AN INDIAN MAJOR AND
A BriTisH CAPTAIN,

116, *Mr. V. V. @iri : (¢) Are Government aware that a Junior
Indian Major (I.M.S.) drawing less pay than a Senior British Captain
(I.M.S.) has to travel first class on payment of full first class fure, whereus
the latter though drawing more pay (including overseas pay) travels
first class on payment of only second class fare ?

(b) If the reply to part (a) be in the affirmative, will Government
please state the reasons for this distinction !

(¢) Are Government prepared to allow the above concession on
salary basis rather than on rank ? If not, why not ?

Mr. G. BR. P. Tottenham : (s) and (b). The answer to part (a) is
in the affirmative but the reason has nothing to do with either the pay
or the nationality of the officer. The concession of travelling first class
at second class rates is given to all Captaing and Subalterns whether
British or Indian, but not to Majors, either Indian or Rritish.
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(¢) No, Sir. I imagine a concession of this kind based on salary
would be exceedingly difficult to work.

Pandit Lakshmi Kanta Maitra : May I know from the Honourable
Member if there is any rule in the Military Department which permits
Captains to travel in higher class compartments than those for which
fares are paid ¥ Are they permitted to travel in first class though they
pay fares for second class ! If so, may I know the grounds for this
concession 1

Mr. G. R. F. Tottenham : The Military Department see no reason
to depart from the present practice by which the concession of travelling
first class at second class rates is confined to the junior ranks, that is,
Captains and Subalterns. They see no reason to alter that practice.

RECOMMENDATIONE OF THE HipEs Crss COMMITTEE.

117. *Qazi Muhammad Ahmad Kazmi: (2) Will Government be
pleased to state the expenditure incurred on the Hides Cess Committee
.appointed in 1929 ?

(h) What were, in brief, the main recommendations of that Com-
mittee ?

(¢) How far have those recommnendations been adopted by Govern-
ment 1

(d) Tf no action has been taken, what unforeseen reasons have been
responsible for it {

(e¢) Do Government now contemplate taking any steps in pursuance
of those recommendations and, if so, when !

The Honourable Sir Muhammad Zafrullah Khan : (¢) The actual
expenditure incurred on the Hides Cess Enquiry Committee was

Rs. 46,426.

() The Honourable Member is referred to Chapter XI of the Report
of the Hides Cess Enquiry Committee, a copy of which is in the Library.

(¢), (d) and (e). T would refer the Honourable Member to Sir
Joseph Bhore’s speech in this House on the Finance Bill of 1934 as printed
on pages 2632-2634 of the Legislative Assembly Debates, dated the 22nd
March, 1934. The imposition of a suitable cess on the exports of hides
and skins from India is a necessary precedent to the adoption of the other
recommendations of the Hides Cess Enquiry Committce and in the present
depressed condition of the export trade it is felt that any action which
may tend to raise the prices of Indian hides and skins in the export
markets and so place them in an unfavourable position vis-g-vis their
competitors would be injurious to the industry itself.

PosiTioN oF INDIANS IN ZANZIBAR.

118. *Mr, B. S8atyamurti : Will Government be pleased to state :

(a) whether it is a fact that the Colonial Secretary has definitely
turned dow:n the representation of the Government of India
on the position of Indians in Zanzibar ;
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(b) what is the actual position to-day ;

(¢) whether Government will take any action to vindicate the posi-
tion of Indians in Zanzibar ; and

(@) if so, when, and what those steps are 1
8ir Girja 8hankar Bajpai: (a) No.

(b) to (d). The general question is still the subjeet of discussion
between the Secretary of State for India and the Secretary of State for
the Colonies. Meanwhile, I am authorised to announee that if any specific
cases of hardship alleged to have resulted from application of the new
arrangement are brought locally to the notice of the Government of
Zanzibar, they will be most carefully investigated by that Government
a(‘)];?, if necessary, brought to the notice of the Secretary of State for the

onies.

Mr. 8 Batyamurti : With reference to the answer to clause (a) of
the question, may I know, Sir, whether the Government reported to ihe
Emigration Committee, at the meeting held earlier in the year, that
the Coloniul Secretary had turned down the representation of the
Government c¢f India !

8ir Girja Shankar Bajpai : The proceedings of the Standing Emi-
gration Committee are confidential, and I eannot diselose what trans-
pired in those meetings without the approval of the Committee itself,.
but I think 1 can tell my friend that what was reported to the Committee
was merely an intermediate stage of the negotiations,

Mr, 8. Batyamurti : The Standing Emigration Committee is a
Committee of this House, and is there any rule or convention that things.
which take place there cannot be disclosed or told in the House f What
is this Comnittee for ¥ I want a ruling from you, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : That rule
applics 10 Seleet Committees,

8ir Girja Shankar Bajpai : The position is that, so far the Standing
Emigration Committee has always been consulted as to whether questions
which are discussed there should be made public or not. The particular
point as to whether information should be conveyed to the House or not
has not been considered before, and if you, Sir, wish me to explain to
the House what happened in that Committee, I am prepared to do so.

Mr. 8. Satyamurti : Yes, I want that information
Several Honourable Members : We all want that information.

8ir Girja Shankar Bajpai : I have already conveyed that informa-
tion to mv Mcnourable friend without going into details. T said wh'nt
was reported to the Committee was an intermediate stage of the negotia-
tions.

Mr. 8. Satyamurti : May I know, therefore, whether this representa-
tion wus tnrped down at the intermediate stage, and, after that, the
Government of India went with their begging bowls in their hand and’
are now considering the whole position !

Bir Girja Bhankar Bajpai : Thére is no question of a begzing bowl
or any other kind of eleemosynary instrument being used. The problem:
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is really a difficult one. The suggestion that the Honourable Member is
referring to is a suggestion for a particular kind of inquiry. The
Secretary of State for the Colonies said that he did not feel justified at
that stage ii. embarking upon an inquiry, because sufficient time bad
‘not elapsed since the passing of the legislation to enable him or the
local authorities to say how the legislation was working. It was only
nalural in the circumstances that the (Government of India should say :
‘“ Very well, we shall wait for a little time in order to cnable yvou to
gather experience of the working of the legislation, but meanwhile if
there are any difficulties that individuals are expeviencing, you must
provide relief for them ', and that relief is provided for by the state-
ment which 1 have made in the latter part of my reply.

Mr. B. Batyamurti : In view of this couragevus attitude of the
Goveruvment, may I know what is the latest position in this matter f

8ir Girja Shankar Bajpai : The latest position as, I understand, is
that the general question is still the subjeet of diseussion between the
Becretary of State for India and the Secretary of State for the (Colonies.

Mr. B, Batyamurti : Are the Government of lndia considering the
question of levying an embargo on the import of cloves into this eountry
a8 a measure of retaliation ?

Sir Girja Shankar Bajpai : My Honourable friend may rest assured
that everything connected with this question is receiving the attention
of the (rovernment.

Mr. 8. Batyamurti : That, Bir, is a very poor assurance in view of
the fact that the Government of India have failed all thess years to do
anything effective,

Mr. President (The Honourable S8ir Abdur Rahim) : The Honourable
Member has prt his question and he has got an answer,

Mr. B. Satyamurti : No, Sir ; the answer was that everything con-
nected with this question was reeeiving the attention of the Government.
1 want to Lnow whether Government are considering this partieular
guestion of putting an embargo on the import of cloves from Zanzibar
intn this country. That question has not been answered,

Mr. Pres‘dent (The Honourable Sir Abdur Rahim) : The Chair
thinks the answer is in the affirmative, is it not !

Mr. 8. Batyamurti : No, Sir ; he said that he is considering every-
thing connected with this question. I want to know particularly whether
they are considering this question of putting an embargo on the import
of cloves,

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member has already replied to his question.

Bir Girja Bhankar Bajpai : Everything connected with this question
is beiny considered by the Government of India, and if my friend,
Mr. Saryamurii, thinkse that this particular question is not sufficiently
relevant, then, in that case, he is not justified in assuming or suggest-
ing.. ...

Mr. President (The Honourable 8ir Abdur Rahim) : The point ir
whether the question of the import of cloves is being considered, or not.
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_ Bir Girja Shankar Bajpai : Everything connected with this question
is under consideration.....

Mr. President (The Honourable Sir Abdur Rahim) : Does the
Honourable Member mean that it is under consideration ?

Mr. 8. Satyamurti : Sir, you cannot give an answer for the Gov-
ernment. They must give the answer.

Mr. Precident (The Honourable Sir Abdur Rahim) : The Honourable
Member hag snid that he is considering everything including this. That
is how the Chair understands his answer.

Mr. 8. Satyamurti : He has not stated so.

Mr. N. M. Joshi : May I know whether the Government of India are
aware that a company is being formed in London for dealing in ecloves ?

8ir Girja Shankar Bajpai : I do not know whether that actually
arises out of this question, but the Government of India have no infor-
mation on that subject.

Mr. N. M. Joshi : May I ask if the Government of India will make
inquiries 7

8ir Girja Shankar Bajpai: If my friend will be good enough to
disclos: to me the source of his information and if it is of snufflcient
importance to justify an inquiry being made, the Government of India
will certainly make an inquiry.

Mr. B. Das : With reference to the reiply to the last part of the
question, will the Honourable Member kindly tell me if the Government
of India have brought to the notice of the Colonial Minister any spcecial
cases of difficulties of Zanzibar merchants ¥

8ir Girja Shankar Bajpai ;: We may be making inquiries from the
Imperial Citizenship Association of Bombay, but if my friend had listened
tec my answer, he would have gathered that it is open to individuals in
Zunzibar, if they so wished, to make representations direct to the Gov-
ernment of Zenzibar.

Mr, B. Das : Direct to the Government of Zanzibar ?
8ir Girja Shankar Bajpai : Yes.
Mr. B. Das : And not to the Government of India ¢

8ir Girja Shankar Bajpai : It is open to them to report to the Gov-
ernnient of Indlia and suggest to them that they should take action, but
if they think that this is likely to be a dilatory process, it is open to
them to make representations direct to the Government of Zanzibar.

Mr. B. Das : Will the Government of Zanzibar forward these repre-
sentations to the Colonial Secretary in London 1

8ir Girja Shankar Bajpai : He has been definitely asked to forward
important cases to the Secretary of State for the Colonies.

Beth Govind Das : Who is to decide whether these individual cases
are important or not ? _ L

8ir Girja Shankar Bajpai : There is nothing to prevent the indivi-
duals concerned representing to the Secretary of State for the Colonies

L173LAD ]



310 LEGISLATIVE ASSEMBLY. [4TH SeP. 1935,

if the local authorities, by any ehance, consider an important case 1o be
unimportant.

Mr. Mohan Lal Saksema : Did the Government of India receive any
representaiion from Indians in Zanzibar to take retaliatory measures !

Sir Gigja Shankar Bajpai : The Government of India have received
representation from the Indian National Association in Zanzibur to take
retaliatory action. They have also seen reports of Resolutions on the
subject in the press.

INOLUSION oF PROVISIONS FOR A STATUTORY RAILWAY AUTHORITY IN THE
GOVERNMENT oF INDIA AcT.

119. *Mr. 8. Batyamurti : (¢) Will Governmeut be pleased to state
whether the Government of India, in their despateh on this subject, asked
the fBeeretary of State for provisions for a Statutory Railway Authority to
be included in the Government of India Act ?

(b) Will they be pleased to lay their correspondence with the Secre-
tary of State on the table ?

The Honourable Bir Mubammad Zafrullah Ehan : Government are
not prepared to disclose the nalure of their confidential communications
with the Secretary of State, and, in this connection, I may draw the
Honourable Member’s attention to the supplementary questions put by
him to question No. 21 on the 6th February, 1935, to Sir Joseph Bhore
and the replies thereto,

Mr. § Batyamurti : May I know if the Government of India con-

template introducing any further legislation on this matter, and, if so,
when ?

The Honourable 8ir Muhammad Zafrullah Khan : I believe the
Hoaourable Member has already put down a question to that effect.

Pandit Krishna Kant Malaviya : Is it to be held secret from people
who make the contribution ¥ (After a pause.) No answer ¥

Mr, President (The Honourable Sir Abdur Behim) : The Honourable
Member has said that it is a confidential communication and he cannot
diselose it.

Pandit Krishnp Kant Malaviys : Confidential from those who contri-
butc funds 1

Mz, President (The Honourable Sir Abdur Rahim) : Yes, apparently.

OuTtLAY ON THE IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH.

120. *Mr. 8. Batyamurti : Will Government be pleased to state

the total outlay on the Imperial Agricultural Researeh Couneil since it
waas set up, and the results achieved so far ¢

Qirjn Bhankar Bajpai : A statement is l8id on the teble. Parti-
cu.lnrl of the research schemes and of the progress made are published
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in the annual reports of the Council, copies of which are available in the
Library of tho Houyse.

SraTEMENT.
I Budget
Actuale Aotuals Actuals Actuals Actuals Actuals Eatimate
1929-30. 1930-31. 1931-32. 1932.33. 1933.34. 1934-35. 1835-36.
Res. Ras. Rs. Ra. Ras. Ra. Ras,
1,486,181 6,91,356 6.91,061 8,680,739 12,05,762 14,861,947 22,49,100

Prof. N. G. Ranga : Are the results of the investigations being made
by the Couuncil into the cost of ecultivation of certain crops now avail-
able 1 o

8ir Girja S8hankar Bajpai : I should like to have notice of that
question. I could not say whether the results are available or not.

Prof. N. G. Rangsa : Are the agricultural interests represented oun the
Imperial Couneil ! .

Bir Qirja S8hankar Bajpai : This question relates to the amounts of
grants made by the Governor General in Council and the activities of
ihe (Council ; it does not relate to the constitution of the Couneil.

RepuctioN IN INDIA'S CONTRIBUTION TO THE LEAGUE oF NATIONS.

121. *Mr, 8. Batyamurti : (¢) Will Goverument be pleased to state
what reduction they have been able to secure in India’s contribution to
the League of Nations !

(b) Are Government aware of any reasons why India should con-
tribute more than any of the self-governing Dominions 1

(¢) What is the indireet return to this country in the form of
salaries of Indian employees of the League per year t

(d) What steps are Government taking to get India’s contribution
reduced and to get the employment of Indians in the League organization
increased 1

The Honourable Bir Nripendra Bircar : (a) India’s contribution for
1935 has been reduced by one unit as the result of the distribution among
existing Members of units allotted to Russia on her entering the League.

(b) Government see no reason to suppose that the comparative
assessments of India and the Dominions indicate any failure properly to
apply the principles on which the existing assessment is based, for those
principles recognise population as oune of the factors to be taken into
account.

(6) The aggregate amount of the salaries of the Indian employees
of the League in 1934 appears to have been one hundred and thirteen
thousand, three hundred Swiss Francs.

L173LAD c2
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" (d) As regards the first part of = the question, T would refer the
Honourable Member to part (b) of my reply to question No. 690, asked by
Lala Rameshwar Prasad Bagla, en—the—l4th August, 1934, The matter
is now under consideration in connection with the forthcoming prepara-
tion of a revised scale of allocation.

As regards the second part of the question, for the reasons explained
in my reply to part (c) of question No, 500, asked by Dr. Ziauddin Ahmad,
on the 9th August, 1934, no means exist of securing an early wmaterial
inerease in the number of Indians employed in the League’s organisations,
but I may mention that certain informal representations on the subject
have recently been addressed to the Secretary General and have elicited
a sympathetic reply. I take the opportunity of laying on the table a
statement showing the number of officers employed in the League Secre-
tariat and the International Labour Office on a minimum salary of not
less than 12,000 Swiss Francs per annum, from which the Honourable
Member will observe that, leaving out of account Great Britain, France,
Italy and Switzerland, the scale of whose representation is mecessarily
influenced by geographical and linguistic considerations, the number of
Indian-employees compares by no means unfavourahly with the number
of nationals of other States Members.

Siatement showsing the number of officers employed in the League Secretariat and in the International
Labour Office whose minimum salary iz not less than 12,000 Swiss Francs per annum.

‘ -
! ] Total (exclu-
: Secre- | | sive of
Nationality. tariat. | Remarks. I.L.O. Remarks. | In
j Translators,
&o.)%
— |
British .. 47 | 21 Interpreters, 39 |14 Intefg;:tm, 51
translators, &c. translatdre, &c.
French .. . 31 |16 Do. .. 41 ki Do. .. | 49
Russia .. .. 1 1 do.
Germany .. .. 6 1 | e do. .. | 11
Italy es .. 13 8 2 do. .. | 10
Indis - 3 3 A
China 2 | 2
Spain 3 2 1 do. 4
Canada’ 3 301 do .. 5
Poland 8 2 |1 do. 7
Argentine
Czochoslovakia 4 1 i
Augtralia .. 3 1 » 4
Holland . 5 s ‘8
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Total (exclu-
aive of
_Nationality. Becre- ‘Remarks. L L.O. Remarks, In 8,
) tariat. ' Translators,
&e.)s
Roumania 1 1 2
Belgium 6 3 Interpreters, 7
tranalators, eto.
Bweden . 3 2 .. ]
Switzerland 10 | 1 Interpreters, 10 | 7 Interpreter, 21
tranalators, eto. translators, eto.

South Africa 1 .. 1 1 Do. 1
Japan 4 3 1 Do. [}
Mexico
Denmark .. 3 2 [
Finland 1 1 } ]
Ireland 1 3 4
New Zealand 2 1 3
Turkey 1 1
Chile 1 . 1
Norway 3 1 4
Peru n
Hungary 2 2 1 In 3

" tn.mlsﬂm. oto.
Austria . 4 2 ]
Greece 2 3
Biam 1 1
Port: . . . ‘e 1. 11 v

' - I and Interpmz:' n;?
Cuba .. n . 4

e e

Bulgeria .. 1 . 1|1 Do. 1
Persia 1 1 . 2
Columbis .. . - . . .
Uruguay 2 2
Venesusla . 1 ) . 1
Lithuania 1 1 . 2
Bolivia o o o
Latvis . . 1 . . - 1
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Total (exclu-
Nationality, | Sewre- | Remarks. | LL.O. | Remarks. In‘t:s:loh'i“ s,
tariat. tors,
eto.).
Estonia .. o 1 1
Iraq
Abyssinia . .
Afghanistan
Albania .. . 1 | 1
Dominican Republic
Guatemala
Haiti .. i
Honduras .
Salvador |
Liberia J | H
Luxemburg . 2 ! 1 : E 3
Nicaragua Il ! ;
Panams (O { 1
Paragua ' i
America b F i b

Mr. 8. Batyamurti : With reference to the Honourable Member's

answer to clause (a) of the question, may I know what is the percentagé
of reduction ¢t

The Honourable 8ir Nripendra Sircar : Do I understand that my
Honourable friend wants to know what that is in rupees, annas and
pies 1 '

Mr. 8 8atyamurti : I want the percentage. Percentage .should be
the same for all coins. o

The Honourable Bir Nripendra 8ircar : The position is this if T may
just explain, This time there are 951 units, and a unit is also not &
fixed quantity, because 951 units represent the whole amount budgeted,

which may vary from time to time. But, roughly speaking, one unit is
in this case Rs. 25,000,

Mr. Satyamurti : May 1 know, with regard to the answer to olamse
(b) of the question, apart from population, whether there is any other

reason why we should contribute more than Canada, Australia, or Soith
Africa !
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) mm&nripendnlimr I find various items are taken
Into consideration. Speaking from memory, apart from population, other
items like the number of labourers, the number of schools and othes edu-
cational iustitutions, and various other factors are taken into consideration.
I cunnot give any more definite reply to my Honourable friend than what
I have said. That is, on the working of these principles, they have arrived
at their figure, and, as a result of our representation, only one unit has been
reduced.

Mr. 8 Batyamurti : Has India got a free vote in the League of
Nations ! In view of the fact that she is an appendage of Great Britain,
should there not be at least some monetary concession ?

The Honourable 8ir Nripendra 8ircar: The question of India
having a free vote does not arise out of this question.

Mr. 8. 8atyamurti : T want to know whether the fact that India has
no frec vote is no eonsideration to be taken into account, in determining
the contribution to the League of Nations ?

Mr. President (The Ionourable Sir Abdur Rahim) : The Chair
thinks that should be raised by a separate question.

Mr. 8. Batyamurti ; With regard to the answer to clause (¢) of the
guestion, may I kuow, in view of thix very ‘‘ sympathetie '’ reply of the
Sacretary (eneral, whether there has been any improvement in the
number and the emoluments of Indian employees in the various Secre-
{ariats of the League ?

The Honourable 8ir Nripendrs 8ircar : To my knowledge, there has
been improvement in the ease of one, but 1 cannot possibly just now give
information about every individual.

Mr. 8. Batyamurti : Does the Honourable Member know that, so far
as the United Kingdom is concerned, she gets far more by way of salarivs
of her nationals emploved in the League, than she contributes ¢

The Honourable 8ir Nripendra 8ircar : That is conceded in the last
part of my answer, which is this :

. ** Leaving out of account Great Britain, Frauce, Italy and Bwitzerland, the scale
of whose representation is rily infl d vy geographical and linguistic com-
siderations, the number of Tndian employees compares by no means unfavourably with
the number of nationals of other Btates Membpers.’’

That is conceded.

Mr. Satyamurti : Why should you leave out of aecount Great
Britain or France f I can understand Switzerland for geographical
reasons.

The Honourable 8ir Nripendra 8ircar : It is not a question of leav-
ing out of account in that semse. It means that those four States have
got more represefitatives proportionately than other Statcs.

8eth Govind Das : Will the Honourable Member kindly say whether
other countries have also reduced their contributions ?

The Honourable 8ir Nripendra 8ircar : 1 believe two or three have,
but T have not got them just now. 1 shall be able to inform my Ionour-
gble friend later on if he wants the information. .

. Mr. President (The llonourable Sir Abdur Rahim) : Order, order.
There are two short notice questions by Seth Govind Das. Seth Govind

Das.




SHORT NOTICE QUESTIONS AND ANSWERS.

ACTION TAKEN AGAINST NEWSPAPERS UNDER THE INDIAN PRBsg (HMBRGENOY
' Powers) AcTt, 1931

Beth Govind Das : Will Government be pleased to state :
12 Noow.
(a) the number of newspapers in India which have been called
upon to deposit securities during the year 1935 ;
(b)Y their names and places of publication ;
(e) the number of papers that have deposited the amounts
demanded,
(1) their names ;
(if) the amounts so deposited ; and
(141) the total amount of deposits so received towards securities.
(d) the particular reasons for which each newspaper was called
upon to deposit securities ;
(e) thc number of newspapers that failed to deposit the sccurities
so demanded and went out of publication ;
(f) the names of such newspapers ;

(g) the total number of newspapers that have been asked to deposit
securities only for the reason that they published articles on
the Quetta earthquake ;

(h) the number of newspapers that ran out of running as a result
of their failure to deposit the security sums required of
them ; and

(¢) the particular offence in each case of publishinz an article on
the Quetta earthquake
AOCTION TAKFN AGAINST NEWSPAPERS UNDER THE INDIAN Press (EMmraENcY
Powgrs) Acr, 1931,
Beth GQovind Das : Will Guvernment be pleased to state :

() the number of newspapers that have been asked to deposit
securities since the I'ress Ordinance, 1930 ;

(b) the amounts that have been asked of earh mewspaper ;

(¢) the reasons for which each newspaper had been so called upon
te. deposit the securities ;

(d) the amount of security and total in each case ;
(¢) the number of newspapers that failed to deposit securitics ;

(f) the total number of forfeitures of deposits ;
(g) the total amount so forfeited ; '

{Rh) the names of the newspapers that forfeited deposits and the
amounts so forfeited ;

(s) the number of newspapers that failed to deposit the requisite
securities ; and

(§) the names and number of such newspapers tha.t. went out of
running as a sequence of the failure referred to in part (s) 1

( 318 )
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The Honourable Bir Henry Oraik : With your permission, Sir, I
propose to answer both Seth Govind Das’ short notice questions regarding
action taken against newspapers under the Indian Press (Emergency
Powers) Act, 1931, together.
the information so far as it is available,

STATEMENT NO. L

Biatement showing the acdion taken against newspapersin Indic under the Indian Press(Emergensy
Powers) Ad, 1931, during the year 1935,

I lay on the table five statements giving

Berial | Name of new?i:.per. with place | Amount Whether seourity depo- | Remarka.
No. of publication. sited or newspaper |
‘ security | olosed down on failure to
demanded deposit security.
1 2 3 4 5
Mapzas. Ra.
1 | Pahuttariva, Erode .. 1,000 | Deposited.
3 | Truth, Madras 300 | Not deposited.
Declaration became void.
3 | Arzad-i-Hind Not deposited.
Paper ceaned publication,
4 | Prabha, Yellamarru, Gudivada 2,000
5 | Kistna Patrika, Masulipatam . . 2,000
6 | Prabatham, Shoranur, Malabar 2,000
District.
7 | Trilinga, Madras 1,500
8 | Dhinamani, Madras .. 2,000
9 | Prabhat, Mangalore . . 2,000
Bomeay.
10 | Western Racing Journal, Bom. 1,000 | Not deposited.
bay. Paper not started.
11 | Kamshastra, Bombay 1,000 | Not deposited.
Paper not started.
12 | Cin t, B 1,000 | Not deposited.
oms Jagat, Bombey Paper gg: started.
18 | Daily Aftab, Bomba 1,000 | Not deposited.
> Bombay Paper not started.
14 | Bombay Standard, Bombay (5) 1,000 | (i) Deposited .o | Forfeited.
(+4) 8,000 | (¥s) Not deposited.
Hilal, Bombs; - 3,000 | Not deposited.
18 7 Paper osased publication.
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e | e et Tt | ARG | N et ornewmapor” | Fomedm
: _ security | olosed down on to :
demianded. deposit security.
1 2 3 4 5
BoMBaY—conid. Re.
16 | Azad, Bombay 3,000 | Not deposited.
Paper ceased publication.
17 | Raushni, Bombay 1,000
18 | People, Bombay 1,000 | Deposited.
19 | Nav-Saurashtra, Ahmedabad .. 2,000 | Not deposited.
20 | Khetiwadi 500 | Deposited.
21 | Mahetaji, Ahmedabad 1,000
22 | Hind Nauchatan 500
23 | Manasi, Ahmedabad . 1,000 | Deposited.
24 | Rashtriya Vaishya, Bombay 2,000 | Not deposited.
26 | Hilal-i-Jadid-i-Ukab, Bombay 1,000 | Deposited.
26 | Chand, Hyderabad (Sind) 500 | Not depoaited.
27 | Okab, Bombay 780 | Not deposited.
28 | Pramod, Bombay 1,000 | Deposited.
29 | Janamabhum:  Mudranalaya, 1,000 | Deposited.
Bombay.
30 | Gaddha, Bombay 1,000
81 | Nav Shakti, Bombay 3,000 | Not deposited.
32 | Rashtrateja, Kolaba 1,000 | Not deposited.
33 | Khilafat, Daily (or Rozoma 1,500 | Deposited.
-e-Khilafat), Bombay.
84 | Lokasatta, Naaik 1,000 | Deposited.
85 | Ittchad, Bombay 1,000 | Not deposited.
36 | Nav Bharat, Bombay 1,000 | Not deposited.
37 | Roshni, Ahnwdabad 3,000
38 | Siyasat, Hydersbad (8ind) .. 1,000 .
8% | Baptahik Sakal, Poona 1,000 .
40 | Prawasi . “ 3,000
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Bewidl | Name of , with place | Amoumt | Whether security depo- | Remdsks,
No. Omm. of sited or newspaper
security | closed down on failure to
demanded. deposit security.
2 3 4 5
1
Baxgar. Ra.
41 | Bandc Matram, Caloutta . 3,000 .
42 | Mazdur Dunia 1,000
43 | Khadim . .. 1,000
44 | Khadim Quadim, Calcutta 1,000
UniTen PrROVINGES.
45 | Vijai, Agra 500 | Not deposited.
Paper ceased publication.
46 | Ahrar, Agra 1,000 | Not deposited.
| Paper ceased publieation.
47 | Vikas, Saharanpur 1,000
Punaas.
48 | Alankar, Lahore 1,000 | Not deposited.
Paper ceased publicdtion.
49 | Balidan, Lahore 1,000 | Not deposited.
Paper veased publioation.
50 | Student Outlook, Lahore 1,000 | Not deposited.
Paper not published.
51 | Dastan, Lahore 500 | Not deposited.
Paper not published.
52 | Yasrab, Laho: 500 | Not deposited.
> " Paper not published.
53 | Pratap, Lahore 3,000 | Deposited.
tate' tative, Lahore .. 1,000 | Not deposited.
)8 Repeoseatative, P;pere::t. published.
865 | Matwala, Lahore .. 200 | Deposited.
56 | Mushkal Kusha, Qadian 260 | Deposited | F orfuiifed.
57 | Shujaat, Lahore _ 1,000
58 | Mohain, Multan .| 2,000 | Not deposited.
59 | Jiwan, Multan 2,000 | Not deposited.
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Serial | Name of news r, with place | Amount Whether seourity depo- | Remarks. .
No. of pub;iuti;n. of sited or newspaper
seourit; closed down on failure to
de od. deposit security.
1 3 3 4 5
BurMa. Ra.
60 | New Light of Burma. . 1,500 | Deposited.
61 | Bandoola 500
62 | Whip 3,000 | Not deposited.
63 | Azad, Burma, P;sngoon 500
BrmAR AND ORrissa.
64 | Jamhoor, Patoa 2,000 | Not deposited.
Paper oeased publication.
DmLE1.
65 | Zaban-i-Khanjar, Delhi 500
66 | Daily Tej, Delhi (¢) 1,000*| Deposited *Forfeite.
(¢3) 3,000 | Deposited.
67 | Qaumi Gazette, Delhi .1 1,000 | Not deposited.
Paper ceased publication.
Arjun, Delhi (s) 2,000*| (s) Deposited .. | *Forfeited.
() 5,000 | (¥) Deposited.
Dindar, Delhi 1,000 | Not deposited.
|
70 | National Gagette, Delhi . I 1,000
71 | Kainat, Delhi o] 500
|
73 | Taj, Delhi .. . i 1,000

Nors—(s) The total amount of securities deposited is Ras. 25,850.

(s¢) Information as to the reasons for which each newspaper was called upon w deposit
seourity is not available.

(s48) Cases in which demands for securi

were made on acoount of the publication of
articles on the Quetta urthqnio relief are included in the statement.
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B'I‘A‘I'EHENT Ne. 1I.

Staiemeni shounng calion iaken agains Newwpopers
Act, 1984, Mmmwm“wqumm Religf.

wnider the Indian Prem (Emergency Powers)

Beriall Name of newspaper, with place of publi- Reasons for action taken.
No. " cation.
1 | Kistna Patrika, Masulipatam ..
2 i » Madras
Trlings Article not known.

3 | Dhinamani, Madras ..

4 | Prabhat, Mangalore .

5 | * t Free Press Journal, Bombay For publication of articles headed ' Lives
can even now be saved '’ and ‘‘ Anoma-
lies of Quetta Relief'* published in the
issues of the 7th and 8th June, 1935,
reapectively.

6 | Khilafat Daily (or Roznama-e-Khilafat), | For publication of an article headed ** Bri-

Bombay. bery' in the issue, dated the Tth
June, 1935.

7 | * Bombay Standard, Bombay For publication of an article headed ** Quake
Relief and Quack Remedies' in the
issue of the 16th June, 1935,

8 | Biyasat, Hyderabad (Bind) For pnbhmtlon of an article headed
‘**Viceroy's  Utterances'’  containing
inter alia a reference to relief measures
at Quetta in the issue, dated the 15th
July, 1936.

9 | Khadim Quadim, Caleutte For publication of an article on the Quetta
Farthquake relief in the issue of the
23rd June, 1935,

10 | * Medina, Bijnor For publication of an article headed
‘*The great duty; the cry of psin and
the note of ny'm'pa.thy ** 'in the issus,
dated the 21st June, 1935, .
11 | Vikas, Saharanpur \ For blication of an article headed
orripilating stories of the atrocitiss
of the military’® in the 'issue of the
16th June, 1935.

12 | Shujaat, Lahore For publication of an objectionable srticle
which tried to bring into disrepute the
British ooldwrl employed in the relief

&
13| * , Delhi .. For blrution ofo,rt.iulu headed * -n..
Daily Tej pablioat des |

plorabls d.mm-lmfnsﬁon " and “ ﬁo

Congress and the Quetta Relief, the

Govértiment dhould realiss their respon-

sibility '’ in the issues dated the 13th

. mdbuth Jun?, 1938, mﬁ' Plles

i Gazette, De lhi .e .. or lication of an arti '

14 |tQaumi Gasette, of dead bodies are being burnt with
petml" in tho iseus of the 1lth June,

15 | * Arjun, Delhi ]'m-E publioptlon of artioles on the Quetts

srthquake relief in the issues of the
4th, Gth.laﬂlu}d 14th June, 1985.

* In the case of thess newspapers security was forfeited, not demanded.

t Coased publication
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STATEMENT No. Il

Siatement showing Ihe aumber and nomes of newepapers that have been asked to deponit
Mmm.mz_’rmﬁm since the Press Ordinance, 1930.

Berial Name of paper. :?;'in!? ::d Remarks.
No. total in each
oase.

1 2 3 +
MaDnas. - Ra.
1 | Citizen of India, Madras . 250
2 | Gandhi, Madras (Tri-weekly) . 1%} 1,500
3 | India, Madras . 1,000

1,000
4 | Indian Express, Madras . { 3,% 4,600
5 | Jaya Bharati, Madras - 500
6 | Kudi Arasu, Erode . 1,000
7 | Manikkodi, Madras . 280
8 | Mathrobhumi, Calicut . 1,000
9 | Oplian, Karaikudi .. 1,000
10 | Rajakula Dipikai .. . o 500
11 | Sunday News, Bezwada . 1,000
12 | Butandira Sangu, Madras .. . 500
13 | Thennindis, Madras . 500
14 | Vasanta Vikatan, Madura .. .. 100
15 | Vedi Gundu, Madura . . . 100
16 | Pahuttariva, Erode . . 1,000
17 | Prabhu, Yellamarra, Godivada .. 2,000
18 | Kistna Patrika, Masulipatam . .. 2,000
190 | Prabatham, Shorsnur, Malabar Distt. . 2,000
20 | Trilings, Madres .. " - 1,500
21 | Dhinamani, Madras .. 2,000
22 | Prabhat, Mangalore . . .. 2,000
BoMIATY,

23 | Gujarat Samachar, Ahmedabad . 500
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Amonnt of
Berial Name of paper. weourity and
No. total in each
case.
1 2 3
BouBay—condd. Ra.
1,000
1,000
24 | Mahratta, Poons .. 2,000 9,000
3-000
sim
3,000
25 | Free Press Journal, Bombay g,% 1,000
10,000
5,000
26 | Bhavya Bharat and Rajasthan, Abmedabad 30
27 | Samyukta Karnatak, Belgsum 760
28 | Rajhansa, Dharwar 101
29 | Chitramaya Jagat, Poona 2,000
30 | Bombay Chronicle, Bombay 2,000
*31 | Nava Bharat, Bombay 1,000
32 | Jay Swadeshi, Ahmedabad 500
33 | Balwaat, Ratnagiri . 1,000
34 | Kumar, Ahmedabad .. 2,000
35 | Sansar SBsmachar, Karachi .. 500
36 | Piyush Patrika, Nadiad . 500
37 | Morning Past of India, Karachi .- . 800
38 | Majur Bandesh . 500
39 | Loka Dharma, Kaira . 800
40 | Partap, Hyderabad . 1,000
41 | Navakal, Bombey . . 8,000
42 | Prabhat, Surat .. . . . 800
43 | Jays Swadeshi, Ahmedabad .. . . 500
44 | Prabhat, Bpmbay . . . 1,000
45 Narﬂm.Bomw e .. LE LS m
46 | Raushai, Ahmedabad .. . . . 3,500 |
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Seiel | security and
No. | Name of paper. total in each | Remarks,
I case,
1y 2 3 4
i- Bousay—conid. Rs.
47 | 8ind Hindu, Hyderabad . .. 500
48 | The San, Bombay . . . . 1,000
49 | Praja Bandhu, Ahmedabad .. 1,000
50 | Arogys Darpan, Ahmedabad . 500
51 | Tarun Karnatak, Hubli, Dharwar 500
52 | Janmabhumi, Bombay .. e 1,000
83 | Tlustrated Weekly, Bhetkari, Nasik .. 100
1,000
54 | Hilal, Bombay . { 1,000 2,000
85 | Lokwani, Suraé . 100
868 | Daily 8un, Bombay 1,000
87 | Bombay Standard . f 3000 4,000
1,000 o

58 | Raushni, Bombay .. 1,000
59 | People, Bombay 1,000
60 | Nav-Saurashtra, Ahmedabad 2,000
61 | Khetwadi 500
62 | Mahetaji, Ahmedabad . 1,000
63 | Hind Nauchatan .. .. . . 500 .
84 | Manasi, Ahmedabad - . 1,000
65 | Rashtriya Vaishyas, Bombay 2,000
66 | Hial-i-Jadid-i-Ukab 1,000
67 | Chand, Hyderabad (8ind) 800
68 | Okab, Bombay 150
09 | Pramod, Bombay .. 1,000
70 | Gaddha, Bombay .. . . 1,000
71 | Rashtratejs, Kolabs . .- . . 1,000
72 | Khilafat Daily or Roznama-e-Khilafat, Bombay . - 1,500
73 | Lokasatte, Nasik .. . . . . 1,000
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Amount of
Berial Name of paper. security and
No. total in each
case.
1 2 3
BoMBAY—conid, Re.
74 | Ittehad, Bombay .. .. . . 1,000
76 | Biyasat, Hyderabad (8ind) .. . . .. 1,000
76 | Saptahik Bakal, Poona . . . . 1,000
77 | Prawasi .e . . . . 3,000
Brxgar.
3,000
78 | The Liberty . . . 6,000
3,000
500
79 | The Nayak . . . . 1,600
1,000 f
80 | The Lokmanya .. . o . . 1,000
81 | The Biharee .. 500
#2 | The Jamhoor . . . . 500
1,000
83 | The Anand Bazar Partika .. .. 3,000
2,000
84 | The Amrita Bazar Patrika, Caloutta .. .. .. 3,000
500
85 | The Dainik Basumati . . .. 3,600
3,000
1,000
86 | The Viswamitra .. . . . 2,500
1,600
87 Thonyme.Dm . . . . 300
88 | The Harijan . . " . . 500
80 | Advance . . . . . 2,000
91 Pn.vutp.k . . . . . 500
92 | Hind-e-Jadid . . . . . 500
u M Jdﬂ - . L LR L m
94 | Free India . . . . . 800 |
95 | Kashatriys Sansar . . . . 500

L173LAD
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Amount of
Berlal Name of paper. security and | Remarks,
No. total in each
case.
1 2 3 4
BEKGAL—conid. Ra,

968 | Bande Matram, Caloutta e e .. 3,000

97 | Mazdur Dunys .. . . . . 1,000

98 | Khadim Quadim, Caloutta .. 1,000

Uxrrep PRrOVINOES,

90 | The Brahman Barsswati, Etawah . 100
100 | The Lodhi Kshattriys, Cawnpore . 200
101 | The Chand, Allshabad ‘e 500
102 | The Aj, Benares .. . . . 1,000
103 | The Madina, Bijnor 2,600
104 | The Bainik, Agra .. 1,600
108 | Vikas, SBsharanpur 1,000

PuUNJIAB.
106 | Akali, Lahore 500
107 | Milap, Urdu daily, Lahore .. . 500
108 | Ingilab, Urdu daily, Lahore .. 500
8,000
109 | Pratap, Urdu daily, Lahore . 6,000
3,000 f
110 | Mutalas, Urdu weekly, Ludhiana .. . 250
’ 1,000
4,000
8,000
111 | Zamindar, Urdu daily, Lahore g% 20,000
8,000
1,000
2,000
112 | Akal-te-Pardesi, Lahore .. s - 500

113 Yir ma" Urdu my, Lahore .. .. &(m
114 | Nawan Yug, Lahore . ‘e 500
116 | Akali Patrike, Gurmukhi deily, Labore - {500 1,000
116 | Obandan, Lahore .. . - . . 500




SHORT NOTICE QUESTIONS AND ANSWERS,

Serial Name of paper. m.‘:’.ﬁ
No. total in each
case.
1 2 3
Puxsas—oontd. Ra.
117 | Tiryaq, Urdu daily, Labore . . {%} 700
118 | Nawan Yug, Gurmukhi weekly, Lahore .. {%} 1,000
118 | Dawn, Lahore . . .. . .. 500
120 | Azad, Urdu daily, Labore 200
121 | Kirti, Gurmukhi weekly, Amritear 1,000
122 | Akali Patriks, Urdu daily, Lahore . 500
123 | Biyasat, Urdu daily, Lahore . . . 500
124 | Thean, Urdu daily, Labore .. .. 500
125 | Arya Gazette, Urdu weekly, Labore .. 1,000
126 | Rahnuma, Rawalpindi . 100
127 | Nawan Dhandora .. 250
128 | Naujawan Bikh, Rawalpindi 300
129 | Young Punjab, Lahore 200
130 | Naujawan, Urdu weekly, Lahore 500
131 | Balidan, Hindi monthly, Lahore . 1,000
132 | Ahrar, Urdu daily, Lahore .. . 500
133 | Mushkal Kusha, Qadian . .. . 250
134 | Bhujaat, Lahore .. . . . 1,000
135 | Mohsin, Multan . . 2,000
136 | Jiwan, Multan . o .- . 2,000
BumMa.
137 | Azad, Burma . o . . 500
138 | Bandools S 3 1,000
1390 | New Light of Burma . . .o . 1,500
140 | Whip .. e .. . 3,000
141 | Azad Burms, Rangoon .. .. 500
BraiR A¥D Oxmissa.

142 | Searchlight - . .. . . 1,500

L173LAD
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Amount of E
Berial | Name of paper. securitv and g
No. '| total in each | Remarks. -
oase,
1| 2 3 4
' Braa 4XD ORmBBA—conid. . Ra.
148 | Samaj, Cuttack .. - e 1,000
144 | Utkal Sobak, Sambalpur .. . 1,000
145 | Yogi, Patna . . . 500
146 | Nave Shakti, Patna P . 1,000

CaxrraL PrOVINOES. _
147 | Wageshwari :Magui.ne. Nagpur .. . .. 1,000
~ Nomra-Wsst FRONTIER PROVINCE. |

L

148 | The Sher.i-Sarhad, Peshawar - { 30 500
Cooma
149 | Kodagu . .. 1,000
Drvan,

160 | Hindustan Times N 2,600
151 | Arjun .. .. {%%} 8,000
182 | Weekly Shradha Nand Lo 200
183 | Tej .. {5000 4,000
184 | National Call . 1,000
156 | Weekly SBanjaya .. .. 200
156 | Chitra Pat . 500
157 | Chbaya .. . .. 500
168 | Jaban-i-Khanjsr, Delhi .. 500
189 | Dindar .. .. .. 1000 |
100 | Natiansl Gezette, Delhi .. 1000
161 | Kamat, Delhi .. 500
162 | Taj, Delhi . .. 1,000
163 | Khadim .. S . 1000

AYMER-MERWARA, .
164 | Muslim Rajasthan . . 200
165 | Rajasthan .. i o 1000
166 | Parasar Hiteshi .. . - 500

Total .. T osesm

-
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STATEMENT No. IV.

' Mﬁccmnqu}orfeﬁdmfﬁﬁa,dm'ﬂehmwmxm{w. o

Berial Name of Newspaper. Ax?uurli‘t?uof Romarks.
No. forfeited.
Ra.
MapRA4S.
1 | Gandhi, Madras (Daily) . . 500
Bousay.
3,000
2 | Freo Press Journal, Bombay . g:% 23,000
10,000
3 | Nava Kal, Bombay . - 8,000
4 | Navashakti, Bombay . 1,000
5 | Bombay Standard. . . . 1,000
Beroar.
6 | The Liberty 500
7 | The Nayak . 100
8 | The Ananda Bazar Patrika e 1,500
9 | The Dainik Basumati 500
10 | The Viswamitra - {1 } _ 200
11 | Kshatriya Sansar .. .. . 500
Puxias. ‘
12 | Ahrar, Urdu Daily, Lahore . 500
13 | Zamindar, Urdu Daily, Lshore .. { ;:%’} 3,000
14 | Mushkal Kushs, Qadian .. .. . . 260
Unrrap ProviNoms.
15 | Madins, Bijnor .. . . . 1,000
16 | Daily Tej, Delhi .. . . - . 1,000
17 | Arjun, Delhi . . . 2,000
Total . 80,5650
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STATEMENT Xo. V.
Stctement showring the number and names of newspa;

void, since the Press Ordinance of 1830.

Nat fatled to depositthe

or w, med’echrdm ecam mdlaud

Berial
No.

Name of Paper.

2

Remarks.

e o a9 e ;e W B -

TS E IS EREE =S

Maipzas.
Adivara Patrika, Madras.
Daridra Narayana, Gudivada.
Dharsma Rakshani, Begwada.
Gandhi, Madras (Bi-weekly).
Gandhi, Madras (Deily).
Gnanathoothan, Tuticorin.
Ilan Tamilan, Tuticorin.
Janavani, Madras.
Janmabhumi, Madras.
Jays Bharathi, Madras.
Karnataka Kesari, Bellary.
Khaddar, Madura.
Korada, Madras.
Labour Herald, Madras,
Mooladhanam, Tanjore.
Puratohi, Erode.
Quami Report, Madras.
Science, Madras.
Sunday Herald.
Butandira, Sangu, Madras ..

Swarajyam Madrss.

Bwastiks, Madras,

Vedi Gundu, Madura.

Yuva Decpam, Guravayur, Malabar Distriot.
Kathaikadal, Madrss,

The pa&or failed to deposit secu-
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Name of Paper.

2

Remarks.

g 32

g ¥ 88

MaDRAS—contd,
Liberty (English, Tamil and Telugu)

Truth, Madras.
Azadi-i-Hind,

Rommay,
Hutatma, Shradhanand, Bombay.
Bhil Kshtriya, Broach.

Mehsana Prant Patrika, Ahmedabad.

Cinema, Rangbhumi, Bombay.

Mahi Kantha Vartaman, Ahmedabad.

Veer, Broach.
Hindvasi, Hyderabad .

Free Pross Journal, Bombay ..

Tarun Karnatak., Hubli, Dharwar.
Navjivan, Ahmedabsd.

Pragati, Bombay.

Hindu, Hyderabad.

Week, Bombay.

Kaliyuga, Bombay.

Bind, Herald, Karachi.

Bamyukta Karnatak, Belgaum

Indian Daily Mail, Bombay.
Vartaman, Bombay.

Dil Bahar, Bombay.

Tej, Bombay.

Vijaya Danka.

Bwatantrya, Nasik,

Iy

Security was demanded in each
case separstely, but the paper
failed to deposit it.

Becurity was demanded twice
but the paper failed to de-
posit it.

Security demanded on 8th Feb-
ruary 1832 for Ra. 3,000 was
not deposited,

The paper could not deposit
security thrice.
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No.

Name of Paper.

2

Remarks.

BouBaY—conid.
Muslim Rajasthan, Bombay.
Muslim Rampur (Ahmedabad).
Navayugs, Hyderabad.
Bene Israel Star, Bombay.
Swaraj, Hyderabad.
Prija, Hyderabad.

| Veer Rajasthan, Bombay.

Hindu Jati, Karachi.

Muslim Ranpur, Ahmedabad.
Sudarshan, Ahmedabad.
Pratap, Hyderabad ..

Dharmik, Nadiad.

Jananu Bhumi, Karachi.

Manranjan, Ahmedabad.

Lohana Vijays, Ahmedabad.

Mahratta, Bombay.

Kamdar, Ahmedabad.

Indian Jails (or Hindi jailkhana).

Udyogi Bharat, Amalner, East Khandesh.
Muflis, Bombay.

Prabudha Jain, Bombay.

‘Bindwaasi, Sukkur.

Shaitan, Hyderabad.

Moortipooja Virodhak Patriks, Bombay.
Cutchi Memon Pal Patrika, Bombay.
Kamgar Bulletin, Bombay

Tofan, Bombay.

Swadeshi Patrika, Bombay.

Security was demanded four
times but the paper failed to
deposit it.
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Serial
No.

Name of Paper.

2

I
Remarks.

8 B

g 8 3 8 8 ¢

" BoMBAY—conid.
Anandi Mouj, Bombay.
New Reformer, Bombay
Navashakti, Bombay

Sphaurti, Poona.

Vismi Badi, Bombay.

Port Trust Kamgar, Bombay.
Urania, Bombay.

Insaf, Hyderabad.

Baj Khedwal, Ahmedabad.

The Sudharak, Shikarpur, Sukkur.
Phulwari, Sukkur.

Noor.i-Islam, Hyderabad.

Tairan Ababil, Hyderabad.
Arogya Darpan, Ahmedabad .. o o

O Anglo Lusitano, Illustrated Konkani Magasine,
Bombay.

Al Balooh, Karachi.

Congress Samaohar, Bombay.
Hindu, Karachi.

New Era, Bombay.
Baluchistan-e-Jadid, Karachi.
Virbhumi, Bombay.
Al-Harmani, Bombay.

Prem, Karachi.

Pratap, Hyderabad.
Murgh.-i-Falak, Hyderabad.
Pol Prakash, Ahmedabad.
Fateh, Hyderabad,

Indian Bocialist, Bombay.

Becurity was demanded twioce.

Did not depoeit one security out
of the two.

Did not deposit one security
out of thl:o;lwo. :
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Name of Paper.

2

Remarks.

107
108
109
110
111
112

113
114
115
118
117
118
119
120
121
122
128
124
125
120
127
128
129
180
131
132

BoMBAY—o00ncld.

Western Bacing Journsl, Bombay.

Kamshastra, Bombay.
Cinema Jagat, Bombay.
Daily Aftab, Bombay.
Hilal, Bombay.

Azad, Bombay.

BENaAL.

Hindu Punch, Caloutta.
The Hind.

The Yugasankha, Caloutta.
The Benu, Caloutta.

The SBahafat.

‘The Nari Geurab.

The Bwadeah, Caloutta.
The Chasimazur.

The Sarathi, Bakarganj.
The Jewan, Caloutta.
The Karkbhana, Caloutta.
The Har Har Mahadeo.
The Al-Muslim, Calcutta.
The Vibhari, Caloutta.
The Bijoli, Caloutta.
The Sankalps.

The Panjab.

Jangi Masdoor.

Gana Nayak.

Marx Panthi.
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Serial
No.

Name of Paper.

2

Remarks.

133
134
186
136
187
188
139
140
141
142
143
144
146
148
147
148
149
150
151
162
158
164
156
156
157
1568
159
160
161

Uxitep ProviNORs.
The Sahas, Jhansi.
The Samik, Agra.
Tho Rangeshwar, Allahabad.
The Swadeshi, Allahabad.
The Agarwal Sewa, Allahabad.
The Bhainker, Cawnpore.
The Mazdoor Sansar, Lucknow.

The Guncha-i-Itihad, Cawnpore.

The U. P. Local Bodies Magazine, Mainpuri.

The Chandrahas, Cawnpore.

The Uttar Bharat, Garhwal.

The Achhut S8ewak, Cawnpore.
The Zarif, Saharanpur.

The Yuwak, Cawnpore.

The Amal, Cawnpore.

The Chitrakut Ashram, Cawnpore.
The La) Jhanda, Cawnpore.

The Banaspati- Vigyan, Cawnpore.
The Mazdoor, Cawnpore.

The Nayak, Etawah.

The Tufan, Lucknow.

The Swadhin Praja, Almora.

The Labour Herald, Lucknow.
The Desh Bhagat, Meerut.

The District Gazette, Azamgarh.
The Sadai Mualim, Cawnpore.
The Hind Rajasthan, Jhansi.

The Al Nagid, Agra.

The Sudharak, Etawah.
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No.

Name of Paper.

Remarks.

162
163

164
165
168
167
168
169
170
171
172
173
174
176
176
177
178
179
180
181
182
183
184
185
186
187
188
189

Uxrrsp Provinams—conid.

Vija, Agrs.
Ahrar, Agra.

Ponias.
Kirpan Bahadur, Amritsar.
Mardur Kisan, Amritsar.
Ajit, Lahore.
Punjab Kesari, Lahore.
Desh Bewak, Gurmukhi weekly, Jullundur.
Desh Bewak, Urdu fortnightly, Lahore.
Akali, Amritsar.
Akali-te-Pardesi, Amritear.
Vir Kesari, Lahore.
Vir Bharat, Urdu daily, Lahore.
Asli Qaumi Dard, Gurmukhi daily, Amritsar.
Vir Bharat, Urdu daily, Sialkot.
Badagath, Urdu weekly, Lahroe.
Daler, Urdu Weekly, Montgomery.
Sadu Samachar, Amritsar.
Desh Bandhu, Lahore.
Mehnat Kash, Urdu, Lahore.
Mehnat Kash, Gurmukhi, Lahore.
Danda Pir, Amritsar.
Ajit, Amritsar.
S8adh Samachar, Amritsar.
Sant Parcharak, Amritsar.
Azad, Lahore.
Nidharak, Gujranwala.
Yalghar, Lahore.
Afsana, Gujranwala.
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Name of Paper.

2

180a
190
181
192
193
164
195
196
197
108
189

201
202
203

2056
206
207

210
211
212
213
214
215
216
217

PuNsan—conid.
Ganga Bewak, Amritsar.
Paigam-i-Wattan, Hoshiarpur.
Islami Danda, Lahore.
Trade Union, Lahore.
Rafig-i-Tijarat, Rawalpindi.
Nawan Yug, Gurmukhi weekly, Lahore
Mubahila, Amritsar.
Amrit, Montgomery.
Akali Dhandora, Amritsar.
Al-Azhar, Panipat, District Karnal.
Dukhi Bharat, Amritsar.
Sewak, Montgomery.
Montgomery Gazette,
Trade News, Montgomery .. o
Naujawan Bharat, Amritsar.
Zrafat Punch, Amritsar.
Sadaqat, Amritsar.
Inlah, Amritsar.
Rahbar-i-Punjab, Amritear.
Zalzala, Amritear.
Tiryaq, Urdu, Lahore.
Tiryaq, English, Lahore.
Kirti, Lahore.
Indar, Ferozepore.
Bijli, Fazilka.
Tabligh-ul-Hanf, Amritsar.
Afghanistan, Lahore.
Khurshid, Ferozepore.
Nirbhai, Gujranwala.

The sscurity was not pai t of
tho threo.” pedd ou

Security was demanded twioe,
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Serial Name of Paper. Remarks.
No.
1 2 3
Puxsap—contd.

218 | Sukh Dharam, Ferozepore.
219 | Akali, Lahore.

220 | Iqdam, Urdu daily, Lahore.
220a|{ 1qdam, Urdu weekly, Lahore.
221 | Cinema Art, Amritsar.

282 | Punjabi Vir, Gujranwala.

223 | Ajit, Lahore.

224 | Bitara, Lahore.

225 | Punjabi, Lahore.

226 | Chandan, Lahore.

227 | Watan, Ferozepore.

228 | Rasti, Gujranwala.

229 | Rasatgo, Gujranwala.

230 | Samaya Vada, Lahore.

231 | Master, Amritsar.

232 | Railway Mazdoor, Lahore.
238 | Afghan, Lahore.

284 | Hindi Kesri, Lahore.

285 | Daily News, Lahore .. . . .. | Becurity demanded twice,
2864| Mazdur, Lahore.

236 | Desh Bhagat, Lahore.

237 | Babbar Sher, Amritear.
Prabhat, Hindi Daily, Lahare.
Azad, Urdu daily, Lahore.
Kanwal, Rawalpindi.

Virat Pattar, Amritear.

Kirti, Lahore.

M ttar, Lahore.

Socialist, Lahore.

PEREEEEE
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No.

Name of Paper.

2

Remarks.

246
247

251
252

257
258
259

261
262

Punsas—condd.
Tabsra-tul-Atibba, Sheikhupura.
Guru Khalsa, Sheikhupura.,
Mazlum, Rawalpindi.
S8adagat, Hoshiarpur.
Revenue Gazette, Rawalpindi.
Harijan, Lahore.

Rajpal, Lahore.

Fitrat, Sheikhupura.
Munadi, Rawalpindi.
Sunny Magazine, Lahore.
New Outlook, Lahore.
Khiyaban, Rawalpindi.
Hindi Keeari, Lahore.
Faryad, Lahore.
Salak, Rawalpindi.
Bhagat, Gujranwala.
Sangla Market Report.
Himmat, Lahore.
Banat-O-Hirfat, Rawalpindi.
Farzain, Lahore.
Tasmin, Lahore.
Nishat, Lahore.

Acchut Bewak, Amritear.
Paghal, Amritear.

Arad Akali, Amritear.
Doaba Gazette, Hoshiarpur,
Insaf, Helan, District Gujrat.
Talim, Rawalpindi.
Ras.i-Film, Rawalpindi.
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Name of Paper.

2

Remarks.

274
275
276
27
278
279
280
281
282
283

286

287

289

g

EEEEERRE

Puxniap—concld.

Quresh, Gujranwala.

Panja Sahib Magazine, Rawalpindi.

Punjab, Rawalpindi.
Mazlum, Rawalpindi.

Akali Patrika, Urdu newspaper, Lahore.

Shamaa, Rawalpindi.
Matwala, Lahore.

New Leader, Lahore.
Amrit Bagar, Lahore.
Muflis, Lahore.

Taskeen, Ambala.
Alankar, Lahore.
Balidan, Lahore.

Student Qutlook, Lahore.
Dastan, Lahore.

Yasrab, Lahore,

Btate Representative, Labore,

BurMa.

Rangoon Mail.

Swatantran.

Wunthanu Thadinss,

Prachi Prakash.

Desopkari . .
Bramadesh.

Bwatantran.

Viduthalai.

Dho Khit.

Seourity demanded twios.
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Berial Name of Paper.
No
1 2
Braaur AND Onisaa.
209 | Mahabir, Patna.
300 | Prajatantra, Balasore.
301 | Imarat, Patns.
302 | Al-Imarat, Patna.
303 | Jamhoor, Patna.
Assam.
804 | Jana Bakti.
305 | Purabi,
806 | Samachar.
NortH WEsr FRUNTIER PROVINCE.
307 | Bailab.
308 | Frontier Advocate.
309 | Islah-i-Rasum.
310 | The Humanity.
811 | The ** Mashriq ", weekly newspaper.
312 | The Sadagat.
313 | The ** Israr-i-Barhad ',
8]4 | The *“ Bher-i-Sarhad ™ of Hazara.
315 | A newspaper by Jagan Nath, son of Hiranand of
Bannu City.
Drva1.
816 | Monthly Bhudhi Samachar.
317 | Weekly Shudhi Ssmachar.
318 | Khadi Sandesh.
319 | Hindu.
320 | Nagrik.
321 | Kashmere Pandit.
322 | Rajwari.
323

Urdu Harijan.

L178LAD
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Name of paper.

Remarks,

324

§ 8B

328

331

E8 888 B

338
339

843
344

Total
448

DrLET—conid.
Yugantar.
Vir Bharat.
Arya Prakash.
Bhavish Bharat.
Uthan.
Kainat.
Mohan.
Hindustan.
Darbar.
Arafat.
Ingilab-Hind.
Chal Chitra.
Nava Bandesh.
Tyagbhumi,
Azad.
Muballigh,
Chitra.
Guardian.
Qaumi Gasette, Delhi.
AuEr-Mzewana.
Rajasthan Sandesh.
Parivartan.

Seth Govind Das : It will not be possible for us to put supplementary
questions 1
Mr. 8. Batyamurti : Will copies of these statements be made avail-
able to us ¥ Will you kindly direct your office to have them printed and
circulated ¥ It will be very helpful to us in view of the legislation
coming before the House.

4 Mr. President (The Honourable Sir Abdur Rahim
one. !

) : That will be



MOTIONS FOR ADJOURNMENT.

DEespaTcH OF TrROOPS TO ABYSSINIA.

Mr. President (The Honourable Bir Abdur Rahim) : Pandit Nila-
kantha Das has given notice of a motion for the adjournment of the
business of the House to discuss the question of the despateh of troops
to Abyssinia. This subject has already been disposed of.

Fmine By THE MILITARY AT LAHORE OVER THE SHAHIDGUNJ DISPUTE.

Mr. President (The Honourable Sir Abdur Rahim) : Mr, K. L.
Gauba has given notice of a motion for adjournment. He proposes to
ask for leave to make a motion for an adjournment of the business of
the Assembly today for the purpose of discussing a definite matter of
urgent public importance, namely :

** The failure of the Government of India to institute an inqui g into the circum-
stances resulting in firing by the Military at Lahore over the Bhahidganj dispute.’’

I have to inform the Ilouse that His Excellency the Governor General
has disallowed this motion on the ground that it cannot be moved with-
out detriment to public interest. .

KREFUSAL oF GRANT OF PrOTECTION TO THR (GLASS INDUSTRY.

Mr. President (The Honourable Sir Abdur Rahim) : Pandit Govind
Ballabh Pant has given notice of a motion for adjournment. He pro-
poses to ask for leave to make a motion for an adjournment of the business
of the Assembly today for the purpose of discussing a definite matter of
urgent public importance, as follows :

‘* The refusal of the Government to grant protection to the glm industry in spite
of the recommendation of the Indian Tariff Board o that effect.

I should like to know whether a subject like that is a proper subject
to discuss on an adjournment motion.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : The subject of the motion is undoubtedly
one of public importance. The case of the glass industry was referred
by the Government to the Tariff Board and it was the subject of an
exhaustive inquiry and an elaborate report by that Board. The fact
that the Government considered it so important and so urgent as to be the
subject of an inquiry by the Tariff Board, I think, demonstrates its public
importance. There can be no question about its being a question which
does involve matters of public importance. It was the subject of a recent
Resolution by the Government of India which was issued on the 25th
June, this vear.

Mr, President (The ITonourable Sir Abdur Rahim) : This is a matter
for legislation. Protection eannot be granted without legislation.

Pandit Govind Ballabh Pant : The Resolution refused to grant the
protection that was recommended by Tariff Board. The report of the
Tariff Board was published by the Government on the 251h June, this
vear, and, while publishing that report, they also pnbllshed their deci-
sion on that report refusing to aceept the recommendations of the Board.

(343)
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[Pandit Govind Ballabh Pant.]

In these circumstances, I submit there can be no question about the
matter being of public importance.

Mr. President (The Honourable Sir Abdur Rahim) : A passage

in May’s Parliamentary Practice, page 249, says that matters involving
legislation cannot be discussed on an ad;ournment motion.

Pandit Govind Ballabh Pant : There is no guestion of legislation
involved. We, the non-official Members, cannot take any initiative in the
matter of legislation of this type. I have mot brought any motion récom-
mending the introduction of a Bill by anybody. Of course it is not open
to me to introduce such a Bill nor to any other non-official Member of the
House. What we are concerned with today is the administrative ques-
tion wherher the recommendations of the Tariff Board, an authoritative
expert body appointed for the purpose of inquiring into questions of this
character, should be treated so unceremoniously and whether an industry
which is aimost on its last legs and in a pitiable plight should be denied
even that much of assistance which even the Tariff Board had recom-
mended for it. In the case of all industries, the subject of protection
is ordinarily referred to the Tariff Board. In this case, the Tariff Board
made an inquiry into the matter and then submitted its report to the
Government and Government, after taking considerable time in examining
the recommendations of the Tariff Doard, threw its proposals overboard.
I submit that it is a matter of urgent public importance which involves,
not orly the question whether prntPc ion should or should not be granted
fo the glass industry, but also whether it is proper and appropriate that
the Government should treat the recommendations of such an expert body
in the manner it has done.

Mr. President (The IIongurable Sir Abdur Rahim) : Are Govern-
ment bound to aceept the recommendations of the Tariff Board ?

Pandit Govind Ballabh Pant : So far as the practical aspect of the
question is concerned, Government are expected to accept the recommnenda-
tions of the Board. If the Government have not done what they were bound
to do, then their action is illegal. If, on the other hand, Government have
oxercised their discretion in an objectionable and, as T am prepared to say
in this case, in a vicious and erratic manner, then too this should be the
subject of discussion in this House. In this particular case, there is
special emergency as the industry will go to ruins and be destroyed
altogether if the protection suggested by the Tariff Board is not given.
I would refer you to a ruling which appears on page 41, No. 40, which is
almost on all fours, when the Government turned down the report of
the Sandhurst Committee, and a motion for adjournment was allowed.
My case is much stronger than this. In fact, immediate action is needed
in this case. In the other case, the matter could not be said to be so
very urgent, as there were large questions of policy involved. The
turning down of the report of & body appointed by the Government to
go into the guestion must, therefore, T submit, be regarded as a suffi-
cient ground for the admission of an adjournment motion.

The Honourable 8ir Muhammad Zafrullah Khan (Member for Com-
merce and Railways) : Sir, I have several objections to the motion which
is proposed to be made by my Honourable friend being discussed as an
adjournment motion. In the first place, my submission is that the matter
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is not urgent in the sense in which that expression has been interpreted
as applying to adjournment motions. The matter of the grant of pro-
tection to the glass industry has been under consideration for some time

..........

An Honourable Member : Four years.
The Honourable 8ir Muhammad Zafrullah Khan : ........ and it can-

not be said that unless this matter is discussed on an adjournment
motion, the appropriate relief to the glass industry cannot be brought
into operation. If it were held that executive or administrative deci-
gions of the Government with regard to matters like the one that the
Honourable Member proposes to discuss on an adjournment motion
could validly and properly form the subject-matter of adjourninent
motions, I cannot coneceive of any executive or administrative decision of
Govermment which is taken during the sitting or during the adjournment
of the House which could not be brought up for discussion on an adjourn-
ment motion.

Mr. 8 BSatyamurti : (Madras City : Non-Muhammadan Urban) :
Why not ?

The Honourable 8ir Muhammad Zafrullsh Khan: In that -case,
every matter, which is decided on the executive side, could be discussed
on an adjournment motion, and, with all respect, I would submit that
that is not the normal method of discussing such matters.

Mr. Pregident (The Honourable Sir Abdur Rahim) : When was that
inquiry started by the Tariff Board 1

The Honourable 8ir Muhammad Zafrullah Khan : This inquiry was
started several years ago—four years at least. Then, Bir, my second
submission is that with regard to this very matter, it was open to Honour-
able Members to table Resolutions for diseussion in this House. Not only
was it open to them but as a matter of fact the Honourable Member who
has moved this motion for adjournment of the House has tabled a Resolu-
tion for discussion; a notice of a motion has been given by Pandit
Govind Ballabh Pani that :

*‘ This Assembly recommends to the Governor General in Council to take effective
and adequate mensures for the protection of the glass industry in Indin.’’

That is No. 215 of the Admitted List No. 12-A, issued on the 29th
August, 1935, and it is quite possible that the matter may be coming up
for discussion in the form of a Resolution as tebled by my Honourable
friend. _

Mr. President (The Honourable Sir Abdur Rahim) : Has it been put
down ?

The Honourable Bir Muhammad Zafrullah Khan : Tt has been put
down ; T have read ont Resolution No. 215. T am not discussing the
chances of the Resolution coming up for discussion or not. T am referring
to rule 12 of the Indian Legislative Rules at page 85 of the Manual of
Business. which says :

‘¢ The right to move the adjournment of either Chamber for the purpose of dls-
eusasing a definite matter of urgent public importance shall be subject to the following
reatrictiohs, namely : '

- - - - L L - L]
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(iv) The motion must not anticipate a matter which has been previously
appointed for comsideration —(I am not referring to that part dut to
tfa nezt part)—'' or with reference to which a notice of motion has been
previously given ''-—

and a notice of motion in respect of this matter has previously been given
by the Honourable Member himself.

My next objection, Sir, is the objection which you have yourself
been pleased to point out to the Honourable Member ; that is to say,
that the matter is one that involves legislation. The Honourable Member
proposes to censure Government for having refused to introduce legis-
lation in order to afford protection to the glass industry. He wishes,
by this motion of adjournment, to ecensure the Government for failing to
introduce legislation to that end ; and, in case the adjournment motion
is carried, 1 have no doubt that he would expect Government to give
effect to the wishes of the Ilouse in respect of this matter ; that is to
gay, he would expect (Government to introduce legislation in order to
give protection to the glass industry. Related to this matter is a second
objection on the same score, that is to say, that the motion does not
{)ropose to discuss a definite matter. I would submit, Sir, that one of

he reasons why it has not been considered proper to permit matters to

be discussed on an adjournment motion which involve legislation is thut
matters likely to involve legislation are generally of a detailed nature.
It would not be possible in the course of two hours, with speeches res-
tricted to fifteen minutes each, to discuss the question whether Gevern-
ment were or were not justified, on the merits, to refuse to give pro-
tection, or rather, as I would put it in this particular case, to postpone the
consideration of the question of protection to the glass industry. The
motion has been put down in a wide manner to discuss the fallure of
the Government or the refusal of the Government to give protection to
the glass industry : but there are a hundred and one questions likely
to arise for discussion to enable Honourable Members to make up their
minds before it could be said whether protection should or should not be
granted to the glass industry. A matter which has heen nunder the
consideration of the Tariff Board for a whole vear is proposed to be
discuased.

Mr. President (The Ionourable Sir Abdur Rahim) : All that is
necessary for the Ionourable Member is to state his point.

The Honourable Bir Muhammad Zafrmllah Khan: T have almost
concluded ; and T submit, therefore, that the matter is not a definite
matter of urgent public importance, as it would lead to a discussion all
pv‘;r the field with regard to various considerations affecting the glass
mdustry.

_ Mr. B. Dag (Orissa Division : Non-Muhammadan) : May I.just sub-
mit a few words, Sir !

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
does not want a regular discussion on this motion. '

. Mr. B Das: There are anly one or two points which T wish to sub-
mit. T wish to point out to the Honourable the Commerce Member
that the matter is a very deflnite one. T will remind the House that
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the. Government brought a Resolution en the convention of sheet glass
industry, and this llouse threw it out, heecause Government did not
give protection to the glass industry nor publish the report of the Tariff
Board on glass industry. Thereafter, the Government published that
-report after the Beasion adjourned and they gave only a partial effect to
the excellent recommendations of the Tariff Board. It was for the
Government to bring a Resolution before the House to take measures.. ...

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
would inform the Honourable Member that the House does not want a

discussion on this motion.

Pandit Govind Ballabh Pant: I wish to submit just one or two
words. If you will be pleased to look at ruling No. 40, you will find
that it says : '

* I understand that the object of the motion is to cemsure the Government of
India for turning down the unanimous recommendations of the Committee of their own

creation.’”’

That is, in fact, my main purpose in placing this motion before the
House in the form in which I have tabled it.

The other point was about rule 12 (4). Now, this rule 12 (4) can
apply when a matter has been appointed for comsideration. It can apply
ccly if a Resolution has been ballotted for and is included in the list,

otherwise it does not apply.
Mr. President (The Honourable Sir Abdur Rahim) : This Resolu-
tion has not been ballotted ?

Pandit Govind Ballabh Pant : No, Sir. The second part of this
rule is with reference to the question of notice having been given pre-
viously. No such notice was given in ect of this matter, and, there-
fore, this rule does not apply at all. I think I should not ineult the
intelligence of the House by arguing the point whether it is & deflnite
matter or not,

Mr. President (The Honourable 8ir Abdur Rahim) : The question
which the Chair has got to decide is whether this motion is in order. The
motion wants that the business of the House should be adjourned in order
to discuss a matter of definite and urgent public importance, namely, the
refusal of the Government to grant protection to the glass industry in
spite cf the recommendation of the Indian Tariff Board to that effeet.
Protection cannot be granted ordinarily except by means of legislation,
and there is a distinct authority mentioned in May’s Parliamentary
Practice, on page 249, which leaves no room for doubt in a matter like
thie. It runs thus :

‘‘ Matters ariging out of the debates of the sume session, or the terms of & bill
before the House of Lords,...... cannot be submitted to the house under this Standin
Order ', (that is, the Standing Order relating to motions of adjournment of the bus
ness of the House) ** and ns on other motions for the adjournment of the house matters

involving legislation cannot be discussed.’’

T have no hesitation in following this authority as I am not aware
that any doubt has been cast on the ruling cited here. I need not go into
the other arguments that have been urged before the House. 1, there-
fore, rule that the motion is not in order.
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Bousing oF WoMEN AND CHILDEEN IN THE TRANS-FRONTIER VILLAGES BY
THE INDIAN ARMY (A= ForeE).

Mr. President (The Honourable Sir Abdur Rahim) : Dr. Khan
‘Behib has given notice of a motion for the adjournment of the -business
today for the purpose of discussing a definite matter of wurgent public
importance, and it runs as follows :

‘* The bombing of imnocent women and children in the trans-Frontier villag
by the Indian Army (Air Force) which is going on now.t :

I want to know if there is any objection to the motion being taken
up.

(No objection was taken.)

As there is no objection, the motion will be taken up at 4 o’clock

Mr. N. M. Joshi (Nominated Non-Official) : May I be permitted to
draw your attention, Sir, to the fact that today is a non-official day, and,
in view of the fact that there is very little..........

Mr. President (The Honourable Sir Abdur Rahim) : It is a non-
efficial Member who has given notice of the motion.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

PresENTATION OF THE REPORT OF THE SELECT COMMITTER.

Sardar Bant 8ingh (West Punjab : Sikh) : Sir, I beg to present
the Report of the Select Committee on the Bill further to amend the Code
of Criminal Procedure, 1898 (Amendment of Section 406)..

RESOLUTION RE MANUFACTURE OF LOCOMOTIVE REQUIRE-
MENTS IN STATE RAILWAY WORKSHOPS.

Mr. Sami Vencatachelam OChetty (Madras: Indian Commerce) :
Bir, T beg to move :

" That this Assembly recommends to the Governor General in Council that
immedinte steps be taken to equip State Railwny Workshops with necessary additional
E:nt and machinery to emsure manufaotyre of ull locomotive requirements within the

ilway Workehops.''

It is a curious coincidence that the year of this motion should
synchronise with the year by which the Government guaranteed and
hoped to equip their State Railway workshops with complete machinery
for the construction of locomotive engines in India. In the year 1921,
they issued a communigué in the following terms :

¢ In pursuance of their expressed poliey of making India as far as possible
independont of outside sources in the supply of materinls, the Government of India
have had under consideration the question of the construction of locomotive emgines in
Indic and they nre now in n ponition to give a general undertaking that tenders will
be fnvited only in India for all the railway lotomotives amd the locomotive boilers
required by (Jovernment during the 12 years commencing with the year 1923.”°
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WORKBHOPS.

Similarly, a promise was made in respect of the construction of
wagons on the 1st March, 1918, The Government of India said :

‘* The Government of India have recently had under comsideration the methods
of making India more independent of outside sources in the supply of raw materials.
Ome case, in particular, which they have recently exaumined, in consultation with
the Indian Engincering Association and Railway Administration, is the construction
of wagons in India and as a result of inquirles they have made they are now able
to announce that they will guarantee to purchase in India 2,500 broad guage and
500 metre or narrow gauge wagons only for tem years.’’

This was said in the year 1918, but the actual working of this policy
began in the year 1921 and was cancelled in the year 1924, though they
guaranteed to buy these wagons at the rate of 2,500 broad gauge wagons
and 500 metre gauge wagons for the next ten years. The excuse for
cancelling this policy is found in the subsequent statements made by the
Honourable Members of the Government representing this department.
It was that in consultation with the companies which they have encouraged
to come about into existence for the purpose of conmstruction of
wagons they have decided that they should place no orders with those
companies, for, at any rate, the next few years. Under those circum-
stances the Government suggested very nicely indeed, that those com-
panies might be bought off.

Sir, it so happened that last evening I visited the picture palace in
Simla and T saw the film, ‘‘ the House of Rothschild ’’. There was a
loan ﬂoated by the Government of the day for many millions of pounds
and the ‘‘ House of Rothschild ’ was one of the tenderers who bid for
that loan. Their bid though most favourable was not accepted and when
the representative of the ‘‘ House of Rothschild '’ questioned the Govern-
ment as to why their bid was not accepted, the Member of the Government
said that on account of some *‘ techmcahty ” they rejected the tender.
Ii was on a similar technicality, flimsy as it was, that this policy of the
Qovernment to purchase their wagons and locomotives in India was
canceilled. The Honourable the Finance Member during his recent tour
to Downbay tried very hard indeed to convince the Bombay merchants
that the allegation that Government were favouring British interests
more than the Indian interests was not true. I dare say he was clever
enough to find out that his arguments did not earry much convietion s
far as the Bombay merchants are concerned.

The Honourable Bir James Grigg (Finance Member) : No. T did
not.

Mr. S8ami Vencatachelam Chetty : If instances of broken promises
should be necessary to convince the Honourable the Finance Member
that the Government of India have been consistently working in the
mterests of the British labourer and British worker more than those of
the Tndian labourer and Indian worker, I can quote them ad nausgeam.
But a previous Member of the Government resented the charge made by
#» non-official Member of the Legislative Assembly that they have been
Lreaking pledges. He said, ‘‘ No charge is more resented by the
Englishmen and the Scotsmen than the charge of breaking pledges®’
even though this Government can claim to its credit an unbroken record
of broken pledges. (Hear, hear))

Bver since 1921, there has been in thls Assembly a demand from the
Government of India to equip their State Railway workshops with such
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machinery as would make it possible to manufacture their whole require-
ments, not only wagons but also locomotive engines. Particularly last
year, in 1934, during the budget debate, more than one Member represent-
ing various points of view in the Assembly brought to the notice of the
Government the necessity of making their workshops and making their
rallway administrations independent of imported articles particularly in
wagons and locomotivees, Probably it will be considered to be the best
recommendation for the acceptance of this motion by the Assembly if I
should quote a statement from no less & person than Colonel Sir Henry
Gidney in regard to this very question. I dare say his successor in this
Assembly will please note that his predecessor was in favour of com-
pelling the Government of India to see that their locomotive requirements
are fulfilled in India. I would particularly draw the attention of Mr,
Bower to what Sir Henry Gidney said on that occasion. He said on the
occasion of discussion on the Railway Budget :

‘‘ We cannot centrol our railways unless we have the manufacturing and building
of all the wagons and carriages and engines in this country. ' Today we have to spend

hundreds and thousunds of pounds in indenting on foreign countries including Germany
for the supply of locomotives.’’

Now, Sir, a greater authority than that, an authority which I dare
‘say the Honourable the Finance Member and the Honourable the Com-
merce Member dare not disagree with, is that of Sir Leslie Hudson, the
Leader of the European Group, whose absence owing to illness T really
deplore, Sir Leslie Hudson said :

‘‘ We are looking forward to the time when India will be able to manufacture
most things for herself. There scems to be no very strong reason why skilled mechanics

should not be brought out from England to teach our artizans out here how to condt¥uet
locomotives in this country.’’ ’

To all these representations, strong representations as they were,
Sir Joseph Bhore, the predecessor of the present Commerce Member
said :

‘T can tell my Honourable friend '’, (he was addressing with reference to Sir
Henry Gidney, particularly), '‘ that the question has alrendy been taken up, it was

taken up some months ago and T can assure the House that the possibilities will be
most carefully examined.--

This was only a repetition of the policy which they have laid down
in 1921. It took thirteen years for a reiteration of that policy in much
more diluted terms. In 1921, they definitely said that they were
then in a position to go in for the manufacture of locomotive engines
within a few vears and that they would, in the meantime, call for
tenders in India for locomotive engines and wagons. But all that was
forgotten and again in 1934, the then Commerce Member stated that
the question has already been taken up some months ago and the possi-
bilities will be examined in the course of those months. The same
reply was given by the Financial Commissioner in the Standing
Finance Committee for Railways. Everyv time we ask for this poliey
being executed by the Government of India, every time the Govern-
ment of India will repeat the assurance that it will be looked into.
Where do. we stand ! Does it take 13 years to examine the policy
whether they could manufacture locomotive engines in India or not ?
If this delay is not deliberate, if this delay is not quite intentional to
see that Indian industries do not come up and to see that the British
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interests are served properly, I ask, Sir, what is the other explanation
that the Government can give with justification and with real truth
behind it for delaying the execution of this policy ¥ Now, surely the
Government Members cannot say that this is not done in the interests
of British unemployment. In this connection I am compelled to quote
& statement of the Under Secretary of State for India in 1922. He
was addressing the Members of Parliament who charged him with not
doing anything in the way of relieving unemployment question in
England. They charged the Becretary of State for India with not
persuading the Government of India to give more work to the British
labour. In replying to those charges, the Under Secretary of State for

India said in 1922 :

‘‘ To those of my Honourable friends—some of them have approached me privately
while others spoke in the debate—who have expressed apprehension very largely on
account of their comstituents in regard to the purchase of mapufactured railway and
other materinls required in India, I will say that there is no reuson for their thf king
that they will not get the bulk of this businesa.’’

Then, Bir, when the Under Secretary of State for India promises
to his constituents that they will get the bulk of their business parti-
cularly of railway works and if the Members of the Government here
say that they are not delaying these things on account of the interests
of the British labourer, well, I leave it to the House to judge what
should be the real intention of this Government in delaying the execu-

tion of this poliey.

We have spent more than eight crores of rupees in equipping
these workshops. For what purpose was it done ! When the Gov-
ernment wanted these eight crores to be spent upon equipment of
workshops, they made the House believe that they will take up this
question and that they would equip the workshops in sueh a fashion
as not to be put to the necessity of going for imported locomotives or
wagons. It is upon such promiges and upon such misleading promises
that the Government obtained the vote of this House for equipping the
railway workshops on eight crores. After taking eight crores, they
spent a large sum out of that and perhaps even more to equip the work-
ghops, but they never cared to look at the basic question upon whieh
they took this grant from the Assembly. I will not call it a dishonest
transaction, but it is certainly not a moral transaction for the Govern-
ment to make a promise to the Assembly on a particular thing and not
perform it. And what is more reprehensible in the act of the Govern-
ment of the day is that while they have completely neglected the
question of loecomotive engines, even with regard to wagun construe-
tion, it was after a great persuasion that we were able to carry a
resolution in the Railway Standing Finanee Committee that the first
tenders should be called for in India and if these tenders were not satis-
factory they should then advertize for tenders outside India. I am
told,—TI do not know how far it is accurate and | speak subject to cor.
rection,—that only 750 wagons were given for construction in India
and about 500 were given to other coumtries. And in course of the
eurrency of the promise which Government have given to this Assembly
that wagons will be bought in India, particularly with those firms
which they have encouraged to come into existenee, during the parti-
cular year they have bought wagoms from another concern and a
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foreign concern ; and when questioned as to why théy broke their
promise, the reply was that those wagons were of a special type.
Who asked them to prescribe a special type ¥ What was the intention
of prescribing this special type ¥ Was it only to put down the Indian
manufacturer or was it something else ¥ If a special type was required
why was it not placed before these Indian manufacturers to see if
they could adjust their machinery to manufacture this special type
of wagon ¥ The whole truth is that the heart of the Government is
not in it and Govermment are not quite sincere in encouraging Indian
industries and in reducing unemployment in this country. The trouble
is that they are dominated by the higher powers at Whitehall.
Whether it is an Indian Member that is there or whether it is a
European Member that is there, it is impossible to expect them to be
honest and frank to this Assembly while they are being pulled by the
reing from behind. We only want that at any rate in matters economie
Government ghould pay great regard to the expression of public
opinion as evidenced in the Resolutions of this Assembly and give
effeet to the promise which they very grudingly, however, made to the
Assembly. With these words I have great pleasure in commending
this proposition to the acceptance of the House.

Mr. President (The Honourable Sir Abdur Rahim) : Resolution
moved : '

‘‘ That this Assembly recommends to the Governor General in Council that
immediate steps be taken to equip State Railway Workshops with necessary additional
ga_nt and machinery to ensure manufacture of all locomotive requirements within the

ailway Workshops.’’

8ir Abdul Halim Ghuznavi (Daecea cum Mymensingh : Mubam-
madan Rural) : Bir, I have a very high regard for my Honourable
friend who has just moved this Resolution, and I am very sorry that
I have to oppose the Resolution ; but I shall presently give my reasons
for doing so. Sir, I have been studying this railway- problem very
closely for the last nine years, and I have been a member of the Stand-
ing Finance Committee for Railways all these years excepting one
year. when I was not here. We all want that the railways here should
be able to make everything they require in India. The question is,
whether the railways can get that done here cheaply to reduce the
cost instead of bringing these from ontside. At the moment, I think,
if we agree to this Resolution it would not be to the interest of the
railways or to the interest of India as a whale. Firstly, it is im-
provident, secondly, it is at the moment inopportune, and, thirdly, it
iz at the moment undesirable. Sir, regarding its being improvident,
I say that the cost of equipping the present railway workshops would
be appalling ; I think at least a crore of rupeces will be reguired to
equip these workshops in order that they may be able to make their
locomotives here. In these days of depression, when the railways are
not making any money at all and are losing day in and day out, will
it be proper and reasonable to embark on an expenditure of this huge
amount of money for equipping the weorkshops 1 And, Sir, we should
not forget that the days of ‘engines are probably coming to an end,
because electrification is:ecoming on. Who knows that, in another ten
years, half of these rmilway emgines may not be required. See what
has happened in Bombay where the number of locomotives has been
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reduced. What hag happened in Madras ! Electrification is going on,
and, on about 60 or 70 miles, these engines are not required. Unfor-
unately the predecessor of the present Railway Member did not give
us that facility in Calcutta although jt is the second City in the British
Empire. That grievance we have still got against the railway officials
seeing that they have given it to other provinces, but not to
Calcutta.

Then, Sir, I come to the type of the locomotives. At the moment,
we are using a type of engine which, perhaps, in a few years’ time,
we may not require. Take, for instance, Diesel Engines which have
already begun tn replace onr time honoured lecomotives. Then, what
shall we be making In our workshops ¥ Then, Sir, we have to consider
that we have to import from abroad most of the materials which we
require to make locomotives here.

Mr. S8ami Vencatachelam Chetty : I may just point out that what
1 stated was with regard to all locomotive requirements. It may be

Diesel Oil or it may be anything.

8ir Abdul Halim Ghugavi : Then, I think my Honourable friend
has not realised that they will have to make different kinds of work-
shops for different kinds of locomotives. You cannot anticipate
what kinds of locomotives you will require ten years hence ;
and, then, if you start now, probably this equipment of work-
shops will require at least five years. After five years, we do not know
what sort of locomotives we will require. We shall be going in at the
present time for the present type of locomotives, But why has not
a start been made in India * If it had been a paying proposition was
nvt money available in India for an Indian company to start making
locomotives here ¥ Why did not Tata’s do it here ¥ Because, they
know that they cannot compete with firms outside India manufacturing
locomotives.

Dr. G. V. Deshmukh (Bombay City : Non-Muhammadan Urban) :
They were not assured of the contracts.

Sir Abdul Halim Ghuznavi : Contracts for Indian requirements
only will not be sufficient for the workshops here : they must supply
countries beyond. How are the locomotive workshops in London
getting on ! Because they provide not for India alone, but for the
whole world ! How many locomotive workshops exist in the world !
Very few. The world’s demands are supplied by those few. If we
start making locomotives here, we shall be making them at an enormous
cost compared to the cost at which we now get them from out-
side India. Is it in the interest of the railways to make these loco-
motives here merely as my Honourable friend said, to provide a little
more work for labour ! 1Is it fair to the railways and is it fair for us
to give sanction to this Resolution ¥ We know that the railways will
not be able to make their locomotives as cheap as they get it from
ontside India. As regards wagons I know they are being made here
and they are being bought by the railways—I have no grievance now
as regards wagons. At the meeting in Bangalore, this was thoroughly
discussed, and we made it a point to press on the Financial Com-
missioner that .he must purchese his requirements as regards wagons
in India and not from ontside. o
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I say, it is undesirable, because the depression is continuing and we
do not know the number of engines we may be able to utilise a few years
hence : we do not know if we will use the present number even. Only the
other day, we noticed in the papers that the railways are losing money and
they are doing their very best to meet the deficit. Is it fair to ask the
railways to find this huge sum now to construct locomotives which they
may nei require at all a few years hence ¥ The types may be scrapped
and we may have to go in for another type of workshops altogether. What
we should do now is this : we must see to the railways working efficiently
and ecoromically, and also eut down, as much as possible, the expenses
il}curl'ed which, in my opinion, they should not have incurred. I hava
given one instance. Look at the tremendous expense they incur in
Caleutta—two railways, the E. B. and the E. 1. have their head offices
across the street : a huge amount can be saved by amalgamating them :
they have two Agents, two Chief Medical Officers, two Deputy Agents, and
so on. If the two are amalgamated the Agent of the Amalgamated Rail-
ways will be in charge of a shorter length of mileage than the North
Western. That they do not do. We should press them to economise their
expenses and also look to the comforts of the third class passengers and
reduce fares and freights as much as they can. It is not the time now to
ask them to erect or equip workshops at a huge cost for manufacturing
locomotives, which may not be required at all or which may have to be
scrapped & few years hemce. With these words, I oppose the motion in
as much as il proposes that the extension of the workshops should be taken
in hand immediately.

Mr. Mubammad Azhar A (Lucknow and Fyzabad Divisions :
Muhammadan Rural) : Sir, I had no mind to stand on my legs today on
this Resolution ; but when I found my friend, Sir Abdul Halim Ghuznavi,
opposing this motion, I was very much surprised. Here is an oeenvion
when this House asks the Government to take up certain works which may
employ Indians in very large numbers just as Tatas are doing ; and, then,
T find that my own countrymen rise to oppose such Resolutions. When
my Honourable friend suggests that by economies and amalgamation
money may be saved on the railways, I do not find any reason why aud
on what grounds he thinks that the railways must not take up this busi-
ness in their hands. The greatest need of the country is that we must
have maplcyment. If these workshops are started, we shall also not have
to oo to foreign countries and invest our money there and buy from them.
This is one of the greatest reasons why we must have some sort of work-
shops in Tndia. If we ean manufacture wagons, if we can turn out other
things, T see no reason why we cannot manufacture locomotives in India :
to say that there will be a paucity of engineers I doubt it very much......

The Honourable 8ir Mubammnd Zafrullah Khan (Member for Com-
merée and Railways) : Has anybody said that 1

Mr. Muhammad Azhar Ali : That mav be an argument hereafter : 1
anticipate that argument of my friends on the other side—that there may
not be engineers enough in Tndia to supply the want : my submissinn-ds
that India i¢ even now prepared to supply technical knowledge and every.
thing required in the shape of engineering. We know what the state of
Hyderabad is doing and what 'the state of Mysore is doing as regards
engineering and 1 see no reason why we, in British India, eannot supply
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such quaiified men for engineering purposes. To say that Tatas ars not
yet sure of their success and, therefore, if the Government of India take
up such business it may be very risky—as regards that I say that the Gov-
ernment itself has given protection to Tatas and knows the business. And
why cannot Government give protection to such a company which is started
by Indians themselves hereafter, to manufacture locomotives or things
like that if the Indians start a company 1!

Bir Abdul Halim QGhuznavi: Start one, and Government will give
protection.

Mr. Muhammad Azhar Ali : T know that my friend will say that :
we do not want the Government to do that only ; but we want Govern-
ment and Indians to start manufacturing locomotives now.

The Honourable Sir Muhammad Zafrullah Khan : That is not the
motion at any rate.

Mr. Mphammad Aghar Ali : The motion is that Government should
take up such matters themselves, and I submit that it is high time now
for the Government to take this business into their hands : when Govern-
ment have got enough money to spend on other things, I see no reason why
they should not start this, and if they take the Indian public into confi-
dence and ask them to invest money, I am sure, India can afford to do it
and will do it : India has sent out gold worth crores and crores : why
eannot India invest money in such lucrative business as making loco-
motives 1

The Honourable 8ir Muhammad Zafrullab Khan : The only question
is whether they are lucrative,

Mr. V. V. Giri (Ganjam cum Vizagapatam : Non-Muhammadan
Rural) : Mr. President, many words are not neces-
sary from me to commend this Resolution for accept-
ance of this House. If I may say so, this subject of locomotive manufac-
ture is & subject which is as old as the hills. Promises have been made
on the floor of this House that India will be made sclf-contained in the
matter of manufacture of locomotives and locomotive requirements, but
these promises have remained mere promises and they have never heen put
into practice hy the Government of Tndia. I would not like to traverse the
sume ground that was traversed by other speakers, but I would like to men-
tion briefly that the history of the locomotive industry began with the year
1918 when the Government of India issued a communiqué, dated the 1st
March, 1918, wherein they stated :

‘¢ The Government of India have recently under consideration methods of making
India more independent of ountside sourees in supply of raw materials.'’

The communiqué of the 30th September, 1921, has been referred to
and commented upon by the Honourable the Mover of this Resolution, and
I do not like to repeat it agrin.

Again, Sir, in the vear 1924, the Tariff Board, in their first Report,
have made some observations regarding the manufacture of locomotives
in this country, and, incidentally, I would like to reply to my friend. Sir
Abdul Halim Ghuznavi. He stated that, in order to make locomotives
in.this country, a lot of materials have to be brought from England. that
raw materials have to be imported from abread. In this comnection, T
should like to refer you, Sir, to paragraph 13, Chapter II, of the Tariff

1 p.M.
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Board Repori relating to the locomotive building industry, which states
as follows : -

' The industry is very valuable from the national point of view, Apart from

its importance as affecting the question of national defence, it is an industry which
ives ample opportunities for the purpose of training Indians in mechanical engineer-
fng, and if ﬁ is t6 make itself independent as far as possiole in the supply of its

railway requirements, it is essential that it should possess a well-established locomotive
industry.

With regard to the supply of labour also, it is favourably situated, for it cannot
be regurded as an industry in which all lubour has to be specially trained. There
are many engincering works, railway workshops and factories where labour of the
kind required in this industry is available at reasonable cost and in sufficient
quantity.

With regard to raw materials, it is estimated that about 50 per cent. of the
quantity of raw materinls required in the manufacture of locomotives can be obtained

in India either from the Tata Iron and Bteel Company or from other local works
engaged in the manufacture of steel products, especially castings.”

Now, Sir, again this matter came to the fore when the Raven Com-
mittee inquired into this question. This Committee’s observations are
also quite relevant to show that the manufacture of all railway require-
menis will be cheaper if made in railway workshops than in private firms,
and 1 would only refer to & few lines in the Report of the Raven Com-
mittee. | quote from pages 76 and 77 of the Report :

‘¢ Assuming equal cfficiency of organization and control on either side, all the
elements of cost such as labour, materiale and oncost have necessarily a tendenc
to be lower in a Railway Workshop than in a private workshop...... Ve only wis
to cmphasise here that, with respect to such components of locomotives and spare
parts of carriages and wagons that have till now been manufactured almost emtirely
in railway workshops in India ’’, their conclusions are these—'‘ that the rates at
which spare parts of rolling stock are being mauufactured in railway workskops do
bear favourable comparison with the rates which outside agencies could or would
charge ; that nevertheless such manufacture is not being carried on as efficiently
and economically as it could be, owing either to lack of organization and co-ordination
or lack of suitable plant ; and that with the concentration of the manufacturing work,
in such existing shops as are udvant.ngeouﬂ{asituated with respect to cheap labour,

fuel and suitable equipment, on the lines we have recommended, great economies eould
be achieved.’’

It wae stated,—I hope I am correct,—the Financial Commissioner for
Railways stated that they have been attempting to adjust the manufac-
ture of thc locomotive industry in the shops that are existing at present
in India without establishing new shops. 1 do not know if I am correct
in the statement I have made. T think the Financial Commissioner made
that statement to us when the Standing Finance Committee met at
Bangalore......

Mr. P. B. Rau (Financial Commissioner, Railways) : What state-
ment ¥

Mr. V. V. Giri : That the question is being considered by a Com-
mittee and they are trying to see if the existing workshops could not be
equipped.

Mr. P. B. Rau : May I read a line from the proceedings t

‘* The Bourd were considering the possibility of utilising any one or other of
the existing workshops for the purpose in order to reduce the imitial eost.’’

It did not state that the Board had arrived at any eonclusion on that.
-An Homourable Member : You never do.
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Mr. P. B. Rau : I said we had come to no conclusion at the time I
wade that statement.
. Mr., V.V, Giri: Aguin, Bir, in the year 1927, this subject came to
the fore, and it was mooted by a Member of the Swaraj Party which was.
then under the clistinguished leadership of the late lamented Pandit
Motilal Nehru, and ithere was a discussion on this matter. | am glad to
see again, under the distinguished leadership of my esteemed leader,
Mr. Bhulabhai Desai, a Resolution on this very subject has been moved.
Thus, Sir, from the year 1918 to the year 1936, on several occasions thiy
suhject eame hefore this Assembly, and promises were made that the
matter would be looked into, that investigation was being made, that the
report was expected and that it would be placed before the Standing
Finance Committee or before this House. This shows the inuld fides of
thiy Government and the reason for it is not far to seek. The GGovern-
went of {ndin are represented by a bureaucracy which is interested as
agents of England to promote the interests of England. I am bound
to say that the Government of India are the agents of English and for-
eign capitalists, and they are not interested so much in solving the unem-
ployment problem in this eountry. I am bound to make this statement,
because the Government of India have shown, so far as this question is
econcerned, extreme inefficiency, inactivity, indifference and insincerity
of purpose. 1 would like, Sir, to prove that, during the last 15 years,
crores have been spent in the matter of purchase of locomotives from
other countries, and reference to the debates in the Legislative Assembly
in 1934 will bear out my statement. On the 13th March, 1934, the
Finaneial Conunissioner submitted to the House a statement showing the
number of broad gauge and metre gauge locomotives provided in Class 1
railways from 1927-29 to 1934-35. You will find, Sir, that 427 broad
gauge locomotives have been purchased during this period, and 501 metre
gauge locomotives have also been purchased during the same period, and
if the Government were true to their professions and promises and if
they had established this industry years ago, as they ought to have doné
according 1o their assertions, India by now would have had a splendid
locomotive industry, and she would have been in a position, not only to
supply the wants of tiis country, but also to supply the wants of other
eountries : we eould not merely have manufactured and supplied all the
necessary locomotives that this country wanted, but we could Lkave manu-
factared and rent them to other countries. (‘‘ Hear, hear ' from
Congress Party Henches.) I am bound to say, therefore, Sir, that if
today the (fovernment are having the barren policy of retrenchment, if
today 47,006 workers and their families are starving in the streets, the
sin lies at the door of the Government of India and nobody else. (‘‘ Heat,
hear ’’ from Congress Party Benches.) When Russia or Italy or Germany
or England are having their planned economy and solving their econemnie
problems and unemployment problems, in India we are simply told that
all matters would be looked into and investigations made. 1 am sure
that, if India had a responsible Government of her own, sueh *‘ monkay-
ing >’ with affairs of Indians would never have taken place. My Honour-
able friend, Sir Abdul Halim Ghuznavi, has made a statement on the
floor of this House that if locomotives are manufactured here, a crore will
have to be spent and the cost will be very prohibitive. In that connee-
tion, I would only refer to a statement of no less a person than my Honour
ahlen?;ia%lfb Mr. Rau, who said on the floor of this House, in answer
r
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to a question in 1934, put by Diwan Babhadur Harbilas Sarda. This
was with reference to the metre gauge engines that are manufactured in
the Ajmer workshops. Mr. Rau stated :

‘“ T understand that owing to the fact that the prices in England are now low,
aecording to the latest information available to the Railway Board, there is very
little differemce in the cost of manufacture at Ajmer and the cost of purchase in
England, the difference being only Rs. 26.°°

[t does not matter whether the difference is only Rs. 26 or even
Rs. 260 ; neither the Standing Finance Committee nor the public in this
country would mind spending that amount. Therefore, on all grounds,
it i3 ahsolutely necessary that the Government of this country, even at
this late day, should take upon themselves the responsibility of under-
taking the manutacture of locomotive engines and locomotiv: reguire-
ments that are needed for this country. Sir Abdul Halim Ghuznavi has
stated thai tomorrow the engines may be replaced by the elecfric engines.
Most probably all the engines may be replaced by aeroplancs ; «ll the
aeroplanes may be replaced by something else ; and I suggest to the Gov-
ernment of India that they must have a long-headed view of things, a long.
vision, to see how they can adjust their workshops on which they have
spent crores and crores of rupees in this country. I would suggest to
them that they sliould have not only a locomotive industry, hut along
with it they should have a subsidiary automobile industry, an aeroplane
industry, and certainly the manufacture of electric engines. The whole
trouble is thir. The Government of Indie have no long vision, because
it is not a vational Guvernment, beeause it is a Government that represents
English interests and not Indian interests. That is our trouble.

Mr. President (The lHonourable Sir Abdur Rahim) : The 1llonour-
able Member has only one minute more,

Mr. V. V. Giri : 1 would not like to take even one minute, and I
resume my seat.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

. The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The House will
pow resume discussion on the Resolution by Mr. Chetty.

Bardar Bant Bingh (West Punjab : Sikh) : Sir, this Kesolution, if
placed before the Legislature of any civilised country, would not find any
opposition from any quarter ; but, to our regret, we find, in India, situated
as we are, opposition coming from unexpected quarters. I am sorry that
my friend, 8Bir Abdul Halim Ghuznavi, is not in his seat now, but his
speach in this House hus been regarded by all people to be of a naturn
which will checkmate the growth of Indian industries if taken seriously.
In his xpeach, he said that there are three reasons for opposing this Reso-
hetion, namely, that such a Resolution, in the first instance, is improvident,
secondly inopportome and thirdly undesirable. He took us by surpriss
when he said that it was imnrovident becanse it would cost the Indian
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exchequer & very heavy sum of money. Every industry embracing big
enterprises will have to involve a good deal of expenditure but the business
proposition we have to look into is not the cost of the industry hut the
return: which the proposed industry is expected to yield. If the return is
proportionate and adequate then it is certainly worth while spending
money. Therefore, this argument that the manufacture of locomotives
in India would invoive the taxpayers in a good deal of cost does not much
stand to reasor. Then he said it was inopportune and in support of this
argamen’ he said rhat the world was advancing, that science was making
progress and that within another five years, according to his caleulation,
the present locomotives will be of no service. When I heawd this argu-
ment from him, I was reminded of a personal experience which I had
during the lasi Delhi Session. I had gone to purchase a radio and on the
way 1 met a friend of mine who asked me where I was going. I told him
the object, when he told me : ‘“ Don’t purchase a radio because improve-
ments are being elffceted every year’’. If that argument weve aceepted,
then nobody would ever purchase a radio.

Captain Bardar S8her Muhammad Khan (Nominated Non-Official) :
Did you purchase it ?

Sardar Sant 8ingh : I did not. If this argument were to prevail
that seienece is advancing and on that aceount we should not manufacture
locomotives, then we had better stop all progress and all business in this
country. This manufacture of our own requirements is necessary because
India is a big country with a system of railways running from north to
south and from east to west and it has the second biggest railway system
in the world. Tt is incomprehensible why small countries like Germany
and Great Britain should supply all our requirements. The quesiion
naturally arises-—why should we depend upon other countries for onr
locomotives and why should we not manufacture our own requirements.
Why should not India be self-contained in this matter ¥ I have not been
conviuced by the reasons that have been given from time to time for
postponing action on this matter. When the Standing Committee for
Railways met lasr time I actually committed the impertinence of suggest-
ing to the members of the Committee to stop all purchases of locomotives
even if it Lrings the administration of railways to a standstill. The reason
for wy suggestion was that this demand has been made hy Indians s0
often and for such a long time that unless some strong measures were
adopted by the Standing Committee for Railways the Government would
not be persuaded to agree with us to establish some plant for manufactur-
ing locomotives in ludia. T am of opinion that it is not merely the policy
of “ Buy Indian "' thal persuades me in this point of view. Thers iy the
danger arising from the disturbed condition of the world which makes
it incumbent upon ws to make provision while there is still tirne for meet-
ing our own reguivements. There is no knowing what may have happened
up to this time in the League of Nations which is meeting today to
diseuss Italo-Ethiopian relations and what will happen if Italy and
Abysginia go to war. The eonflagration may spread to other parts of
the world. In that case, where shall we get our requirements from,
especially if the Suen C(lanal is elosed 1 If India is to fulfil her ubligation
towards her people thon she ought to manufacture her own needs. Why
not start immediately ?

OCaptain Bardar Sher Muhammad Khan : Yon can get from Japan.’

L173LAD r2
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. .. Bardar 8ant 8ingh : My friend who belongs to the military class
thinks that Japan would supply us. I am not of that opinion because when
he will require tanks aud other military requiremnents he will come to the
Legislature and ask it for his needs. It is the Legislature that will be
responsible for supplying him with the things that he will need so that
he can carry on his war. It is not a thing whiech should be looked at
lightly, especially in the present state of world affairs. 1 will, therefore,
support this Lesolution and will expect the Honourable Member in charge
of the Railways to tauke steps immediately to make the necessury arrange-

ments, 8o that the wanufacture of locomotives may be taken in hand as
eurly as possible.

The Honourable 8ir James Grigg : T propuse to intervene in this
debate for a very limited purpose, and that is in the main to enunciate a
general principle, which, except in the speech of my Honourable friend,
Rir A. H. Ghuznavi, has been completely ignored by every other speaker
in the Assembly. This general principle is concerned with the limits
within which Government are justified in promoting the establishment of
new induostries in this country. In some ways, of course, I shall be merely
repeating what 1 have said over and over again on previous oceasions in
this Assembly but I make no apology for that because, in my view at any
rate, il eannot be said too often. The Government of India is justified
in taking active steps to establish an industry in India on one or two
grounds. The first I need only mention, because it exists very rarely, if
at all, and that is in cases where the existence of an indigenous industry
of that character is absolutely essential to the very existence of the
country, The second occasion i8 when it ean be seen from the start that
the industry, will, before very long, become self-supporting, so that the
burden impoved on the country by the establishment of the industry is
definitely foreseeable and is not excessive and, of course, this applies
whether the assistance is given by way of subsidy or protection. The only
‘diffcrence bhetween the two is that the cost of protection is much higher
and it much more often falls on the wrong shoulders, but there is no
great difference in principle between them. In my view it is definitely
not reasomable to expect the Government of India to embark on the task
of establishing an industry in this country if it is certain from the
start that the industry in question will never be self-supporting aud,
therefore, that its establishment will impose upon the country a perma-
neut and very heavy burden, and by ‘‘ country '’ I mean either the con-
gumeér or the tax-payer ; in the long run it does not make very much
difference. And T would also like to say that T do not think this con-
clagion is vitiated in the least when the agency for the establishment of
the industry is one of the State commercialized services. If the railways
ary to foster uneconomic industries, whether it be by giving orders to
outside firms or by setting up industries in their own workshops, oue of
two things is bound to happen. Either the general tax-payer has got to
suhsidise the railways, or the user of the railways has got to pay more for
‘the services which they provide. There is no eseaping that dilemma :
and if the Assembly is inclined to think that the present is an opportune
time for the railways to embark on large unremunerative expenditur: on
tho establishment of new uneconomic industries, well, T think I can say
that those Members of the Assembly, from all sides of it, who were pre-
scnt at the recent dmcussions at the Public Accounts Committee on the
financial positiop of the railways are not likely to share that view. Per-
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haps 1 might make two remarks before I leave this point. The first
relates to the general question of policy, and on that I would like to say
that one of the tragedies of India’s proteetive poliey has been ‘that, with
the single exeeption of steel, not a single one of the industries which it
has heen sought to establish in this eountry has yet become self-

supporting,
Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urban) :
What about textiles ?

The Honourable 8ir James QGrigg : Well, there is a duty of 50 per
eent. plus a quota against Japan and a duty of 25 per cent. against Lanca-
shire ;: and each time the textile industry {xas been up for protection, the
protection bas had to be inereased ! It is one of the tragedies of India’s
protectionist policy that cvery single industry, except possibly one, has
become more and more in need of State assistance. The other is a passing
observation on a remark of Mr, Giri’s. Mr. Giri said that one of the
advantages of extablishing a locomotive industry in this country is that
nltimately it would become big enough to export its surplus produets.
How on earth does he imagine that an Indian industry is going to be able
to export, if it cannot prodnce at something like competitive prices ¢ It
really shows the muddled thinking that goes on about this subject that
such a remark could have been made. My purpose in saying what I have
aaid so tar is merely to enunciate a general principle. The application of
that general principle to the partieular ease under discussion I can lcave
in the capable hands of my Honourable Colleague, the Commerce Member.
But I do want, if T may, to take up two or three definite mis-statements
made by the Mover of the motion. He first of all made some quotations
from the English Hansard of 1922 at the time when there was an un-
employment debate or questions on unemployment. Well, I happened to
have been very closely concerned in those discussions on unemployment in
1922 in England and I can assure him that the question under considera-
tion there was entirely one of the placing of Indian orders on the conti-
nent or in England. The policy of the Government of India in the matter
of the purchase of stores then was, to the best of my recollection, that
they should buy in the cheapest market—whatever that implied,—in India,
in Germany or in any other place. and what was happening then was
that representations were made to the Secretary of State for India to sce
if he cotild avoid the diversion of orders which had hitherto been placed
in England to the continent of Europe ; they had nothing to do whatever
with the competition between British and Indian orders.

Mr. S8ami Vencatachelam Chetty : Sir, T wish to draw the attentioh
of the Honourable the Finance Member to our own Hansard of the year
1927, '

The Honourable Bir James Grigg : I am talking about the cvents of
1922. [At this stage, Mr. Sami Vencatachelam Chetty rose again to, his
feet.] I am not, going to give way.

Mr, 8ami Vencatachelam Ohetty : Tt is not you who has to give
way. it is myself who has to give way. (Cries of ‘‘ Order, order.”’) He
had alteady gmn way.

.. 'The Honourahle 8ir James .Grigg : 1 gave way, becanse I thought
the Honourable Member was :dealing with; the. onemployment : disoussion®
of 1922, What happened here in 1927 has nothing to do with that.

-
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Mr. Bami Vencatachelam OChetty : On a point of personal expla-
nation.. ...

Mr. Deputy President (Mr. Akhil Chandra Datta) : Yes, if the
Honourable Member gives way.

Mr. Bami Vencatachelam Chetty : In the 1927 Hansard, there is &
reproduction of a statement said to have been made by the Secretary of
State for India.

The Honourable 8ir James QGrigg : Surely there is some mistake.

Mr. Sami Vencatachelam Chetty : It is not a mistake, but if it is &
mistake, it is a mistake in the debates.

The Honourable 8ir James Grigg : I say that your interpretation of
the statement is absolutely wrong. because I was in a position at the
time to know the correct interpretation. That is in connection with the
events of 1922. The second thing T think the Honourable Member said
was that the whole objeet of the Government of India policy was to do
everything possible to place locomotive orders in England. That is why,
i suppose, recent orders have been placed in Germany ¥

Mr, 8. 8atyamurti : Have they been ¢

The Honourable Bir James Grigg : Certainly. Then he gave some
fgures about wagons. He protected himself by saying—'‘ I have been
told "'. Well, let me tell him that his figures, which were, I think, that

orders for 760 wagons had been placed in India and five hundred else-
where. . ...

" Mr. Bami Vencatachelam Chetty : I did not use those figures. 1T

seid that 750 wagons were given to Indian firms and orders for 500 were
'plnced outside.

The Honourable 8ir James Qrigg : That is precisely what I have
said. Now the true figures are these. Out of 4,472 wagons, 750 wagons
were purchased in England and 3,722 wagons were purchased in India.

Mr. Sami Vencatachelam Ohetty : 1 am glad.

The Honourable 8ir James Grigg : I doubt that because you have
lost a grievance. From these three mis-statements which I have been
able to disprove without any difficulty whatever, yon can judge of the
‘¢huracter of the evidence on which the Honourable the Mover arrives at
his somewhat malicions conclusion that the whole poliey of the Goverumenat
of India is conecerned in protecting. British interests and in downing
Todinn interests. '

Prof N. G Ranga (Guntur cum Nellore : Nnn-Muhémmﬁdan
Rural) : 1s that not true ?

The Honourable 8ir James Grigg : Well, nothing that I can say will
“make tny Honourable friend nalter his conclusion. There are two possible
explanations of that conclusion. The first is that by repeating it so
often he has come to believe it without any thought about the mintter.
Fhe second is that his object is not the pursuit of truth but to stir up bad
blood,—and he does not much mind what he does, in the process. I would
like in conclusion to make one observation in regard to this general accu-
#ation made by the Party opposite that the Government of Indfa runs
Sndia in the interests ¢ the United Kingdom. :
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- Prof. N, @, Ranga : Is it not so ¢

The Honourable Sir James Grigg : Does he believe that if the Gov-
ernment of India, backed by His Majesty’s Government, had started out
to ran this country in the interests of the United Kingdom, that they
would have so severely damaged Lancashire in the attempt to establish
textile industries in this country ¥ (Hear, hear.) Does he believe that if
we had started out to run this country in the interests of the United
Kingdom, we should have spent crores and crores and crores direetly and
in addition placed very heavy burden on the consumer in this couniry
in order to make it independent of the United Kingdom in the matter
of sieel ¥ Does he believe that in the matter of placing wagon orders
for railways, which the Honourable Member referred to, we would have
given a preference to Indian firms to the extent of fourteen per cent.
in price, if our dearest object had been to place orders in England ?
I submit, Sir, that the thing is self-contradictory. Honourable Members
oppusite will no doubt go on believing that the Government of India and
the English are knaves but I really think that they cannot simultaneously
assume that we are so incompetent as to use such ineffective methods to
produce the end which they say we have been seeking. So, having ful-
filled the purpose for which I stood up I leave, as I'said in the beginning,
the 1ain burden of the reply on the particular application of the general
principles to my Honourable Colleague, the Commerce Member.

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divisions :
Non-Muhammadan Rural) : Sir, it is no pleasure to me to have to stand
up and support an important Resolution like the one which has been moved
by my Honoursble friend, Mr. Chetty. It is most annoying and it brings
home to us the utterly hopeless condition in which we are in our own
country. In any other country, Sir, where the existence of the Govern-
ment depended upon the will of the people, a Resolution like this would be
considered -superfluous. The Government themselves would take steps to
encourage the indigenous industries of the country and place as many
orders ag possible in the hands of their own countrymen. The officials thert-
selves would feel that it is to their own interests and to the interests of the
Government that they should see that the country is self-dependent, seif-
reliant und self-contained. The officials would feel that they ought ito
make some arrangement te be ready for emergencies, for times of war
when they may not be able to import things from other ecountries. More-
over, Sir, the poesition of a Government which did not do these things, would
become untenable. The populace and the vote of the country will eon-
«emn that Government and they wil be eompelled to see 1o the intcrests
of the country and of the indigenoun industries. I have not hid the honour
of listening to my Honourable friend, Sir Abdul Halim Ghuznavi, wn-
fortunately T was not present in the House then. :

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : He
spoke agsunst India. o . : S

Pandit Krishna Kant Malaviya : That he always does. T am not
at_all surprised at the cbarge which has heenJaid against my Hounomrable
frieud. but what surprised me most was the proposition that he laid hefore
this House, namely, that it would be uneconomical and improper for us
16 go in for an industry. like this.

Sir Abdul Helim Ghuzmavi : It is not for un to undertake this

irdustry, but it is for the State Railways.
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Pandit Krishna Kant Malaviya : What ! State Railways 1 They all
belong to u» and we are the masters of those State Kailways. (4 Voice :
‘“ In theory only.”’) Those are our railways. It is unfortunate that we
are slaves and have not got the power. This may also be due, to some
extent, to the fact that some friends of ours, who come bere as representa-
tives of the people, do not really look after the interests of the people.
However, the proposition that my Honourable friend laid before the 1fouse
was that it would not be conducive to the welfare of this country that we
should go in for the production of these locomotives. I ask him whether
locomotives are not a key industry and whether it is our duty or not to be
self-coutained and to be self-reliant ¢ How long are we going to depend
on other countries for our own key industries and for our necessities v hich
we need in our every day life ¢ 1 am sorry, Sir, that I am sitting at a
place which has this disadvantage that T cannot hear anything which is
talked about in this House. T am very sorry I have not been able to follow
the 1lonourable the Finance Member but 1 have been able to catch one or
two words here and there. One of the things that he said was-that pro-
tection meant high cost of production. I would like to ask the Honourable
the Finance Member whether this is the policy of the Imperial Government
go far as the Government of Great Dritain iy concerned. I would like 10
know from the Honourable the Finance Member, Sir, if that is the poliey
of the Imperial Government these days. What is France doing ! What
is Iingland doing ¥ They are anxious to be self-contained so far as their
own Empire is concerned. They know that high tariff walls are being
erected all round, they know that they themselves are doing the same {hing
and they are keen that they should not have to depend upon the outside
world for their needs. We know how and why the Ottawa Agreement was
arrived at ; we know its history. Why, then, it is not proper for ns to
manufacture our own locomotives ¥ This is a question that ought to be
answered by the Members sitting on the Treasury Benches. The Honour-
able the Finance Member made some statements. I could not follow them.
All that T could follow was that he was putting two or three questions to
the Mover of this Resolution and asking him whether he had faith in the
bona fides of the Government. My only answer to those questions is that
one who excuses himself accuses himself. If that reply satisfles my
‘Honourable friend. he is at liberty to have it. I want to know from him
also, Sir, whether there is any nation on earth which has been generous
where uther nations were concerned ¥ Whatever a nation does, it does in
‘its own interests. It is guided by its own interests. May I know from the
Honourgtle the Finance Member if it is in the interests of England that
this conntry should be self-contained and self-reliant and that we shonld
huve all the key industries in our own hands, that we should be able to pro-
duce all the things that we need and that we should not import anything
from Great Britain and other foreign countries ¥ T am sorry he is not here
to reply to all these questions,

The Honourable 8ir Muhammad Zafrullsh Xban : Who is not here ¢

Pandit Krishna Kant Malaviya : Oh, he is there. Sir, not only can
we not hear praperly from here but we cannot even. see properly frown this
‘plabe. Anvway, T'feel that it is high time that we should develop our own
indigenons indunstries and that we should go in for the manufacture of
Jopomotives,... With these faw remarks 1 snpmertthe: Rdﬂtlubn *\nmﬁb«l by
my Honourable friend. Mr. Vencatachelam Chefty.i- ;- ..
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The Honourable 8ir Muhammad Zafrullsh Kban : 8ir, before 1
3 P reply to. the partieular ecriticisms of the. lack of en-
" thusiasm with which Government have been sought to
be charged in this matter, I shall attempt briefly to give a history of the
matter on behalf of the Department and try to show to what extent the
matter has been pursued already. It was the intention of the Department
‘to plaee the material, a part of which I shall attempt to place before the
House now, hefore the Standing Finance Committee for Railways, in order
to enable them to arrive at some sort of conclusion from that material. 1
am glad, however, that the present opportunity has been availed of by
certain llonourable Members to have the matter discussed on the floor of
the Ilouse which would dispense with the necessity of now taking this
matter fo the Standing Finance Committee. Another preliminary observa-
tion which I might be permitted to make is with regard {o the scope of the
motion before the House. No dvubt the motion is fairly widely worded
and at one stage the Homourable the Mover was under the necessity of
explaining to the House that his motion was not limited to
locomotives, but extended to Jocomotive requirements, and that, if
there was any' diffieulty with regard 1o other means of prepul-
‘sion having come into the field, for instance, electric locomotives
and Dicsel engines, there was no difficulty within the scope of his
Resolution for Government to equip their workshops so as to he able to
deal with these new reyuirements also : so that that is one aspect of the
matter wiich the House will have to keep in mind when judging Govern-
ment on this particular motion. As I said, I shall proceed to give u brief
history of this matter so far as the Railway Department is concerned. 'This
matter is not, as has been said, as old as the hills although it certainly has
been pending for a certain number of years and took active shape in the
early twenties of this century-—I hope that satisfies my Honourable friends.
Now, the main obstacle from the very beginning hae been the uncertain
and fluctnating nature of the demand for locomotives. Let me illustrate
that with reference to one enterprise that was set up to-deal with this
demand and to supply this particular want of Tndia. The Peninsular
Locomotive Company was set up, as I have said, in the early twenfies f
this century at Tatanagar. From the very beginning they felt the need
of State protection if they were to be able to compete with industries out-
gide the country of a similar nature.
An Honourable Member : Long established.

The Honourable Sir Muhammad Zafrullah Khan : True. I am not
condemning them on that ground, nor am I saying that the position adopted
hy them was not legitimate. The matter was gone into by the Tariff l3oard
set up in 1924 and their conclusion was that although this was an essential
industry and although under different circumatances there might be a fa.ir
chance for the industry to establish itself, conditions were such that it
could not he said with certainty that with a reasonable measure of protec-
tion the industry would establish itself T would draw the attention of
Hononrable Members to paragraph 18 of Chapter II of the Tarift Board's
Beport at the top of page 173. The Tariff Board observe : .

_** For the reasons which we have given we. arc unable to make any recommenda-
tions for the grant of protection to the locomotive building industry, Wa eongider
it desitable on nationnl gronnds that the industry should be established in India (hear,
henr). and we believe. that thia eould eventually he dons, provided substartia) aswistanes
were ,Ri\';-l__ ¥ Gc;?hl::uﬁt il:d t:h. earlier years. .ﬁll:l: the existence of a safficient

fo 'on in: an ; Pretininany - inm :
PREGEE ‘thlh condition v mot satisd W HPRRARY ; opediting. . st
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Pandit Krishna Kant Malaviya : Sir,......
The Honourable 8ir Muhammad Zafrullah Khan :

‘“ If protection were given mow the country would carry a heavy burden duri

the next five years, and at the end of that period the progress made would bo insu
cient to justify the saerifice.'’

Pandit Krishna Kant Malaviya : Sir, I rise to a point of order. Is it
proper for an Honourable Member, sitting on the Government benches,
not to give way when another llonourable Member of the House gets up
to ask for some information or to put some question ¥ I wanted to get
some information but the Honourable Member would not yield.

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member tried to interrupt me in the middle of my quotation.

Pandit Krishna Kant Malaviya: I am loath to interrupt the
Honourable Member in his speech, but I wanted some information.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
able Member cannot ask for information at this stage, unless the Honour-

ablé Member gives way. e should be allowed to proceed with his
speech.

The Honourable 8ir Muhammad Zafrullah Khan : Had the Honour-
able Membher attempted to interrupt me in my speech, I would have gladly
given way. But he attempted to interrupt me in my quotation which I
was anxious to finish. In 1924, the Board took that view and with regard
to some observations of the Board there was applause from the other side
of the House. I join in that applause. I do not differ from the policy
that the Board laid down there. But the Board went on to observe what
wan the essential eondition for the establishment of an industry and they
found that at that date that essential condition did not exist. I hope to
be able tuv show as I proceed that it exists still less and to a far less degree
today than it existed on that date.

Well, then, Sir, this particular company, the Peninsular Locomotive
Company. was set up in Tatanagar and thev found that the eost of pro-
duction was so high that they could not quote prices that could at all
eompete with the prieces of foreizn manufactured locomotives. Here, Sir,
I am at liberty to repeat and endorse the stores policy of the Government
of India. We all recognise that if we are to promote and encourage Indian
industries we eannot. in each case; insist npon absolutély competitive prices
and Indian stores are continuously being purchased in India on the
principle that a reascnable amount of difference hetween the prices should
he horne by the Government in favour of the Tndian manufacturers for
the purpose of encouraging Indian manufacturers. Therefore, if the
difference in the prices quoted by the Peninsular Locomotive Company and
the foreizn companies had heen at all a reasonable difference, T have nnt
the sli ghtest doubt that orders from the Irdian railways would have becn
placed with the Peninsular Locomotive Company but the disparity of prices
was so great and so unreasonable that the Railways found themselves
unable to place their orders with the Peninsular Locomotive Comnany.
The Company finding itself in such a position then turned its attention to
the manufacture of wagons and there also they found that the demand
had steadily begun to go down and that the requirements of the railways
could not be maintained at the rate at which even the Railways had antici:
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pated their requirements would continue to anise and, therefore, the Com-
pany failed even to carry on as a company for the manufacture of wagons.
Being placed in that position the Government came to the rescue of the
Company and, in 1929, they purchased the workshops of the Company.

Mr. B. Das (Orissa Division : Non-Muhammadan) : Only to shut it
down.

The Honourable 8ir Mubammad 2Zafrullah Khan: 1 wish t(he
Honourable Member would hear me out, and then, if he thinks that I am
omitting any essential point, he can supply it. In 1929, the Railway
Departiuent purchased these workshops and they proceeded to utilize them
for the manufacture of underframes. In 1832, the Railway Departinent
were compelled to shut down the workshops which they had purchased from
the Peninsular Locomotive Company for want of requirements even of
underframes. That is the history of the one attempt in which both private
enterprise and, subsequently, Government assistance took part in order to
encouraze the manufacture of locomotives in this country,

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed rthe Chair.]

That, Sir, will illustrate the difficulties with which the industry has
to contend. The next stage was that the Railway DBoard themselves
undertook an examination of the question. They found that in order to
be able to manufacture locomotives on an economice basis in this country
there must be a demand for at least 200 locomotives per annum. That
demand has not existed at any time but the Board did not surrender the
attempt to find out whether a start could be made for the manufacture
.of locomotives in this country because there was not a sufficient demand
to set up a fully equipped locomotive manufactory in the country. They
took up the question again in 1931 and they found that the likelihood of
there being the normal demand required for a locomeotive factory was
slill less in 1931 than it was in 1925. Nevertheless, they went into the
question on the basis of & demand for 50 to 60 locomotives per year.
They found that in order to begin with they could possibly run a factory
whieh could subsequently be enlarged on the basis of a demand from
50 to 60 loeomotives per year, and they went into the question of
eetimates. The first question naturally that eonfronted - them was
whether the factory should be established in eonnection with one of the
existing -workshops or i should be a new factory altogether. They
looked inte the guestion whether they could utilise the Tatanagar factory
which they had taken ower from the Peninsular Locomotive Company
for the purpose of the manufacture of locomotives, but they discovered
1het the factory was not suited for the puropse at all and that it would
iovelve wvery - heavy <cost in order to adapt it for the manufacture of
locomotives: There weré mno adequate lifting facilities, the columns and
1ibe trape runweys were not strong enongh and other structural altera-
tions and additions to the machinery would be required ; and, therefore,
they ‘were forded to consider the question of an entirely new workshop
for the manufacture of locomotives. Their estimate eventually was,—
without going into details,—that assuming a constant demand of from
B0 to 60 loeomotives per year of standard types and also assuming that
ateel eastings would have to be purchaséd and. that . iron castings and
fergings cold be supplied in India, the mimimum: -eatimate wounld be
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from 70 to 80 lakhs to start with. In the meantime, another factor th

bad developed was that the price of locomotives manufactured in Britain
and in foreign countries had been going down rapidly and that made the
proposal still more uneconomical than it had been previously, Having
arrived at that stage and baving found that it would not be economie to
set up a factory to manufacture locomotives, mainly on the ground that
a continuous and steady demand could not be guaranteed and also that
apart from the capital cost the working costs would be too high, they,
even at this stage, did not altogether abandon the attempt to make a
beginning of what might eventually develop into a locomotive industry
In India. They then turned their attention to the question whether it
was not possible to start with a boiler factory in which locomotive boilers
could be manufactured, in the hope that if that factory could be estab-
jished upon an economic basis it might eventually develop into a factory
for the manufacture of locomotives. With regard to this matter again
they went into detailed figures and estimates and eventually they arrived
at the conclusion that the cost of a boiler which could be purchased in a
foreign country for Rs. 20,500 would in India at the very minimum be

Rs. 23,800 ; that is to say, nearly 16 per cent. higher than the price of a
foreign boiler.

Pandit Nilakantha Das (Orissa  Division : Non-Muhammadan) :
What is the reason for that ¢

The Honourable Bir Muhammad Zafrullah Khan: T will give the
1eason. And even there it could not be guaranteed that the demand
would be steady. The question is asked, what is the reason ! Some of
the reasons are these. The House has already been told by the
Honourable the Mover of this Resolution that the Board that was set up
in 1924 estimnated that even for the manufacture of locomotives 5O per
cent. of the material must be imported. T will add for the information
of the House that in the case of boilers 95 per cent. of the material must
be imported. That is one reason for the higher cost that would result
from manufacturing in India than elsewhere. Another reason is this
that no doubt it has been said that lahour could be obtained from various
railway workshops but to begin with in the earlier vears certainly till
the industry became well established, the overhead charges would be
very high. We would have to import—I am not putting that forward
as an objection but merely as an explanation of the high cost to begin
with,—we would have to import a considerable number of highly skilled
mechanies and engineers at covenanted rates for a eertain number of
vears in order to set up a boiler factory ; and all these -considerations
would certainly add to the cost. But that alone really wounld not have
rltogether defeated the project. We come back to the main question as
to the requirements that are likely to arise both with regard to locomo-
tives as well as with regard to hoilers, let us say, during the next 10 or
15 vears ; and here the difficulty is this. Reference has - already been
made, during the course of the debate, to the existing facilities at Ajmere.
that at Ajmere a certain number of metre-cauge losomotives are being
manufactured at the present moment, or rather perhaps T should use the
exprestion ‘* are bairig assembled *’ because the Ajmere workshops' are
wilinly repair workshops' and all that really happens is that the grester
part  of these losomotive parts have to be imported in-a finished orsemi-
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tinished condition and. the assembling takes place in the Ajmere work-
shops. It has been said that in 1934 the position of the Financial Com-
mijssioner was that the Ajmere workshops were not doing too badly.
They were just able to do this assembling at a cost which was not un-
economic. Since then, I am perfectly certain Honourable Members will
be sorry to hear, conditions have still further worsened, and owing to
various factors the Agent of the B. B.. and C. I. Railway is anxiously
considering the question whether as a part of the system of his railway
it is a commercial proposition to continue to run these Ajmere workshops
so far as they are concerned with the assembling of locomotives ; and
one of the matters which causes him reluctance is,—and it is a matter
which requires anxious thought,—that it would throw out of work over
a thousand Indian workmen which would be both unecomomiec at the
moment having regard to possible claims for compensatipn and so on,
and also would cause considerable economic distress in Ajmere where a
very large section of the population depend upon their obtaining work
in the railway workshops. .

Pandit Nilakantha Das : And no skilled labour Las developed in
the meantime so that we may utilise them

The Honourable Sir Mubammad Zafrullah Khan: This labour
which would be thrown out of work would be akilled lahour,

Pandit Nilakantha Das : Then why did the Ilonourable Member say
we would have to import foreign skilled labour ?

The Honourable Sir Muhammad Zafrullah Khan : [ did not say
skilled labour. I referred to mechanics and engineers, not so much
mechanics as engineers.

Now, Sir, as I said, the difficulty was with regard to the demand
and the continuity of the demand. Here certain factors have already
been alluded to, and those factors, if 1 might sum up are these, In the
first place, a great deal has been done with regard to the efficiency and
the quickness of repairs effected in railway workshops, which means that
out of the locomotives that are available, a much larger number can now
be put on the running lines than it was possible when repairs took a
much longer time and were not quite so efficient. The second factor is
that having regard to greater technical knowledge, a great deal more
work is being taken out of each locomotive than before. Tha. again
reduces the number  of locomotives that. are required. Thirdly, sas
Honourable Members are aware,—as a matter of fact, one llonourable
Member made & complaint that it is not being pushed forward rapidly,—
there has been on certain systems a certain amount of electrification since
tLe question of setting up a manufactory of locomotives was taken into
- consideration. That has made availsble for use on ordinary lines a
certain number of locomotives that were then being used on lines which
have since been electrified. So that the present position is that the
Railways have at the present moment between 400 and 500 surplus
Incomotives ; in addition, experiments are being tried on certain sections
of the North Western Railway with Diesel engines, and those experi-
ments lead one to think that it would be very econdmical under certain
conditions to introduce Diesel engines in place of the ordinary steam
engines. .. ..
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Mr, 8. Satyamurti : And you can go on importing them 1

The Honourable 8ir Muhammad Zafrullah Khan : That brings me
to the consideration which was put forward by the Honourable the
Mover. He said :

‘‘ My Resolution does not confine you to set up a factory for the manufacture
of ordinury steam locomotives, my motion is that Government should comsider the
whole question and set up a works which will be able to manufacture all types of
locomotives that might be required, Diesel engines, electric engines or ordinary steam
locomotives, . ..., "

Pandit Nilakcntha Das : What about technical skill ?

The Hononrable 8ir Muhammad Zafrulleh Khan : By this time the
louse will realise ............

Mr. 8. S8atyamurti : They can do nothing.

The Honourable 8ir Mubammad Zafrullah Khan : With regard to
electrification, progress is being ade in ceriain directions. It is possible,
it is even probable, that it will be pushed forward, especially as the hydro-
electric resources of the country continue to be developed .......

Mr. M. Asaf Ali (Delhi : General) : Eleetrifieation of what ?

The Honourable 8ir Muhammad Zafrullah Khan : Electrifieation of
railway lines.

Mr. S. 8atyamurti : By importing railway engines ?

The I“omourable Sir Muhommad Zafrullash Khan : Even with re-
gard to l..esel engines, we are in an experimental stage, And what is
the charge that the Honourable Member brings against the Govern-
ment 7 The charge is, why are you not in a position today to estimate
exactly to what extent you will require electric locomotives, t¢ what
extent yvou will require Diesel engines, and to what- extent you will
require steam locomotives, so that, on the basis of that, you can set up a
sort of combined works for the manufacture of all these different kinds
of locomotives. 1 would, with due respect to the Honourable the Mover,
gsubmit that it is impossible, with the material that is at our disposal, with
any reasonable certainty, to make any estimate of the different types of
locomotives that would be required during the next ten years.

Mr. 8. Satyamurti : Therefore, do nothing.

The Honourable Sir Muhammad Zafrullah Khan : But one thing
is certain, and that is that the requirements with regard to steam loco-
niotives will be considerably less than what even the Railway Board had
been led to imagine a few ycars ago. My learned friend interjected by
saying, because you cannot estimate these requirements therefore do
rothing. T hope I have given sufficient material to the House, even
though I have given it in outline, to show that the question is being
constantly studied ..........

Mr. 8. Satyamurti : God help us !

Tho Honourable 8ir Muhammad Zafrullah Khan : And as soon as
Government are in a position to be able to meake a fairly definite
estimate, ...... ...... ....

Mr. 8. Satyamurti : Wait till the Greek kalends!



. MANUFAOTURE OF LOCOMOTIVE REQUIREMENTS IN STATE RAILWAY 371
WORKSHOPS.

The Honourable 8ir Mubhammad Zafrullah Khan:...... they will
be able to arrive at some definite conclusion with regard to this matter,

Mr. 8. SBatyamurti : You will never make up your mind.

The Homourable 8ir Muhammad Zafrullah Khan : There is one
aspect of the matter to which my Honourable Colleague, the Finance
Member, has already made reference, and to which I must also draw
particular attention ........

Mr. 8. Satyamurti : Of course !

The Honourable 8ir Muhammad Zafrullah Khen : And it is this.
This Resolution requires Government to equip their railway workshops
with necessary additional plant and machinery to ensure
manufacture of all locomotive requirements. Now, Sir, the Railways,
subject to the principle to which I have already given expression with
regard to the purehase of stores, are not in charge, as a department, of
the economics of the country. What T mean is, Railways are being run
on commercial principles, and surely it is not right for Honourable
Members to expect that if the Railway Department as a department on
such material as is available to them have come to the conclusion that it
would not be an economic proposition to set up these works which, as I
have said, on a very modest scale, and even then depending upon foreign
material, must cost at least, to begin with, 80 lakhs, they should undertake
this project ; unless the Railways are certain that there would be an
adequate and commensurate return, within a certain number of years
upon their capital outlay, it is no use starting a works of this nature. As
1 have said, the Railways are not charged as a department with pro-
viding work for the unemployed, nor are they charged as a department
for carrying out experiments in which without regard to cost, as has
been urged by some Honourable Members, Government should try to
help either the unemployed of this country or the industries of this
country ........ :

Mr. 8. Satyamurti : Whose business is it !

The Honourable 8ir Muhammad Zafrullah Khan : Tt is the bus‘ness
of the Government, and wherever that is possible, Government is doing it.
As 1 have said, subject to this principle that ultimately the projeet should
be a commercial project yielding a certain percentage of revenue, the
. Railways would be willing ..........

Mr. 8 Sstyamurti:® They are not paying now, they are insolvents,
why not wind up your department ?

The Honcurable 8ir Muhammad Zafrullah Khan : Another subject
to which T must draw the attention of Honourable Members is this, that
in ‘a short time,—T cannot define it more precisely,—but I think during
the course of the next two or three years the Railways will be placed
vnder the management of a Federal Railway Authority ........

Mr. B. Satyamurti : That will be the funeral of the Railways.
. The Honourable Bir Muhammad Zafrullah Khan: And it is the

concern of the Government to hand over the railway system of India to
the Federal Railway Authority in a condition not too mueh hampered or
burdened by experiments of the kind that have been suggested on the
tloor of the House this afternoon ........
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Dr. Bhagavan Das (Cities of the United Provinces : Non-Mubam-
madan Urban) : On a point of information, Sir. The Honourable
Member will please pardon my ignorance. I understood him to say that,
in order to make the existing workshops useful, 80 lakhs more would
have to be spent. I would like to kmow if the eight crores, that have
already been spent, are serving any useful purpose now. How is that
plant being utilised %

The Honourable 8ir Muhammad Zafrullah Khan : I did not say that.
I am sorry I have been misunderstood. I did not say that in order to
convert the Tatanagar Workshops, 80 lakhs of rupees would be required.
I thought I had made it clear, that the Board had come to the conelusion
ihat it would be very expensive and entirely uneconomic to convert the
Tatanagar Workshops, but that a new workshop for the purpose of
manufacturing locomotives would cost 80 lakhs. That is my reply to the
first part of the question put by my friend. With regard to the second
part, the eight crores spent on the present workshops is serving the
purpose for which it has been spent. The workshops were set up for
certain definite purposes, and those purposes are being fulfilled. The
objeet of this Resolution is that steps should be taken to equip the State
Railway Workshops with npecessary additional plant and machinery,
a&nd I have given estimates which the Board have been able to prepare
for that definite purpose.

I shall not attempt to answer at this stage the charges that have
been levelled freely during the course of this debate at the motives of
tiovernment as well as individual Members thereof. I was extremely
sorry to hear that the view of the opposite side is that Members of
Government on this side, whether Indian or English, were dishonest tools
of Whitehall. Sir, having come to the conclusion on such material as
Las been available, that the setting up of any such works would be not
only uneconomical, but, in the present condition of demand for locomo-
tives, would probably lead to the works having to be abandoned altogether
within a certain number of years, I would certainly be dishonest in the
discharge of my duty if merely for the sake of propitiating certain views
I gave my support to any proposal which was likely to place the Railways
in an unenviable position. That is my position with regard to this
Kesolution. (Applause.)

Mr. 8. S8atyamurti : You oppose it !
The Honourable 8ir Muhammad Zafrullah Khan : Yes.

Mr. 8ami Vencatachelam Chetty : 1 am not much surprised at the
turn that the debate has taken excepting for the very unfortunate heat
that has been imported into this debate by the Honourable the Finance
Member. The only contribution of the Honourable the Finance Member
to the Indian public and the Government of India seems to be to bhutt in
in any motion, whether it concerns his department or not, and have &
fling at his pet aversion, the Indian industries. T dare say that iu the
¢peeches which he has delivered in public and in the Assembly there has
not been a single occasion on which he did not throw a fling or two at the
Indian industries and the necessity for the encouragement of those indus-
tries. But I have no quarrel with the view that be has taken. We all
know where he stands and we are determined to fight his view. But
apart from that, he has charged me with having made mis-statements.
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From the manner in which he has charged me, but for parliamentary
ctiquette, he would have merely stated that I was lying. 1 desire to
return that compliment to the Honourable the Finance Member by read-
ing from the corrected version of the proceedings of the Legislative
Assembly oi the year 1927. Mr, K. C. Neogy, speaking on the general
discussion of the Railway Budget, made these following statements. I
know the Iivnourable the Finance Member is in u hurry to say that
Mr. Neogy is not the Hansard of Parliament. I shall come to that later.

This is what Mr. Neogy said......
Mr, B, Dag : Mr. Neogy is an authority oun railways.

Mr. 8ami Vencatachelam Chetty :

¢ . .....when Bir Charles luues took churge of this portfoliv, nud the first sttemp
which ne made to put the Hailways on u proper busis wus to get this House—ratuor
the pledecessor ot this House—to aglee Lo a4 pruglalile oL rehabilitation o tae
oxtent of loU erores of rupees. That wus in 1922. Thut was rollowed by a legwintive
meusure (with which the Honowrable the Kinance Member is personally famiuar) 1
the House of Commons, the Kast India Loans Bill, and we find that, while this Bill
was under discussion, also on previous occasions, the Members of the House of
Commous brought a good deal of pressure to bear on the Goverument, and usked
them to sec their way to expedite the railwuy programme in India. They said, ¢ llere
is the report of the Acworth Committee recommending oxpansion of the Railwuys :
what are you doing 7 There is unemployment in this land (referring to Kuglamd).’
Memnbers of Parlinment pressed the Government of India to give effect to the policy
of expansion of the Railways as recommended by tie  Acworth  Cominittee. One
Honourable Member of the House of Commons put it like this. ‘ Employment might
then be found for the people there (that is to say India) and that employment might
again percolate in this country through the supply to India of engines and other

things they are in need of *.’’

Mr, Neogy then went_on :

‘¢ Bir, it is impossible for any one to go through the proceedings of the House
of Commons in those days and not to be struck the insistence with whieh this
quesation was brought up time after time. Onec Member, whose ire was roused by the
fact (I dare say must have been the counterpart of the Honourable the Finanoe
Member) that some small contract had been placed in Germany, raised a hue and
ery, and suggested that the East India Loans Aect itself should be amended in order
to mnke this impossible in future. S8ir, in April, 1922, we find no less a person than

the Under Beeretary of Btate for India making this statement :

‘ To those of my Honourable Friends—,

The statement which T am reading is the statement of the Under
fecretary of State for India which T have read out in the speech in which
I moved this Resolution, and which was considered to be 2 mis-statement
of fact,...

The Honourable Bir James Grigg : May I rise to a personal ex-
planation. .. ...

Mr. Bami Vencatachelam Chetty : I shall not yield. IHe has refused
when I wanted to rise. :

The Honourable Bir James Grigg : But on a personal explanation
1 did give way.

Mr. Bami Vencatachelam Chetty : Very well.

The Honourable Sir James Grigg : T never accused the Honour-
able Member of any mis-statement of the quotation. What I did
acense him of—and T would do the same in the case of Mr. Neogy—was

L173LAD e
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the drawing of wrong infereneces from the question about tacts which I
was in a position to know and they were not.

Mr. Bami Vencatachelam Ohetty : 1 did anticipate that the Honour-
able Member would not consider Mr. Neogy accurate enough, and, there-
fore, | am going to quote Sir Charles Iunes’s admission that Mr. Neogy
was right in saying that. Then it is needless for me to read the state-
ment of the Under Secretary of State for India. With regard to the
point that Mr, Neogy may be inaccurate, I may read to you this which
by implication admits that Mr. Neogy’'s statement is correect. These
are the words of Sir Charles Innes :

‘“ And let me tell Mr. Neogy, since he has been reading the House of Commons
debates to the House, that I myself was taxed at the Imperial Economiec Con-
ference.’’

The Honourable 8ir James Grigg : That is not inconsistent with
what I said.

Mr. Bami Vencatachelam Chetty : Then there is no difference of
opinion happily. (Laughter.)

The Honourable 8ir James Grigg : If the Honourable Member wants
me to repeat what I said, it was that the whole discussion in the
English lHouse of Commons and at the Imperial Economic Conference—
| was actually present at the meeting at which Sir Charles Innes was
tackled—was the question whether, if they had got orders to place in
Europe they should place them in England in preference to the con-
tinent. That is what T said, and the insinuation of the Honourable
Member was that the pressure put upon Sir Charles Innes was to place
orders in England rather than in India. That is not so.

Mr. S8ami Vencatachelam Ohetty : There is no inSinuation. There
is an open claim made in the Parliament that the East India Loans Act
must be amended in order to place orders......

The Honourable 8ir James Grigg : It was not acecepted.

Mr. S8ami Vencatachelam Chetty : It might not have been accepted,
but that shows the way the wind was blowing. When the Under
Secretary of State said, ‘‘ I am thoroughly alive to the issue and appre-
ciate the claims made by Honourable Members on account of their con-
stituents *’, does the Honourable the Finance Member mean that he is
greater than the Under Seeretary of State ¥ T do not believe it. 1
have been charged with stirring up bad blood. If anything is far dis-
tant from my idea and objeet it is this. It is exaetly to avoid stirring
up bad blood by killing indigenous industries and encouraging foreign
industries that we want this Resolution to be ecarried. It is the con-
sistent, ingistent and persistent speech of the Honourable the Finance
Member, always discouraging the enconragement of Indian industries
and also interfering in the portfolios of other (Government Members and
pre-judging the case, that is stirring up bad blood unnecessarily.

Coming to the Honourable the Commerce Member, I have not mueh
quarrel with him. He is a new gentleman........

The Honourable Bir Muhammad Zafrullah Ehan : T have always
been a gentleman.
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Mr. Bami Vencatachelam Chetty : I never meant it. 1 only meant
that he is & new Member of this House.

The Honourable 8ir Muhammad Zafrullah Khan ;: Not that either.
1 have been a Member before.

Mr. Bami Vencatachelam Chetty : As a new Member of Government.

The Honourable 8ir Muhammad Zafrullah Khan : I am not even a
new Member of Government. I was a Member three years ago.

Mr. Sami Vencatachelam Ohetty : I am very inaccurate in these
small and minor matters. However, it does not matter. But I do not
quarrel with him so far as he has represented the Government case. But
the whole trouble is this. In 1921 the Government made a promise that

they would equip their railway workshops......

The Honourable 8ir Muhammad Zafrullah Khan: No. That was
never said. All that was said was that tenders for the purchase of
locomotives would be placed in India. They did not say that they would
equip their workshops.

Mr. S8ami Vencatachelam Chetty : For what purpose !

The Honourable 8ir Muhammad Zafrullah Khan : They thought
that the Peninsular Locomotive Company was going to manufacture
locomotives in India.

Mr. 8ami Vencatachelam Chetty : Therefore, they intended at one
time to encourage the manufacture of locomotives in this country. So
their policy must have been to go along with that poliey until they found
that it was thoroughly uneconomical by actually putting into practice
the poliey which they have professed, but they do nothing of the sort.
In 1921 they issued a communiqué, At every budget discussion the
matter is being raised by one Honourable Member or other on this side
of the House and every time the Railway Board used to promise that
the matter is being looked into. Is that an honest way of dealing with
things. If they were really convinced that it was thoroughly unecono-
mical and that it was not in the interests either of the Railways or of
Indian labour and Indian prosperity, it was quite open to them to say
so and make it clear that it is impossible to carry out the policy which
they at one time thought feasible. They did not do so from 1921 to
1934, They kept quiet. In 1934 again a hue and ery is raised against
the policy of the Government and the Commerce Member said on that
occasion that he was examining the subject and that his conclusion
would be published within a few months. By that time I dare say the
Honourable the Commerce Member knew the reply that he would have
had to give on account of other considerations, namely, to stop the
policy of manufacture of locomotives and engines but he did not say
50. - Even in the Railway Finance Standing Committee we were told
that the matter is being examined and it is now stated that it is prae-
tically impossible to do so. Well, Sir, we are not willing to take that
statement merely because the Government has said so. Let us have
the opportunities of examining the data npon which they have come to
this coneclusion.

The Honourable Sir Muhammad Zafrullah Khan : You are welcome

to do so.
L173LAD e
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Mr. Sami Vencatachelam Chetty : Give us this opportunity and if
you had given us this opportunity before this motion was tabled and
convinced us that the case of the Government was sound, we would not
have tabled this motion. But you keep ecverything in the dark. At
least you are afraid to publish these things, lest they should be
critically examined and the case of the Government exposed. Now,
Bir, I do not want to weary either the Ilonourable the Comwmerce
Member or this House by quoting examples of countries, having a smaller
demand for locomotives, having their own workshops, The Ilonourabls
the Commerce Member himself must be apprised of that information as
to how other countries are getting their supplics fulfilled. 1Is it suggest-
ed that India alone should be the country whieh should depend upon
foreign supplies, when every other country, whatever its requirements,
can have its own workshops. I se, it is only a eredulous public that
can accept this statement, without eritically cxamining the basis upon
which it is made. The ilonourable the Finance Member, T am afraid.
has attempted to kill two birds with on~ stone. He not only prejudieed
the case for the railway workshops being equipped for the construetion
of locomotive engines but also referred to lndian industries generally.
He has laid down a poliey today, thiat he is not going to aceept any pro-
position for taking up and encouraging any industry which will not
produce articles at a price which can compete with imported articles.
I suppose that was what he said. That is the proposition whieh he
should bring forward when a suitable opportunity arises and then it
will be time enough for us to discuss that in detail. Tt will be anjust
on the part of the Honourable the Finanee Member to give expression
to such ipse dirits, knowing as he does the views of this Assembly and
I hope that this Assembly will take an early opportunity to contradiet
the ipse dirits of the Honourable the Finance Member,

) Mr. President (The Honourable Sir Ahdur Rahim) : The question
is :

‘' That this Assembly recommends to the Governor General in Council that
immediate steps be taken to equip State Railway Workshops with necessary additional
gl:.!lt and machinery to ensure manufacture of all locomotive requirementa within the

ilway Workshops.’’

The Assembly divided :
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The mouqn was adopted.
At this stage. Mr. N. M. Joshi rose to his feet to move his Resolu-
tion.

.

Mr. President (The ITonourable Sir Ahdur Rabim) : Order. order.
The Chair cannot allow any more Resolutions to be moved today, as
there is no time left. Dr. Khan Sahib.

MOTION FOR ADJOURNMENT.
BoupiNg or WoMEN AND CrombeeN IN THE Trans-FrontiER VIiLLAors
»Y TEE InDIAN Army (Amr Forog).
Dr. Khan 8ahib (North-West Frontic: Provinee : Genernl) : Sir,
4 Py I move :
“* That the House do now adjourn.’’

8ir, I am going to speak on this motion and to lay before the House
all the facts which are in my possession. It is for the Housc to cordemn
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or justify the action of this so-called civilized Government. As for
myself, I am convinced that the whole system is immoral. 1t is based
on discrimination and exploitation which leads to indignation and ul-
timately brings about its own destruction. I am sure that the treatment
which this Government are meting out to the Frontier tribesmen today
is enough to bring about its end in the very near future. To say that
I can lay before the House the exact number of women and children
killed, buffaloes, cows and goats destroyed, houses of the poor Pathans
(and by house you should understand the mud hut in which they live)
destroyed, will be not true and 1 will be deviating from the correct line
and will be adopting the methods of a false propagandist which is not
my creed. Sir, on the 19th of August, above the Gandab valley,
aeroplanes began bombing the houses of the trans-Frontier tribesmen.
As for giving them notice, the first notice which 1 saw personally in the
Peshawar press was published on the 22nd of August. You hear again
and again Government declaring in their communiqués that they warn
the people to get out of their houses, but I can assure you that the first
warning they get is the first bomb which is dropped on them by the
aeroplanes. What I say is an absolute fact. As soon as this warning is
dropped on them which may cost them some lives, some of them do clear
out of their houses, but others stay, and this will be appreciated by those
who know the Pathan mentality, they hate to leave their houses,
because all that they possess is round about them in their houses, and
they would rather like to be buried in them than leave them. So they
remain in their houses, and this barbarous action of the Government does
not frighten them. They prefer death in their own houses like brave
people, and let me ask you where can they go ! Everyone has not got
even a mud hut there. Anyhow, they have got to face the destruetion
and why should they not face it in their own houses. In this connection,
let me tell you that when the German aeroplanes were flying over
London and though they had given the assurauce that they will never
bomb the ecivil population, an awful panic was caused among the people
there, and as they rushed out for safety, I remember that on one occasion
at the Liverpool underground tube station nine people were crushed to
death. So, you could imagine the feeling of the people here when
bomhs are dropped when the mere appearance of aeroplanes over
London creates such panic though their anti-aireraft guns were firing
for their defence. Also there were some aeroplaues in Liondon which
went up to firht for their defence. But what is the case here ¥ Tiey have
no anti-aireraft guns and you can drop bombs on them without any fear
and without taking much risk. Besides, the aeroplanes fly so high that
they cannot be hit and are out of the range of the ordinary rifle. 1 will
tell you how indiscriminately they drop bombs. They dropped one bomb
on a Qafla beyond Matta, which is not very far from this scene of action
and had damaged many people. In cne casc they dropped a bomb on one
of their own informers who was killed and you will never know anything
about that man because his life was only worth eight annas, The only
thing that some people might know will be that his dependants will be
condemned both by the Government and the people of that part. Then,
there is another thing T would like to tell you. On the 26th of August
they dropped a bomb at a place which ia very close to a piece of my land.
Luekily the bomb dropped into a muddy ground =md did not do any
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damage. So, you can see how this bombing is going on. All these aerc-
planes pass over my village when they go for bombing purposes and
I know how many of them go at night and how many during the day.
Now, 8ir, I want to bring to the notice of .the House the real facts why
these conditions are created. 1 will just read out to the House a com-
muniqué of the Government and then I will explain it because it is very
deceptive. The communiqué reads thus :

‘¢ About 21st July a lashkar of Upper Mohmands under Ghulam Nabi, son of
the late Chaknaur M crossed the border into Gandab and attacked the Halimuai
Mohmands. The latter assisted by detachments from the Musa Khel and Tarakzuis
succeeded after heavy fighting in driving the hostile lashkar across the border inflicting
casualties which are repo to have numbered about 20. Gandab is now clear of
hostile lashkars and the situation is at present quiet. It is unlikely however that
Ghulam Nabi will accept thia defeat and further attacks on the Halimzais are fearcd.
It has therefore been decided to send a ecolumn into the Gandab valley to assist the
Halimzais and in connection -with this move to conmstruet a track fit to carry M, T.
from administered territory into Gandab. There is no intention of kecping troops
permanently in the Gandab valley and they will be withdrawn as soon as conditions
return to normal. It is hoped that its presence will have the offect of detorring the
upper Mohmandes from further incursions into Gandab and will also have a steadying
egoct on the tribermen in Bajaur where Government have demnnded the surrender of
three agitators who have recently been attempting to disturb the peace of the
country.’”’

Now, Sir, all these tribes are not in the British territory. When
they have trouble amongst themselves, what right the Government have
to interfere with them. There is a man who was unknown. Ie is a
Halimzai. The Government took him into their hands and gave him
money. They made him a big Malik and provided him with service riflea
and encouraged him to fight the tribesmen. T hope the Foreign Secre-
tary who comes from Peshawar knows the man. Although in all pro-
bability he will not like to mention his name, T think be will realise in
his own heart that what I am saying is true. Sir, this road was made.
What for ¥ Did these people go and attack British territory ¥ That, you
are not told. Why all this false propaganda of the tribes disturbing
the British area ¥ They uever do so. In every case of disturbance, it is
the Government that take the first step. The Government destroy their
homes, they interfere with their interual affairs. Sir, suppose a man gzoes
into your house and takes awny some things from womr honse. If vou
have got any pewer to kick him out, do you think you will keep quiet ¢
That is the whole ¢nestion. The point is that Government are always
making inroads into their territory without any provoeation on the
part of the tribes. The Government provoke these tribesmen and then
they create trouble. There is another point which I have already referred
to and which yvon shonld remecwber, that is, that the interpreters hetwoen
these tribesmen and the British Government are corrupt. (IHear, hear.)
It is these interpreters that create the trouble for eeconomie purposes,
They want {0 make money by creating this mischicf. I may tell you,
Sir, that every Political Officer knows this, but he has not the courange
to confess this. (Shame, shame.) T suppose his political position does
not allow him to tell the truth. 8ir, T know personally some of thesa
Assistant Political Officers who make money on these ocecasions. T may
tell you that some of the British officers are afraid of these Political
Agents.

Now, Sir, coming to the road that was made, may T ask, Sir, what

was the idea in muking a road ¥ The people on the Frontier are left
¢o wonder what is the idea of the British in making these roads. The
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people on the Frontier think that the British are going to extend thie
road to Nawagai and from there straight off to Khar, Munda and Barwa
connecting it with Chakdara, -Chitral road. It is for that purpose that
the Government are creating this situation. If so, why not be straight-
forward and say so, why make the poor people fight ficr nothing. Why
not have an honest person as an Agent, and why not have an honest
understanding ¢

The Honourable Sir Nripendra Sircar (Leader of the House) : I rise
to a point of order. The adjournment motion refers to a specific matter,
that is 1o discuss the watter of the bombing of women and children on
the Frontier. But the Honourable Member now seeks to disecuss the
whole policy of Government in the Frontier.

Mr. President (The Honourable Sir Abdur Rahim) : The Chair
understands the Honourable Member does not want to go into the general
Frontier policy and that he was saying that this bombing has tuken place
in pursuance of a certain plan of the Government.

Dr. Khan 8ahib : I am going into the whole affair with a view to
giving the House the correct information as to how this bombing is
brought about. (Hear, hear.) I wanl to tell the House as to what is at
the bottom of this whole affair, as to what is the real cause of all this
trouble. I submit, Sir, that unless you know the real cause, you cannot
puss judgment on the cHeet. Unless the real cause is known, the House
cannot decide whether the action of the (Government is right or wrong.

Mr. Prosident (The Honourable Sir Abdur Rahim) : The Honour-
able Mewber has only one minute more left. The {ime limit is fixed at
15 minutes.

Dr. Khan Bahib : 1 have got much ‘to say, and I hope you will give
me a few minutes more,

Mr. President (The Honourable Sir Abdur Rahim) : The llomour-
able Member must finish within his time limit.

Dr. Khan 8ahib : Then, Sir, I move that the House do now adjourn.
Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

‘* That the House do now adjourn.”’

Mr. G. R. F. Tottenham (Army Secretary) : Sir, in dealing with this
motion on behalf of the military authorities, I may say at once that, if the
Royal Air Force were bombing innocent women and children on the
Frentier, both they, that is the Royal Air Force, and 1T would agree with
{lie Honourable Member who seeks to condemn that action. But, Sir, the
Royal Air Force do not homb women and -children on the Frontier.
Incidentally T may point out—and the Honourable Member should have
known it liimself—that they are not at present engaged in bombing trans-
Frontier tribes. Their action is being taken against certain definite
hostile sections of the tribes in that area which lies between the adminis-
tered border of the North-West Frontier Provinee and the Durand line,
which is the Frontier of India, and not beyond the Frontier of India.
Now, Sir, it is not Por me, even if T had the time, to deseribe the situation
that has led vp to the pre%nt operations or to defend the policy of Gov-
ernmont in crdering those operations,  That is an aspeet of the eare whieh
can be dealt with more fitly and far better by my Honourable friend, the
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Foreign Secretary, who I hope will speak later. I am only concerned with
the action taken by the defenee forees, that is to say, in this particular
case by the Royal Air Force, in implementing the policy of the Govern-
ment of India ; and T must confine myself strictly to that topic. Now,
Sir, it is suffieient in order to explain that action to say that certain defl-
nite and repeated acts of aggression have wantonly been perpetrated
against the Gandab road, in the lower Mohraand area, in defiance of the
agreenuni which was made with the tribes when that road was built just
two years ago ; and Government have decided that military operations
are necessary in order to disperse those lashkars, to protect the road and
to restore law and order. 1 must ask the House to take it from me that
no Government could tolerate the existence of such a state of affairs with-
out taking some action of some kind. Well, 8ir, that decision having been
taken, the question was what action should be taken. We now have at our
disposal both the Army and the Royal Air Force. There are Honourable
Members opposite who have urged us from time to time to increase the
strength of our Air Force,

An Honourable Member : But not to murder people,

Mr. G. R, F. Tottenham : They would, therefore, probably agree that
we are fully justified in using that Air Force, provided that we do so in
the proper manner. Now, Sir, the great advantage that the tribesmen
have always possessed in the past in the mountainous and remote regions
that they inhabit is the advantage of inaceessibility ; and the great
advantage that the air arm has given to us is that it cnables us to anni-
hilate distance and so to Lring it home to the tribes that their inaccessibi-
lity is, or is becoming, a thing of the past. In suitable circumstances and
with proper precautions and safeguards, the Air Force can be of inesti-
mable value. It can save time, it can save money and it can be more
humane in that it causes a smaller number of casualties both amongst ouft
own troops and amongst the enemy. Let us now, therefore, consider the
conditions in which the Air Foree is always used and in which it is being
used on the present oceasion. I have explained these general principles
before, in a debate which took place exactly two years ago today, about
the bombing of a village known as Kotkai, but I think the explanation
ean stand repetition. Well, Sir, in the first place the Air Force can be,
and is often, used for the dispersal of hostile bodies in the field. The
nature of the country, it is true, makes it comparatively easy for these
hostile bodies to take cover, but still effective action can be, and often is,
taken against them from the air ; and. as far as I know, no objection has
ever been raised to such action. In the second place, air action can be
tnken to carry the war into the enemy’s country and to bomb the areas
from which these lashkars have come, But, Sir, if ever, in the process of
these operations, a village has to be bombed, it is an invariable practice to
give at least 24 hours’ notice. These notices are dropped in the village
itself from the acroplane and no bombing takes place until at least 24
hours after the notice has been dropped. There is thus ample time to
remove women and children and valuable property from the village, and
in practice, we kriow that the village is generally completely evacuated
beforg the- bombing takes place. In the third place, Sir, when it is a
gnestmn of bombing areas rather than of bombing hostile bodies actually
in the field, there is no such thing as indiscriminate bombing to which the
Honourable Member opposite referred.
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Dr. Bhagavan Das (Cities of the United Provinees : Non-Muham-
madan Urban) : Sir, on a point of information, may I ask why, after &

village has thus been completely evacuated, it should be necessary to drop
bombs on it 1

Mr. G. R. F. Tottenham : If the Honourable Member will kindly let
me proceed with my speech, 1 will endeavour to explain that. 1 was
saying that when it is a question of dropping bombs on an area rather
than of hombing of hostile bodies in the field there is no such thing as
indiseriminate bombing. Kvery aeroplane thai goes up for the purpose
of bombing an area is provided with a map on which the precise target
to be aimed at is marked clearly and a photograph is taken of every bomb
that is dropped for that purpose in order to see whether that target was
hit or not. And that, Sir, provides a very effective check against indis-
criminate bombing. Lastly—and T will now meet the Honourable Mem-
ber’s point,—it is by no means always necessary or desirable to bomb or
destroy houses even in a village that has been completely evacuated. A
bomb or two may be dropped in the vicinity of the village merely to warn
inhabitants that it is still unsafe for them to return to their habitations
and so in course of time, sometimes quickly and sometimes not so quickly,
the discomfort caused and economic pressure does eventually induce sur-
render without any serious loss of life. Now, Sir, if that form of warfare
can be effective,—I do not claim that it can be always effective in ail
circumstances or that it is always suitable,—but if in certain circumstances
that form of warfare can be effective, then I do maintain that no one can
criticise it on the ground of its bheing inhumane. Any form of warfare
which secures the object in view with less loss of life and less expenditure
of money must have a greal deal to commend it ; and I, Sir, for one
cannot comprehend the mentality of those who profess to be horrified at
the idea of killing a few of the enemy but seem to pay no attention to
loss of life amongst our own Indian and British soldiers, and who' see
nothing monstrous in the idea of discharging a shell or a bomb from the
muzzle of a gun or a howitzer up into the air and thence eventually into
a village but who hold up their hands in horror when practically the same
bomb is carried by an aeroplane and dropped on precisely the same target.

. Now, 8ir, to turn to the present operations. In the present opera-
tions the Royal Air Force are co-operating with the Army ; they are not
carrying out operations on their own. The Army has advanced up the
Gandab road and in co-operation with the Royal Air Force they have
repelled attacks from these lashkars in the ficld and have inflicted a
certain number of casualties. In the meanwhile, other aeroplancs have
proceeded further afield and by the sort of action that I have just des-
cribed they have been carrying out a blockade of the areas on which the
lashkars are based. A few villages have actually been bombed, but in this
cuse more than the usual notice has been given. The bombing notiee was
actually issued on August 17 and bombing operations did not commence
until August 19. Moreover, in some of these villages which have been
bombed particular targets have been selected,—the houses of well-known
leaders of these hostile bodies. It is possible, I do not deny it, that a few
casualties may have been caused in this process, but we have no official
information that there have been such casualties, much less that there
have been casualties amongst women and children ; and I notice that the
Honourable Member who moved this motion had no definite information
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on that subject himself. But the point I want to make olear is that, in
carrying out blockading operations of this kind, it certainly is not the
intention to cause loss of human life. To my mind, as I said before, the
great value of the Royal Air Force on the North-West Frontier is that
it is gradually depriving the tribesmen of the advantages of inaccessibility.
As the realisation of that loss is borne in upon them, so we may hope that
the corresponding advantages of accessibility will be realised and that they
will begin to wish to exchange a life of adventure and disregard for order
for a more orderly existence ; that they will begin to ask for proper com-
munications and to follow peaceful pursuits. If the aeroplane could be
regarded as the forerunner of the homely motor-bus,—and T am sure that
all Honourable Members here will agree with me that there can be nothing
more civilising or more civilised than that respectable vehicle,—then I am
sure that Honourable Members opposite would not be so ready to criticise
action by the Air Force on the Frontier, but instead would learn to welcome
it.

Mr. K. L. Ganba (East Central Punjab : Muhummadan) : Sir, I
think we can congratulate Dr. Khan Sahib on having found an adjourn-
ment motion which can be discussed on the floor of the House. (Laughter.)
We can equally congratulate the Army Secretary on having boldly come
and faced the House instead of seeking the shelter of a Viceregal veto.

The point in justification of the bombing of villages that the Honour-
able Member, who has just spoken, made was that adequate notice is given
to these villages before bombing is resorted to. Now, Sir, I would ask
him this thing. If instead of 24 hours’ notice, a week’s notice were given
to London to evacuate before it was bombed, would the bombing of London
be justified ¥ After all, is it only a question of notice ? If nn act is
improper and unjustified, according to the canons of international law or
the so-called civilised law of my Honourable friend opposite, no amount
of notice can make an improper act proper. (Cheers.) Sir, we had a
great deal of criticism of the Germans during the war. They were des-
cribed as barbarians, as Huns, as baby-killers, ete., because they dropped
a few bombs on London. I ask, 8ir, are these brave persons, who go up in
the Royal Air Forec machines, these brave persons, who sit in Simla and
authorise these acts, are they in a different category from those persons
who dropped and authorised bombs on London and Belgium ? T ask, what
is the difference betwcen the two ¢ Ts it the difference of the people and
the country on which these bombs were dropped rather than the nature of
the persons who dropped those bombs ? Not many weeks ago, | was in
London walking in Hyde Park on a Sunday afternoon. There was a tub
thumper of the British Empire Society who was haranguing an sudience
on the question of friendship with (Germany. Ile was criticising the Prince
of Wales for saying that we should forget the deeds of the War and make
friends with the Germans. He said : ‘‘ How can we make friends with
these people ¥ How can we shake hands with these people, who dropped
bombs on innocent women and children. who behaved in a barbarous manner
during the War ; how can we shake hands with them 1" There was an
Englishman present. not an Indian, and he stood up and said : *‘ But all
this is happening in the North-West Frontier of India ?’’" The policy,
therefore, Rir, that my learned friend opposite has sought to defend is
not a policy that can be defended. The case he has made out in justifica-
tion of bombing of these villages is a very very poor case. In these
villages you had not only mud huts. but you have also places of worship.
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Bombs are dropped on these places of worship, and these places of worship
are destroyed. What would my learned friend say if a bomb is dropped
on St. Pauls ¥ Does it make any difference if bombs are dropped on
St. Pauls, or on a mosque or on a temple ! You want to have one code
for your own acts and another code for the acts of others.

Sir, I will not detain the House any longer. After all, we hope to
censure the Government on this question. The Government may or may
not take notice of it. It may be consigned to the record of the limbo of
the long list of Government defeats, but, any way the eivilized world will
know that, so far as India is concerued, India is no party to the barbarism
of bombing innocent women and children. (Applause.)

Pandit Krishna Kant Malaviya (Benares and Ctorakhpur Divisions :
Non-Muhummmadan Rural) : Sir, from what little I know of the Army,
Secretary and from what I have heard from my Honourable Colleagues
here, I thiuk and I believe, Sir, that he is the most reasonuble amongst
the officials who adorn the Treasury Benches oppos:te..

[At this stage, Mr. P’resident (The Honourable &ir Abdur Rahim)
vacated the Chair, which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).]

But I was surprised to hear from him this evening that he thought
that the use of bombs was justified if that was used for the purpose of
civilizing a iribe that inhabits the North-West Frontier of India. I
know, Sir, that during the War, as has been just said by my Tlonourable
Colleague, Mr. Gauba, when bombs were dropped on London, a hue and
cry was raised, and soon after the War was over, this question was raised
before the League of Nations whether the dropping of hombs on civil
population would be justified even in wars. So far as I remember, Sir,
the Leagne of Nations decided that the dropping of bombs on civil popula-
tion was a st unjust and improper thing to do. [ also remember, Sir,
that ITis Majesty’s Government then and there pleaded for an exeeption
in their favour by saying that they would be justified in the use of bombs
so far as the North-West Frontier of India was concerned. What was
bad for the White races thus became justified and good for us coloured
people. I knew, Sir, then, that the emergency would be created and that
His Majesty’s Government as well as the Indian Goverument would always
be ready with their hombs so far as the North-West Frontier was con-
cerned. Neither the Army Secretary nor the Honourable the Mover of
this motion have taken us into their confidence and told the House what
was the underlying motive, what was the cause of this civilizing mission.
But this much 1 can tell the House and the Honourable the Army See-
retary, that in the year 1933, T had information from responsible friends
that there was groing to be a miniature war on the North-West Frontier
of India. T am not prepared to name the persons, because it will be a
breach of confidence, where friends meet they discuss so many things,
but I am prepared to place hefore the Army Secretary, to prove the
truth of my assertion, an article which I wrote for my paper the Abhyudaya
in 1933, in whieh I said that there was going to be a miniature war in
1934 and 1935. 1 did not mention the North-West Frontier for I would
have been hauled up in the name of Official Secrets Aet. I conld not them
mention all the facts relevant to the raid that is beine condueted, but
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the printed article is there, and a reference can be made to it, and it will
be seen that it referred to nothing else but what is going on today and
what has been happening during the past months on the North-West
Frontier. I can very well understand the lonourable the Army Secre-
tary pleading and defending the use of bombs and proving it to be as
economieal #s compared to that of the rifle. In this couneetion I might
say that there is a book published in London by, I think, the Daily
Telegraph Press, and the title of the book is ‘* Tax Collection by Bombs .
It is mentioned there that in Mesopotamia when these friends of ours,
who are bent. on civilizing the backward races of the world, wanted to
realise their dues, they used to drop a notice near the defaulter’s hut,
giving 12 or 24 hours’ notice, and as soon as that hour arrived, the
acroplane would be seen hovering in the sky and it dropped bombs on
the huts of the defaulters. It did not care whether the inmates of the
house were old people, whether they were women or children, whether
they were confined to bed or what their condition was. My friends. here,
can well realise that when these friends of ours can drop bombs for the
realization of a few rupees, they would easily do much more when there
is a question of making roads aequiring territory, and expansion of
boundary. 1 am very sorry, Sir, that the Army Secretary, for whom
I have a great regard. should, of all the official Members here, have taken
upon himself’ the responsibility of laying down this principle that the
dropping of bombs was the only economical and effective measure by
which he eould civilize the backward tribes of the North-West Froutier.
I can only say that we Indians, who have a civilization of our own, can
never, never fall in with his views. With these few words, Sir, I support
the adjournment motion moved by my Honourable friend, Dr. Khan
Baliib.

Msajor Nawab Ahmad Nawaz Khan (Nominated Non-Official) : I
have great regard and respect for my Honourable friend, Dr. Khan
Sahih, who vomes from the same province as myself and for his senti-
ment and svipathy for the people of the North-West Frontier Province
for which I have the same too. But I am sorry to say that I cannot
understand the object of the adjournment motion. If it is for the sake
of saving women and children from being bombed, he has not given us
any figures, he has not said a word as to how many women or children
were killed during the recent bombing. So far as my personal know-
ledge goes, there has been no such death.

An Honourable Member : How do you know !

Major Nawab Ahmad Nawaz Khan : If there had been any private
information or official communiqué or newspaper reports, I would have
understood hit point to be right. But I have not heard anything to
show that women or children were killed. Secondly, he has not criticised
the bombing system, which was discussed a few years ago in this House
and it was properly replied to. If the new Members of the House want
to acquaint themselves with it, they can see the debn'es of this House
(Bimla Session, 1933) and satisfy for themselves.....

Dr. Khan Bahib : On a point of personal explanation, Sir. T have
said distinetly that women and children were killed, buffaloes, cows .
and goats were killed, honses were destroyed, but T could not give the
exacl number,

An Hononrable Member : The Army Secretary hus admitted the faet,
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Major Nawab Ahmad Nawaz Khan : Let me tuke it for the sake
of argument. But Dr. Khan Sahib has no personal knowledge ; he was
simply infurmed by some irresponsible people, he himself was not there.
We know that even in newspapers sometimes all sorts of lies for pro-
paganda are published......

Mr, 8. S8atyamurti (Madras City : Non-Muhammadan Urban) : On a
point of order, Sir. The Honourable Member has no right to say that
newspapers tell all kinds of lies.

Mr, Deputy President (Mr, Akhil Chandra Datta) : 1 am sure, the
Hounourable Member will not repeat it.

Major Nawab Ahmad Nawaz Khan : If the Honourable Member
wishes to be satisfied by Kissa Khant Gazette, he must sce the Khyber Masl.
It is an English paper and not Urdu, and he can read it. Sir, so far as
I know there have beén no casualties amongst women and children, at
all. (Interruption.) Has any Member got any extraordinary means
of information *?

An Honourable Member : Were you in one of those aeroplanes 1

Major Nawab Ahmad Nawaz Khan : My Honocurable friend, Mr,
Gauba, has stated that 24 hours’ notice or 48 hours’ notice is not
sufficient, and he has compared those small villages with London, the
biggest ¢ity in the world.

Mr. K. L. Gauba : On a point of personal explanation. I said time
and nolice are immaterial,

Major Nawab Ahmad Nawaz Khan : The frontier villages are very
small, and generally for the whole day the people are out, and they
come hack only in the evenings. 24 or 48 hours’ notice is quite sufficicnt
to warn people to save themselves, their wives and children and their
property. There is one important thing to be remembered. The
North-West Frontier Government does not want to bombard the villages.
It is only when crimes are committed by the tribesmen that Govern-
ment are compelled to take strong measures against them. There are
two ways of punishing the tribesmen for their crimes, and that is, to
send forees cither by land or by air.

An Honourable Member : Or by sea.

Major Nawab Ahmad Nawaz Khan : There is no sea fortunately.
It is for Madras and Caleutta, and for that purpose the Indian Navy
is being trammed. T ask this House that if the Frontier Government are
compelled to take strong measures against the tribez then what conrse
should they adopt ! There are two courses open, either by bombing
or by sending forces by land.

Mr. 8. Satyamurti : Why not make peace with them ¥ What is the
diffienlty ¢

Major Nawab Ahmad Nawaz Khan : We do always try to make
peace. .. ..

Mr. 8. Satyamurti: “ We”t Who are you?! Are you the
Government §

Major Nawab Ahmad Nawas Khan : When +nothing else avails,
the last resort is to punish them. Then, as I have said, there are two
ways, one is hombing and the other is to send force hy land. By land
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is more expensive and there is a greater loss of life both to the tribes
and to the Indian army, therefore, bombing is more humane, economical,
quick and effective one.

Mr. 8ri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : In what way are the 24 hours’ notices sent !

Major Nawab Ahmad Nawaz Khan : Papers are thrown by aero-
plaues and there is no other notice because people kuow it very well.
I would ask the Chair to kindly ask the Opposition not to interrupt
me too much unnecessarily.

Mr. 8. Satyamurti : The best thing is to sit down.

Major Nawab Ahmad Nawaz EKhan: I would ask Honourable
Members not to hear one side omly. They must also hear the other
side from me. To punish the tribes by sending forces by land would
be very costly and also would involve a greater loss of life both to the
tribes and to our Indian Army, which is undesirable from oconomia
and humane point of view. If the Honourable Members would only go
there and see for themselves, they will come to the conclusion ihat
bombing is more humane, because there is no loss of life and it is also
very cheap. It is of very great advantage to I[ndia that we should
save our lives and save our money.

An Honourable Member : Our bhonour does not count {

Major Nawab Ahmad Nawaz Khan : If we send aeroplanes, we shall
spend only one thousand rupees, whereas if we send land forces, we
shall have to spend one lakh of rupees—mark the difference please. If
Honourable Members like Mr, Desai will go to see the Irontier with
other Congressite Members, they will request the Government to send
only neroplunes and not land forces.

Maulans Shaukat Ali (Cities of the United Provinces : Muhammadan
Urban) : T want myself to go tomorrow.

Major Nawab Ahmad Nawaz Khan : In response to the request
made by Maulana Shaukat Ali, I would ask him that he should also
accompany Mr. Bhulabhai Desai and go to the l'routier, that there
should noi be two opinions which is customary with us, Indians, un-
fortunately.

An Honourable Member : Is it an offer on behalf of Government 1

Major Nawab Ahmad Nawagz Khan : I say that we should all go
together.

Some Honourable Members : The llonourable Member's time is up.

Mr. Deputy President (Mr. Akhil Chandra Datta) : There is one
minute nore.

Major Nawab Ahmad Nawaz Khan : I must be given the advantage
of too much and unnecessary interruptions that have been inade. Bir,
then there is another mistake which my friend, Dr. Khan Sahib, bas
made,

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honouruble
Member's {ime is up. As it is an adjournment motion, the Chair canuot
give him more time.
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8everal Honourable Members : I move that the quesiion be now put.

Mr. J. G. Acheson (Foreign Secretary) : Before the debata is ended,
I should like to say a few words. First of all, I would like to say that
T was very much interested indeed, for the first time, io have the
pleasure of listening to the speech of the Honourabls Member from the
North-West Frontier Province. I must confess, however, that I was a
little rurprised by the general tenor of his remarks. lle rather reminded
me of a fawous character in one of Charles Dickens’ stories, a gentleman,
T believe, of the name of Mr. Dick, who whatever subject of conversation
was introduced could not avoid introducing into it the meuntion of the
head of King Charles. The head of King Charles appears to the llonour-
able Member from the North-West Frontier Provinee to be some mythical
ereature in the shape of a Political Officer or poliiical subordinate and
it is a matter of great regret, from the point of view of accuracy of
presentment of facts that the Honourable Member cannot keep this
particular King Charles’ head out of his discourse. I was also very
anterested 1o bear Mr, Krishna Kant Malaviya’s display of bis powers
of prophety or of his powers of extracting information from seceret
gourees, information which was not known even to myself and I claim
to lave considerable knowledge of these matters. I should be very much
interested to know in confidence what were exactly the sources of his
information.

Seriously, I think it is necessary that the House should turn from the
presentation of facts made by the Honourable Member from the North-
West I'rontier Province and listen for a little to the actual political
history of the present disturbances, which have given rise to this debate
-—in other words the recent history of the relations of Government with
the Mohmands. I would ask Honourable Members kindly to listen to
these facts with a dispassionate mind and to banish all prejudice from
their minds and I am sure they will agree with me in the conclusions
which T reach. The Mohmands—I apologise for a little history—are one
of the chief triber in the North-West Frontier Provinee. They are
divided roughly into the Upper Mohmands and the Lower Mohmands.
The Indo-Afghan frontier through the Mohmand territory has never
been demareated, with the result that there has bheen a great deal of
confusion regarding which of the Upper Mohmands belong to India and
which to the neighbouring country. The Government of India have been
engaged in warfare with these Mohmands more than with any other
trihe on the Frontier, and that is saying a great deal. Tt was found
necessary, owing to aggression by this tribe, to send expeditions into
their country in 1898 and again in 1908. There were further troubles
with the Mohmands in the succeeding years, and they again came to
notice prominently at the beginning of the Great War, when they were
the first iribe to take advantage of the hostilities in Europe to embarrass
Government. This they did by invading the Peshawar district and
embarkine on wanton acts of aggression against the people of British
India. That is a point of view which I would like Memhers to appre-
ciate, as also the people of the Peshawar district, including the Honour-
able Member for the North-West Frontier Provinee. Again there were
invasions in 1915 and 1917 ; these were carried out under the aegis of
a very well-known personage known as the Haji of 'Turangzai. I would
remind the House that these operations were earried out not in the
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hills— -there was no question of Government forces advancing wantonly
into the hills to lift the tribal ‘‘ purdah ’—but in the plains of Peshawar
which were invaded by these people. After these operations, the
Lower Mohmands entered into closer relations with (Government and
entered into engagements which they have on the whole carried out with
conspicuous loyalty. Tn the Upper Mohmand country, however, the
nneleus of hostile activity remained and not only was this the centre
of the hostile activities which were directed against Government and
against the law abiding people of the Peshawar Distvict but it also
hecame the centre also of a number of desperate and dangerous outlaws
wanted on charges of murder, chiefly in the Peshawar distriet. The
more dangerous the murder, often of women and sometimes even of .
children, the more welcome the perpetrator appeared to be and the
more friendly the asylum did he seem to receive. It would have been
perhaps not quite so serious a matter if these desperata charactcrs had
remained inactive in their trans-horder asylum, as does happen in other
parts of the traus-border country ; but they did not do so. From their
centre in the Upper Mohmand country, they proceeded to make a series
of raids and incursions, open or secret, chiefly into the Peshawar distriet,
for the purpose of engaging in robberies, assassinations and abductions.
These inroads continued and were a constant source of friction between
the Government and the Upper Mohmands. Armed raids again took
place in 1927, 1930, 1932 and 1933 and again in 1935. In 1938, in
order to protect the lower Mohmands and the law-abiding pevple of
the Peshawar distriect from being invaded by the tribesinen from the
Upper Mohmand country, Government had to come to the assistance of
the Lower Mohmands with armed force. Otherwise the lower tribes
complained that they would be unable any longer to maintain their
focting and would have no option but to accept the dictation of the
upper trihes. The troops advanced, and a route was made ut the
reqnest of the Lower Mohmands and very largely with their own labour,
with their ewn hands,—-s0 anxious were they to get some security from
these perpetual inroads.

Prof N. G. Ranga {(Guntur ocum Nellore : Non-Muhammadan
Rural) : Was it not forced labour ?

Mr. J. G. Acheson : Not at all, it was very willing indeed, as I can
testify myself. The road was made and an agree-
went was entered into with tha Upper Mohmands,
very willingly on their side, after a certain amount of hostilities, that,
provided the road was not carried over into tbeir own country, they
would on their side refrain from attacks against the Lower Mohmands,
British . India. and the new road. This state of affairs lasted uwntil
this year of 1935. This year a number of particularly atrocious murders
were committed in the Peshawar district by ontlaws operating from
their hase in the Upper Mohmand country. Government could no
longer disregpard this state of affairs which were hecoming extremely
serious. and it was found necessary to call on the Safi tribe—the tribe
of the Haji of Turangzai—who were giving harbour to these outlaws
and—also a very unusual thing—giving them an hononred position in
their tribe, whereas the ordinary outlaw living in the tribal country
has to eke out a very miserahle existence there ; (Javernment, I say,
L173LAD X
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had to call on the Bafi tribe to discharge its responsibilities by
either turning out these outlaws or at least restraining them from their
criminal ectivities in the district. No notice was taken, and u# certain
number of the Safi tribe were ultimately arrested and held as hostages
by Government. The reply to this action was a descent by Badshahgul,
the eldest son of the Haji of Turangzai, on the Gandab road with a
lashkar consisiing of contingents of Upper Molhmaund tribesmen, to-
gether with some malcontents from the Lower Mohmands. The road
was broken up and attacks were made on posts actually within the
Peshawar district. The Ghalanai agreement, whereby the Upper
Molmands had undertaken to respect the road and to refrain from
aggression on their neighbours and the Distriet, was thereby flagrantly
and wantonly broken. To repel this aggression, Government have had
to move troops into the Gandab valley, and they arc now cngaged in
operations in order to prevent a recurrence of this aggression. Honour-
uble Menibers will see from this account, which T have mtde as brief as
T can, that the whole history of this tribe has been one of wanton and
repeated aggression, (Voices of ““Oh! Oh!’'), and from all this and
particularly from these recent events it is quite evident—and I think
the entire House will agree with me—that it was incumbent on Gov-
ernmenit to take action to remove the immediate threat to the trafile
on the road, including the trafic of Upper Mobmand tribes who are
the ¢hief users of the road, and the menace to the Peshawar distriet.
Government had to take this action, and if they had not taken this
action, they would have been failing in their duty. Now it is a gues-
tion wheéther minimum action to remove the immediate menace is suffi-
¢ignt or whether it is not necessary to take such action as will preveut
#ny fninre recurrence of these repeated inroads—so expensive to life
and property. I think in a question the other day by the Honvurable
Mewher from Madras he referred to the ‘‘ cat and mousz policy ' of the
Oovernment. If by that he meant that Government, instead of making
what is known as ‘ burn and scuttle ’’ expeditions, should grasp the

ngttle firmly, then there is a good deal to be said for that point of
view,

Prof. N. G. Ranga : Make an honest peace with them !

Major Nawab Ahmad Nawaz Khan : If they do not make peace with
us, what shall we do !

Mr. J. G. Acheson : The question is whether Government are really
to surrender to these constant acts of aggression committed in recent
years under the leadership of well-known murderers and outlaws, I
have here a few details. I should like to read out an account of the
activities of some of the people at present living under the Ilaji’s patro-
nage ir this nest of outlaws in the Safi country. These are just a few
at random :

‘“ On the 27th Mav, 1934, Bnhadur Bher of Tarnab in Peshawar District crept
up behind one Aziz-ur-Rabman, with whom Bahadur Sher wus at enmity, while Asig-
ur-Raman was ploughing with another man ecalled Nauroz. The murderers shot at
both men and suceeeded in killing Naurox. The murder wns particularly eold-blooded
as the culprits had no enmity whatever with Naurog, but only shot him us he happened
to be a servant of Agiz-ur-Rahman. Bahadnr Sher then abaconded and took refu
with the Haji at Lakarai. Bubsequently in Beptember, 1034, he came down
to tihe Peshawar District and waylnid a Rikh marringe procession. A lorry driver was
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wouqded and one of the male passengers was shot dead. The womonfolk were treated
mercilessly, one girl having her wrists dislocated by the outlaws while they were
.wrenching off her bangles.’’

I do not wish to take up too much of the time of the House, and I
wﬂ} give only two more of the instances I have marked here. One of the
outlaws.....

Mr. M. Asaf Ali (Delhi: General) : May 1 know what exactly
does the Honourable the Foreign Secretary mean by ‘‘ outlaw ’’ t

Mr. J. G. Acheson : An outlaw is a man who has committed an
offence in British India and who refuses to surrender himself to
justice.

Mr. M. Asaf Ali: He is not a British subject ?

Mr. J. G. Acheson : Yes, he is a British subject.

Then, Sher Afzal (the accomplice of Nauroz already mentioned),
after absconding joined the gang of the notorious miscreant Chimnail
who was being harboured by the Haji of Turangzai. On 16th Novem-
ber, 1934, he accompanied the gang when they ambushed a police
patrol killing one constable and wounding three others. Some weeks
later the gang including Sher Afzal wreaked its vengeance on the
whole family of a Lambardar who had helped the police, by murder-
ing a man, a woman and a child aged 12 years, and wounding three
other children, one a baby of two years. The gang then returned to the
asylum afforded by the Haji.

Prof. N. G. Ranga : Do you swear by it all t

Mr. J. G. Acheson: I have got full particulars of all these cases
here. The most notorious is that of Mahmud, who last year at Mardan
took a little boy into an out-house to cut his throat and then murdered
two defenceless ladies while they were tending the sick. I have
always heard that Dr. Khan Sahib is a man well-known and respected
for his charity and humanity in the N.-W. F. Province. I believe
he keeps a dispensary in which he attends to the sick free of charge.
(Loud Applause.) But, Sir, from the facts which I have just recited
to the House, I fear that politics have brought the worthy Doctor into

rather bad company.
Mr. 8 S8atyamurti ;: Bad company !

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
able Member has one minute more,

Mr. J. G. Acheson : Well, I would just say this, that it is quite
clear that action has to be taken ; and I think everyone will agree
that the action to be taken should be action which is the most economi-
cal of the lives of our own British and Indian soldiers and also of the
tribes-—pcople themselves ; and I think my friend, the Army Secretary,
has in his speech amply established that this action involves, ag an
essential ingredient, the use of air power under proper regulation and
control. (Loud Applause.)

Mr, Bhulabhai J. Desai (Bombay Northern Division : Non-Muham-
madan Rural) : Sir, I regret very much that in the enthusissm of
.defending his position and in his very firat maiden spoech, if I am mot
mistaken, the Honourable the Foreign Secretary should have olassed
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us by one comprehensive name of what he called ‘‘bad ecompany "
I.am extremely glad, however, that the bad company......

.. Mr,J. Q. Acheson : On a point of personal explanation, Sir, I was
not referring to the Honourable Member’s Party.

. Mr. Bhulabhai J. Desai : Sir, 1 would not have intervemed jn this
debate but for the fact that from our point of view this particular
matter involves a question of principle, on which, though we may
hot- have the power and the authority to enforee our views and our
‘decisions, God willing, some day we shall do so.

The question that is involved in this is this—the propriety of the
use of bombs and instruments of that character during semi-warlike
or warlike operations on civil population. 1t is & question on which
1 have no doubt—and I have studied it to a certain extent—opinions
‘have differed at many conferences including the Disarmament Con-
ference where, if I am not mistaken, Sir John Simon was not pre-
pared to assent to that broad proposition. It is perfectly clear and
there is no doubt in the matter that there are people who stand for
that view and it is, therefore, up to us who stand for that view to
asgert it to the extent to which we can, whether we can aetually stop
it or not., The issue before the House is not whether this particular
expedition should have been undertaken or mnot. It is ‘an entirely
wrong view of the present motion before the House. Tn fact, on the
one hand, both my honourable friends opposite and the Chair are very
keen on confining us to the one particular matter—I am repeating the
words of my honourable friend opposite—but when it suits them they
lay themselves out as broadly as they like. Who ever wanted a dis-
cussion on this present occasion whether or not this particular expedi-
tion was justified and yet I venture within the limited time that I have
got at my disposal to say that the policy on the Frontier, considering
the very history that the Foreign Secretary has chosen to give to this
House, is one of which we have always and constantly complained.
On his own showine here is a tribe agzain<t which, from the year 1908
to the year 1935, there may have been some grounds for an expedi-
tion but more often it is just an excuse, T believe, for the maintenance
of the army at the North-West Frontier as being a danger and menace
to India without which the present expenditure of 58 crores eannof
be justified. Once you have got an army there is always an inclination—
almost a justification for its nse. and I will presently point that out
when T deal with the speech. the almost adroit speech, of my honourable
friend Mr. Tottenham on which T congratulate him. I almost wish
he had been a lawver and not o soldier. For. indeed. the verv fact
that they have got this army is said to be an excuse for the purpose of
what * Pach time, he said. when we are within our borders, we must
take under our wing a little bevond our border. If we have taken
them within our wing, we must flv a little heyond that border and
keen on doine that all the time. Tn faet. it is this talk of warfare
whieh throughout the last 30 odd vears has been the only excuse for
pilin® up the armaments at the axnense of the noor pennle of this
country. I would not have referred to this but for the justifieation

that’ was attempted by the Honourable the Foreign Secretary hy giving
‘the history this evening. ' Con
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I now come to the real issue. The only issue that is raised on this
motion is whether or not, according to the opinion of this House,
bombing of civil population during an expedition is justified, and I
believe Dr., Khan Sahib himself has said that we may not have the
actual control of the direet action of the policy of the Government,
because, on their own confession, thev have demonstrated themselves
to be first irresponsible and, secondly, demonstrated themselves on
their own confession to be the agents of a foreign autocrat. That is
the position they bave taken up. It is a position of which I make a
present to them. But the fact remains that so far as the moral res-
ponsibility of any of their acts is concerned, this House will always
rise to the occasion and assert its opinion eoven though it may not
actually be listened to. I know they have got used to these defeats.
I do not know the meaning of that word. [ wonder if it is this that
the Government in India is going to be conducted according to their
opinions and contrary to the feelings and opinions of those who are
solemnly invited here as the representatives of the people and who had
to undergo the immense expense of elections under the pretence of a
representative Government. I hope and trust that what has hecome
with them a habit shall be an exception in the future. I hope and
trust that this Government if it is ever going to justify itself will
justify itself only in exceptional matters in differing from the majority
of the ITouse. If they will not do that, then what will happen is a
matter the consequences of which will be entirely on their own heads.
T hope they will not he able to say that they want more and more laws—
the suhject of a future discussion—in order to put down the awakening
of national consciousness and in order that we may not be able to
assert onr rights against those who choose to govern this country in
this irresponsible manner.

The issue therefore is a grave oue, We stand here for this prin.
ciple that whatever may be the peril—we shall always stand for a
civilised principle, and, indeed, we are more civilized though we may
be less scientific and less mechanised. I do claim that we are certainly
more civilised. We shall certainly stand for civilized methods even if we
have to enter upon a war. Therefore, we stand for the prmclple that even
during warfare, so far as the civil population is concerned, it shall be
safe from the ravages of the instruments like bombs that were attempted
to be used. Now, what was the reply of the Honourable Mr, Tottenham.
He said that the Honourable Members on this side wanted more acro-
planes and therefore he drew the most extraordinary conclusion that
those aeroplanes must be used. I think that is the principle of the
Government of India. They always say ‘‘ Remember, we can alwa
disregard it though we are not bound to do so’’. Therefore, Lg
argument is this : because there are aeroplanes, therefore they must
be used. If that is the argument, I hope and trust that that comclu-
sion will not commend itself to such common sense as we¢ possess. There-
fore, the fact that we desire more air-arm for our future protection
againgt great eventuaht:eﬂ will not, T hope and trust, be twisted into
a desire or a requirement or a request that it shall be used against
women and children on the trans-Frontier tribes. In fact, he did not
deny bombhing of civil population. The only ground on which he Jjusti-
fied this action was notice. Well, I am one of those who helieve that
this is not & matter of notice at all. 1If it is a matter of notice, then it
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becomes a very different proposition. Then you wipe out the prin-
ciple altogether. Then you admit the justification of that particular
use of that arm in those particular conditions and then you leave them
at the mercy of those who think what is good notice, what is notice
and what is adequate notice. I am familiar with such excuses. Sir,
it is practically admitted that bombing was done. All that is said is
that notice was given on the 17th and the bombing took place
on the 1Yth and that is all that is said in justification of it. Indeed,
if you take out the beginning and the end of all the speeches that
have beeu made on behalf of the Government, all that is said is this :
Does this House stand for this that a notice having been given on the
17th, bombing on the civil population on the 19th is justified or not.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
tesumed the Chair.]

There is no other issue before the House so fgr as I can see. That
is the only justification that was sought to be given. I further say
that the economy of it is no excuse. [ am not one of those who believe
that economy justifies means fair or foul. In faet, where is the ques-
tion of economy when we are concerned. There is no economy when
this country’s administration or expense is concerned. There is no
question of economy, but some excuse must always be trotted out and
economy is now trotted out as an excuse for an act which otherwise
would be held to be wrong. If the act is wrong, it is wrong and no
question of economy will justify it. I therefore, say that we are
amongst those who stand for this principle that the civil population
shall not be treated in the manner in which it has been done.

Mr. G. R. F. Tottenham : I began my speech by saying that if it
were a fact that the civil population were being bombed, I should unhesi-
tatingly have condemned it. But my whole speech was intended to show
that the civil population were not being bombed, and, as far as I know,
there is no evidence before the House that they are.

BbIr. Bhulabhai J. Desai: Woecll, there is no evidence before the
House that the eivil population was net bombed, and if the civil popula-
tion was not bombed, what was the point of bringing in the question_pf
notlice. 1t is jmpossible to believe that the civil populatmn was uot
bombed. Why was notice nceessary ¥ Why was notice pleaded ? To
whom was the notice given ! Why was the notice given at all I Why was
it pleaded that two days notice was regarded as adequate ¥ I wish to say
iwo things. T say that potwithstandiug the fact that we may stand, and
we are prepared to stand; any type of treatment at the neglect, at the
contempt and at the rejection of every vote which we shall have the right
to call for, we shall still siand and rvegister our opinions and not only
register our opinions, but make the Government of India believe that the
discretionnry power of flouting our opinions should not become the habit
of the vulers of this land. 1t is against the scandaious way in which the
opinions of this House have been treated during the last three months that
we are here to protest ; and whether or not this expedition goes on, whether
or nol many more or many less women and children die Ly the striking
of bombs, God willing, we shall not stand here in justification of such acts.
We do not care whether it is economie or uneconomic lo carry on a war-
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fare in other ways. In my humble view, it is not justified ; in my
humble view, it is merely baiting and keeping up the show that you are
fighting in the Frontier if only to justify the maintenance of such a huge
armament as a burden on this country. That is my humble view, The
only issue I stand upon now is this, tiat neither economy nor notice shall
Le a justification for the barbarous behaviour displayed by the Govern-
ment on the Frontier, and, by the votc we are going lo register, we sihali
gshow to the Government that this shull not be done. (Applause.)

Maulvi 8yed Murtuga Bahib Bahadur (South Madras: Muhun.
madan) : Sir, I want to congratulatc both the Army Secrctary and the
Foreign Secretary on their baving secured the services of vur Ionourable
friend, Major Nawab Ahmad Nawaz Kban, who atlempted 10 support thc
Governmen! cause much more ably and effectively than the two Secre-
taries have done. So our Honourable Major deserves the thanks of tne
Government. Now, Sir, my Honourable friend, Major Nawab Ahmad
Nawaz Khan, poses himself to be a great sympathiser of the Frontier
people. Every Pathan of the Nortii-West Frontier will exclaim : ‘‘ Save
us from these so-called friends and so-called sympathisers !’’ Sir, on
every occasion when the question relating to the North-West Frontier
comes up before this House, our friend the Nawab Salub gets up and
takes delight in justifying every inhumaune action on the purt of the Guv-
ernment. The Army Secretary wanted to prove that bombing was a very
effective, economic and humane action. But he fuiled to use superlative
degree. None could have prevented him from saying that throwing bomnbs
was the most effective and most humanc action. After the able speecl; of
the Leader of the Opposition, no speceb, in my opinion, was necessary,
but I participated in the debate simply to show to the Ilouse that the so-
called sympathetic represenlative of the North-West Frontier is not at
all their sympathiser, mor is he their representative and that the real
sympathiser is only Dr, Khan Sahib. (Hear, hear.) Again, Sir, he said
that as one of the oldest Memhers of this Assembly he could say and prove
anything and everything which he has given expression to. But T may
tell him that 1 am the oldeast Member of the Assembly (hear, hear) and sc.
my Honourable friend cannot pride himsclf as being the oldest Member
of the HFlouse which is not at all a fact. What is the meaning of Lis
critieising the Opposition saying ‘‘ you are new to the Assembly and
therefore yon must refer to the previous debates that took place on
previous oceasions on this subject ’*. I submit, Sir, that every time tlis
gentleman comes forward to justify the action of the GQovernment hew-
ever inhumane and however unsympathetic and however hizhly revolu-
tionary such actions may be to the sense of humanity. But for the inter-
vention in the debate of my Honourable friend, Mujor Nawab Ahmad
Nawaz Khan, 1 would not have stood up to make thes» remarks. With
these few observations T support the motion for adjonrnment so ably -
moved by my Honourable friend, Dr. Khan Sahib. (Applause.)

8everal Honourable Members : The question may now be put.

Mr. President (The Ilonourable Sir Abdur Rahim): Does the
Honourable Member, Dr. Khan Sahib, wish to reply ?

" Dr, Khan 8ahib : Yes, Sir. Only for a few minutes. Sir, T shall
begin my reply by saying just a word about the Foreizn Secretary. He

referred to tlic expedition of 1897, I think by that he meant the Mala-
kand-Chitral expedition.
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Mr. J. G. Acheson : | rise to correet a point of fact, Sir. I referred
to the Molinand operation of 1898, not the Malakand -Chitral oxpedition.

Dr. Khan Sahib : The Honourable Member referred to events alter
that expedition,

Mr. J. G. Acheson : What all I said wus 1n t-mlm-vtlon w1th the
Mohmund operations.

Dr. Khan 8ahib : Well, Sir, the Government made an agreement with
the Malkand tribes. 1 will tell you how they make thelr agreements
with the tribes. They made an agreement with the tribes with whom
they are now at war. They said in that agreement of 1897 that Goveru-
ment would uever interfere with their internal affuies, that the Govern-
wment would never go near their land. Now, yon have seen il, Sir, how
they have bombed Agra....

Mr. J. G. Acheson : With which tribes are you dealing now ¢

Dy, Ehan Bahib : Just near the Malakand. Ax | aleeady said, it is
all a question of foreign policy. Now the Government have made a
road and they have taken their land. By this action of Government
that agreement has gone to pieces. The agreement which the Govern-
ment draw up is always an agreemeni of the oppressor. What they say
must be right. There is no argument allowed and when an agreement
is mude, the other party has to obey it implicity, though the Government
may disobey certain parts of the ugreement. Tt is by force that the
Government enforce these agreements and the tribesmen are always dis-
satisfied.

Another point, to which I wish to refer, is the question of ovutlaws.
They have got on the Frontier, the Scouts, the Militia, the Khassadars
and the Frontier Constabulary : with all of them they cannot protect us
from these cutlaws. I say that the fault lies with the police in many
cases and they are supposed to be in league with the outlaws. Ir is said
that the police take a share in the loot of these outlaws.

Mr. J. G. Acheson : King Charles’ head again.

Dr. Khan 8ahib ; Another tiing which he rclerred to was about
the corruption cn the Frontier. He says, there is one corrupt man on
the Frontier, T will ask the Foreign Secretary to think over this matter.
I do not like to say things in this Ilouse which may not be true. Let the
Government uppoint a committee to go into the question of corruption
and put me as a member on it.

Mr. President (The Honourable Sir Abdur Rahimn) : The House is
not deuling with the question of corruption in the Fronticr.

Dr. Kban 8ahib : It was the Foreign Secretary that first referred
to it. The Government had appointed a committee for investigating mto
the corruption. and, as soon as they read my speech in the Assembly in
Delhi, they kept quiet about it and the committee has not comne into exist-
ence yet. So, 8ir, T say, if the Government are sincere, they can come to
an lioneat agreement with the tribes. 1 assure the Government that
everylhing will be alright provided they use the right imeans, becaure
tha trives are an honent lot, they are the most struightforward pt.nple and
they are always afraid of the Tolitical Department, who say ome thing
and do another. That is the diffieulty,
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Now, L come to the Army Secretary. I think he said that a warning
was given on the 17th. 1 am not aware of it. ln what way did they
give notice 7 Did they send & motor car loaded with pamphlets 1

Mr. G. R. F. Tottenham : The warnings were dropped from aaro-
planes and they were also communicated verbally.,

Dr, Khan 8ahib : In what language was the pamphlet issued ¥ Who
was there to read them out to the men ¥ They are all illiterate. Another
thing is, did the Army Secretary send motor cars and aeroplanes for
their luggage and babies and cattle to be removed in two days ! They
huw“t:ic a::vqxance but have to walk. They have to carry their loads on
their

Mr. J. G. Acheson : Sir, on a point of fact, they publish a news-
paper in Pushtu and English,

Dr. Khan Bahib : 1 am very sorry that the Foreign Secretury docn
not know that the Mobmands are absolutely illiterate. He may be taik-
ing of those peopie who come and live in this country but there I think
they cannot read anything. Of course they read the Quran but they do
not understand it.

As for my Honourable friend, the Nawab Sahib, the less said the
better. He is an adopted child of the Government (Laughier) and,
whether right or wrong, he must stand for hss nation. But, luckily for
us, and unluckily for the Government, his speeches are so selx
—that it requires no answer.

Mx. President (The Honourable Sir Ahdur Rahim)
s

¢¢ That the House do mow adjourn.’’

The Assembly divided :

: The question
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Aaron, Mr. Bamuel.
Abdul Matin Chaudbury, Mr
Abdullah, Mr. H. M.
Asuf Ali, Mr. M,
Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr. Muhammad.
Ba 8i, U.
Banerjea, Dr. P. N.
Baqui, Mr. M. A,
Bardaloi, Brijut N. O,
Bhagavan Das, Dr.
Chattopadhyaya, Mr, Amarendra Nath.
Chottiar, Mr. T. B. Avinashilingam.
Chetty, Mr. Bami Vencatachelam.
Chunder, Mr. N. C.
Das, Mr. B.
Dags, Mr. Basanta Kumar.
Das, Pandit Nilakantha.
Datta, Mr. Akhil Chandra.
Desai, My, Bhulabhai J.
Deshmukh, Dr. G. V.
Eanak Ba.it. Mr. H. A. Bathar H.
Farl-i-Haq Piracha, Khan 8ahib Bhaikh.
Qadgil, Mr. N. V.,
Gauba, Mr, K. L.
Ghiasuddin, Mr. M,
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Ghulum Bhik Nairang, B
Giri, Mr. V. V, & yod
Gmtnd Das, Seth.

Gupta, Mr, Ghunshiam i
Ilolsmani, Mr, B, K, Singh.
Jedhe, Mr, K. M,

Jogendra Bingh, Sirdar.
Joshi, Mr. N, M,

..Khan Bahib, Dr,

Khare, Dr, N. B,

Lalchand Navalrai, Mr.

Maitra, Pandit Lakshmi Kanta,
Maulaviyn, Pandit Krishna Kant,
Mangal Bingh, Bardar.

Mudaliar, Mr. C. N, Muthuranga.
Mubammad Ahmad Earmi, Qasl
Muhammad Nauman, Mr.

Murtuza Sahib Bahadur, Maulvi Byed.
Nageswarn Rao, Mr.

Pant, Pandit Govmd Ballabh.
Ra.zlmbir Narayan Singh, Choudhri,
Rajan, Dr. T, B. 8.

Raju, Mr, P. B Kumaragwami.
Ranga, Prof. N, G.

Suksena, Mr, Mohan Lal
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Hant Singh, Bardar. Hinha, Mr. Batys Naraysn.
Batyamurti, Mr. 8. Minha, Mr, Blirrg7 Krishas,
Sham Lal, Mr. Som, Mr. SBu Kumr
Shatkat Ali, Mauldas. Bri Prakasa,
Sheodase | Thein Ma

o Al Eban Sahio Nawab, | Umar Aly Ln., Mr.
Blli‘ M¢t. Ram N Vorma, M, B. B

hh' Anugrsh' Nerayaa. Vmp, Mr.| Mathuradas.

. NOES—#: Lo
Abdul Aziz, Khan Bahadur Mian. ‘Ll Chand;, Captatn Bao Babedér
Acheson, Mr, J. @G. Chaudhri,
Ahmad Nswa.z Khan, Major Nawab. Leach, Mr, F. B.

Ayyar, Diwan Bahadur ‘R. V. Krishna. Lee, Mr. D. J. N,
Ayyar, Rao Bahadur A. A, Venkatarama, | Lister, Mr. T.

Bn;;gm Bir Girjs Shankar.

Bhat, Mr. Madhusudan Dmodar
Binckwell, My, J, H.

Bower, Mr, E, H. M
Chapman-Mortimer, Mr. T.
Chatarji, Mr. J. M.

Clow, Mr. A. G,

Grm.k . The Homourable Bir Henry.
Dnlul Dr R, D.

Dhaal N

Dhﬁouaa Dr F. X.

Gnhpnt&n;, Mabaraj Kumar Vijayus
anda.

Ghuznavi, Bir Abdul Halim.

Greham, Sir Lancelot.
Griffiths, Mr. P, J.
Hands, Mr. A, B,
Hockenhull, Mr, F. W,
Jamos, Mr, F. E,

The motion was adopted.

Lloyd, Mr. A, H.

MacLachlan, Mr. D,

Milligan, Mr. J. A

Mitebell, The Heonourable Mr. D, 6.

iorgsu, Mr. G.

Mukherjee, Rai ' Bahadur Bir Batya
Charan.

Owen, Mr, L.

Rajah, Rao Bahadur M. C.

Rau, Mr, P. R.

Row, Mr, K. Sanjiva.

Barma, Mr. R. 8.

Scott, Mr. J. Ramsay.

Sher Muhammad Khan, Cafitain Sardar.

Bingh, Mr. Prn.d]umns Prashad.

Sircar, The Honourable Bir Nripendra.

Tnttenham, Mr. G. B. F.

Zafrullah Khan, The Honourable B8ir
Muhammad.

The Assembly then adjourned till Eleven of the Clock on Thursday,

the 5th September, 1935.
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